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SHRI BASU DEB ACHARIA (BANKURA): Sir, at the outset, | would like to state that this is for the second time that |
am initiating a discussion on the Disinvestment Policy, rather the outright sale of our public sector undertakings.
The concept of public sector was adopted after the Government of India adopted the Industrial Policy Resolution in
1948. Then again, after it adopted the Industrial Policy Resolution in 1956.

(d3/1610/spr-hcb)

Since then, in our country the edifice of public sector has been built up. In the name of disinvestment, in the name
of distress sale, the Government of India is dismantling and demolishing the public sector undertakings. These
public sector undertakings have contributed towards our industrial development. When we achieved Independence,
at that point of time, the industrialists in our country were not in a position to build up heavy industries. Then, the
Government had to decide that some of the sectors would be under the public sector. Then, we have seen that in
our country the Steel Authority of India came up, a number of oil companies came up, and heavy industries under
the public sector also came up. They have contributed towards the economic independence of our country.

Today, after 53 years of our Independence, if we say that these public sector undertakings are burden in our
country, they are drain in our country, it is not correct. During these 53 years, the total amount invested in public
sector is about Rs.2 lakh crore. But out of this, what is the contribution of the Government? The budgetary support
is only Rs.27,000 crore, and the rest is internal resources and the loans taken by the public sector undertakings.
These PSUs are now being maligned. What are the contributions of these PSUs? The policy of reforms was
adopted in 1991. In 1991, the form of dividend, corporate tax, excise duty, customs duty and other duties
contributed to the Central Exchequer Rs.9520 crore; in 1991-92, Rs.19,721 crore; in 1992-93, Rs.22,449 crore; in
1993-94, Rs.22,988; in 1994-95, Rs.27,472 crore; in 1995-96, Rs.30,878 crore; 1996-97, Rs.37,447 crore.

(€3/1615/ksp/rpm)

The total amount contributed by the public sector undertakings was Rs.1,80,505 crore. So, these Central public
sector undertakings have contributed about Rs.2 lakh crore to the Central Government. In spite of that, they are
being maligned as they are a drain or a burden on the economy. If the share are disinvested or sold at throwaway
prices, what will be the impact on our return?

Sir, in 1992, the interest expenditure which was saved after the shares were invested, it was Rs.263.40 crore. But
the return foregone was Rs.266.78 crore. So, what was saved in that particular year was less than what was
foregone as return. In 1993, the interest expenditure saved was Rs.436 crore and the return foregone was
Rs.394.88 crore. In 1994, the interest expenditure saved was Rs.436.97 crore and the return foregone was
Rs.470.17 crore. In 1995, the interest expenditure saved was Rs.892.12 crore and the return foregone was
Rs.976.27 crore. In 1996, the interest expenditure saved was Rs.908.90 crore and the return foregone was
Rs.1,415.18 crore. In 1997, the interest expenditure saved was Rs.946.43 crore and the return foregone was
Rs.1,783.91 crore.

Sir, as per the survey of public sector enterprises, although the investment is Rs.2,30,000 crore in the public sector
undertakings since inception, the combined equity of the Central public sector undertakings was Rs.77.66 crore in
the year 1998-99 and the amount the Government of India held in that particular year was Rs.64.68 crore. Thus,
the bulk of the remaining amount made up of loans was to the tune of Rs.1,49,779 crore. So, what is being stated
by the Government that a huge amount is blocked in our 243 public sector undertakings is not correct. But if we see
the amount blocked in the private sector, it is much more than what is blocked in all these Central public sector
undertakings. The amount blocked like that is not less than Rs.62,000 crore. If we add the amount which is there as
non-performing asset, it comes to Rs.58,000 crore.

(f3/1620/ss/rjs)

Thus, the amount blocked in public sector undertakings is much less than what is there in the hands of the private
sector. In spite of that, the public sector undertakings are being maligned. It is being said that they are a drain on
the economy. And because of that, the shares of the public sector undertakings should be sold out at throw-away
prices. But the Government is saying that they are following the policy adopted by the earlier Government in 1990.
They are following the policy of the Congress Government as well as of the United Front Government.

| would like to refer to an article written by the 'Father of the Reforms', Shri P.\. Narasimha Rao. It appeared in the
Times of India of 51" March, 2000. Do not sell the house to pay the grocer's bill. Here | would quote what Shri



Narasimha Rao has said:

"To put it bluntly, the sale is certainly not the next generation of disinvestment. Let us not dilute ourselves.
Sale is expropriation of the nation, pure and simple. "

This is what the Father of the Reforms has stated.

Now, | have got with me the 'Common Minimum Programme' of the United Front Government. What has been stated
by the United Front Government in that Programme? In regard to public sector, the United Front Government will
help to make the public sector strong and competitive. In a competitive and technology driven economy, there is no
room for monopolies and inefficiency.

Regarding disinvestment, the question of withdrawing public sector from non-core and non-strategic areas will be
carefully examined. As a part of such efforts, revenues will be earmarked to create an investment fund which will be
used to strengthen other public sector enterprises. Then, efforts will be made to rehabilitate and revive sick
industries to protect the interests of the workers.

Shri Murasoli Maran had been a Minister of Industry in the United Front Government. Now, he is the Minister of
Commerce and Industry. When this question was raised in Parliament, he stated:

"I want to make it very clear that we are not doing privatisation at all. | know it very well that privatisation,
as it happened in the erstwhile Soviet Union or East European countries, is unthinkable in the near future
in India."

(g3/1625/rs/hng)
1625 hours (Dr. Laxminarayan Pandeya in the Chair)
"&€,So, we should make them more effective. What we are doing is a limited exercise of disinvestment. "

| would like to know whether this Government is following the same policy. What they repeatedly said is that they
were following the policy of the previous Government.

In the other House, in reply to a question whether the Government have decided to disinvest the share of profit
making central public sector enterprises, the reply given was that the disinvestment is carried out by the
Government in accordance with its declared disinvestment policy. What is the declared disinvestment policy? There
is no separate policy for disinvestment of profit making central public sector enterprises.

What was stated by the former Industry Minister of the United Front Government was that 'we are not doing
privatisation at all. What we are doing is a limited exercise of disinvestment.' | want to know this from the hon.
Minister of Disinvestment. Now, he is the sole authority. He will decide about the petroleum companies. He will
decide about the public sector undertakings under other Ministries. A post has been created in the Cabinet to sell
out our public sector undertakings. A post has been created to handover our Navratnas to the multinational
companies. A post has been created to handover our Navratnas to the monopoly industrialists...(Interruptions)

DR. NITISH SENGUPTA (CONTAI): China is also doing that.

SHRI BASU DEB ACHARIA (BANKURA): | would request him not to refer to China. Are they doing what China is
doing? China has not retrenched a single worker. | would like to know what their Government is doing.

DR. NITISH SENGUPTA (CONTAI): I am talking about the multinationals there.

SHRI BASU DEB ACHARIA (BANKURA): They have not opened our doors.

MR. CHAIRMAN (DR. LAXMINARAYAN PANDEYA): Shri Acharia, please address the Chair.
PROF. RASA SINGH RAWAT (AJMER): What has happened to Russia?

SHRI BASU DEB ACHARIA (BANKURA): Sir, | would like to know what is their declared policy. The Disinvestment
Commission was founded during the United Front Government. That was incorporated in its Common Minimum
Programme.

SHRI MADHAVRAO SCINDIA (GUNA): No country has opened its doors.

SHRI BASU DEB ACHARIA (BANKURA): China has not opened its doors like them.



SHRI MADHAVRAO SCINDIA (GUNA): China has restricted itself into special economic zones.

SHRI BASU DEB ACHARIA (BANKURA): | have visited China with a delegation in 1993 where our present Prime
Minister was also with the delegation. The former Prime Minister was...(Interruptions)

MR. CHAIRMAN: Please address the Chair, Shri Acharia.

SHRI BASU DEB ACHARIA (BANKURA): | would like to know what is the declared policy. Is there any
transparency? There is no transparency.

(h3/1630/Ih-sb)

It was stated in the Common Minimum Programme that there would be transparency in regard to the functioning of
the Disinvestment Commission and Parliament would be able to know as to what is going on. Is there any
transparency? There is no transparency in their functioning. What is the present policy of the Government? | want
to know whether the same policy, which was there at the time of the earlier Government, is being pursued.

Now, | will tell you as to how Parliament is also being bypassed. Sir, 112 Members of Parliament belonging to
various political parties -- Congress, Left Group, Samajwadi Party, AADMK, RPI, RJD, and other Opposition parties
-- have submitted a Memorandum to the Prime Minister. We are yet to receive a reply to our Memorandum. 112
Members belonging to several parties have expressed their apprehension and wanted to know how the share is
evaluated.

There is a classic case of IPCL, Indian Petro Chemical Corporation. IPCL is one of the navratnas. Now, there was
an advertisement. There were four bidders. I0C is one of the public sector undertakings. It was also one of the
bidders. | will tell as to how the share has been evaluated. What has been decided is that 25 per cent of the share
of IPCL would be disinvested to a strategic partner, the share value should be not less than Rs.500. But in the case
of IPCL, what has been decided is that the share value would be Rs.125. | want to know as to how the Ministry of
Disinvestment have come to a conclusion that the share value should be Rs.125 only.

Sir, by disinvesting 25 per cent of the share, there is a proposal to hand over the management of the company also
to Reliance company. The Government is interested to hand over one of the giant public sector undertakings and
one of the navratnas to Reliance. What has been stated by the Disinvestment Commission is this. It is given in page
24 of its Report, Seventh Report, on disinvestment of IPCL. It says:

(j3/1635/mmn-har)

"Every care should be taken while pre-qualifying the bidders to ensure that strategic sale does not lead to
market dominance by a single player.”

But here Reliance has been selected as one of the prospective strategic partners for the purpose of disinvestment
of management control. What will happen? What will happen to the price? When Disinvestment Commission has
categorically stated that this should not lead to market dominance by a single player, what the Government of India
is doing? It is doing in the opposite direction. Why? Why the value of the share has been reduced? What is the
motive behind taking decisions to hand over the ownership of the company to Reliance? The Minister will clarify this
point.

MR. CHAIRMAN (DR. LAXMINARAYAN PANDEYA): Shri Basu Deb Acharya, many Members have to participate.
You have already taken more than 25 minutes.

SHRI BASU DEB ACHARIA (BANKURA): | know, Sir, but this is a very important subject. | am initiating the debate. |
will take more time. | should get at least 45 minutes.

MR. CHAIRMAN: How much time will you take?

SHRI SURESH KURUP (KOTTAYAM): He should be given sufficient time.

SHRI BASU DEB ACHARIA (BANKURA): | need sufficient time. | have many more points.
MR. CHAIRMAN: Please be brief and conclude.

...(Interruptions)



SHRI BASU DEB ACHARIA (BANKURA): | am not repeating.

SHRI SAHIB SINGH (OUTER DELHI): You have repeated the point regarding Navratna.
SHRI BASU DEB ACHARIA (BANKURA): No, | am not repeating. You have not heard me.
MR. CHAIRMAN: Please wind up.

SHRI BASU DEB ACHARIA (BANKURA): Why is the ownership being changed? Why, out of 243 Public Sector
Undertakings, 107 are incurring losses? These 107 Public Sector Undertakings are not PSUs from the inception. All
these Undertakings were taken over units. So, they were all under the private sector. When the owners of the
companies closed down the units, the Government of India took over them to save the workers. The industry was
taken over and it was nationalised. But after nationalisation, what was to be done, that was not done. No
modernisation was done. No investment was made. As a result of that, these Undertakings are incurring losses.
But, there are a number of PSUs about which | have already mentioned that they have contributed to the
Government exchequer as dividend and as corporate taxes. That amount is not less. They have paid a dividend of
more than Rs.46,000 crore. Also, their performance is not bad. If we go unit by unit, their performance is not bad.
How much money is required? What is the purpose of disinvestment? What we were told was that there was no
money, no fund to make our PSUs viable. Fund is required to make the PSUs viable.

(k3/1640/dva/skb)

The Government have got more than Rs.9,000 crore out of the disinvestment of these shares. More than Rs.9,000
crore! We would like to know how much has been spent for the revival of the PSUs, how much has been spent for
the social sector, and how much for health and education. The Government or the Minister should give us this
figure. He may say that his job is to sell.
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His job is to sell! His job is to sell, as a distress sale. The Prime Minister said that this was not a distress sale. Why
is this not a distress sale? The hon. Minister of Finance announced that the Government of India needs Rs.l0,000
crore during the year 2000-2001. He wants Rs.10,000 crore to meet the fiscal deficit. The financial target has been
fixed. Once a financial target is fixed, when the big bull and the foreign multi-national companies know that the
Government is in dire need of Rs.10,000 crore, then the share or the value or the price of the share will naturally
come down.

Sir, you will be surprised to know that the Modern Foods Company has been sold out. It is not disinvestment. The
entire Company has been sold out, including the land, machinery and the plants. It is a multi-national company. Shri
Nitish Kumar may know it. He is a supporter of the disinvestment policy of this Government.

Then the Hindustan Lever Limited has been sold. At what price? For Rs.I05 core! The total value is Rs.2,000 crore.

Who has given the right to this Government — Shri Arun Shourie? - to sell out our property, the property of millions
and millions of Indians at a throw away price? | do not know why Shri George Fernandes is silent today! He has not
protested when Lafarze, a giant multi-national company in the cement sector has come and is grabbing our own
indigenous industries.

The Cement Corporation of India is now at the verge of closure. Our cement production is much more than our
demand. Do we not have any technology to manufacture cement? Shri George Fernandes may know that we have
the technology. Then, why has he allowed Lafarze? He had kicked out Coca Cola in 1977. Now he has become a
great supporter of Pepsi! He is allowing them. He is allowing Lafarze. It is a multi-national company. Maybe, it is in
the private sector.

(13/1645/tkd-bks)

What is happening to our indigenous cement industry? LAFARZE has already purchased the Tata cement. Why
should we allow multinational company to come here and manufacture cement? ...(Interruptions) We have our own
technology. What new technology are they bringing? We would like to know how much has been spent in the social
sector.

Now, | would like to know whether the private sector is more efficient than the public sector. It is not at all. So, we
have a Report prepared by the BIFR. It is mentioned that out of 243 PSUs, 60 PSUs have been referred to the
BIFR. ...(Interruptions)



MR. CHAIRMAN (DR. LAXMINARAYAN PANDEYA): Shri Basu Deb Acharia, please conclude now.

SHRI BASU DEB ACHARIA (BANKURA): What is the percentage? ...(Interruptions) Sir, | have not yet touched the
workers' issue. | have to say so many things about the workers. The jobs of the workers are at stake.
...(Interruptions)

MR. CHAIRMAN: Shri Basu Deb Acharia, you have already taken 40 minutes.
SHRI RUPCHAND PAL (HOOGLY): Sir, let him come to the workers' cause.

SHRI BASU DEB ACHARIA (BANKURA): | can manage my time. ...(/nterruptions) | am talking of large private sector
companies. Out of 11,785 companies, 2,885 companies are sick and have been referred to the BIFR. So, the
percentage of the sick private sector companies is not less than the public sector companies. So, how can the
Government say that the private sector companies are better managed than the public sector companies? They
need efficient management. They want a global player. They want level-playing field. They are saying so many
things like global player, etc. Bharat Heavy Electricals Limited has a global player. Now, you have disinvested IOC.
You will not allow IOC to purchase the shares of IPCL, another public sector company. Your choice is Reliance.

MR. CHAIRMAN: Shri Basu Deb Acharia, please conclude now.

SHRI BASU DEB ACHARIA (BANKURA): The number of workers involved in these sick public sector companies is
about five lakhs and the number of workers involved in the private sector is about seven lakhs.

Sir, in the National Agenda for Governance, the NDA Government has stated that workers and management will be
equal partner. How are you treating the workers? How many have lost their jobs? The Central PSUs had cut, over
a large number of jobs in two years, that is, from 1997 to 1999.

(m3/1650/pb-hcb)

Within two years, more than one lakh workers have lost their jobs....(Interruptions)

SHRI PRAKASH PARANJPE (THANE): It is not because of disinvestment. It is because of VSSa€|.(Interruptions)
MR. CHAIRMAN (DR. LAXMINARAYAN PANDEYA): Shri Basu Dab Acharia, please conclude now.

SHRI BASU DEB ACHARIA (BANKURA): What is VRS and what is VSS? They have changed the nomenclature
from Voluntary Retirement Scheme to Voluntary Separation Scheme....(Interruptions)

SHRI PRAKASH PARANJPE (THANE): Sir, this subject is in no way related to disinvestment. How can he club it
with disinvestment?...(Interruptions)

MR. CHAIRMAN: Please conclude now, Shri Basu Deb Acharia.
SHRI BASU DEB ACHARIA (BANKURA): Yes, | am concluding, Sir, but he is disturbing me.

SHRI PRAKASH PARANJPE (THANE): Sir, he is misguiding our youngsters by giving some wrong calculation with
the wrong subject...(Inferruptions) The subject is disinvestment, not unemployment, and he is giving some
information which is not relevant at all.

SHRI BASU DEB ACHARIA (BANKURA): Sir, the Government should tell us whether they are sincere to make our
PSUs viable and whether they are sincere to revive our PSUs. They are not sincere. An Expert Committee was
appointed to examine the viability of six sick Central public sector undertakings, of which, four are located in the
State of West Bengal. | have gone through all the reports of the Expert Committee. They have prepared separate
reports on each of these six units. Nowhere has this Expert Committee recommended for the closure of these six
PSUs. Rather they have recommended that the Government should explore other possibilities — clean-slated
Balance Sheets, joint ventures or workers' co-operatives. Without exploring other possibilities, how did the
Government take decision to close down these six public sector undertakings? What was the main theme behind
our Industrial Policy Declaration and the Industrial Policy which we adopted in 19667 It was the policy of self-
reliance. Has that policy of self-reliance been given a go-bye by this Government?...(Interruptions)

DR. NITISH SENGUPTA (CONTAI): Another policy was formulated in 1991.

SHRI BASU DEB ACHARIA (BANKURA): | have seen that policy. | have already quoted from Shri Narasimha Rao's
article.



MR. CHAIRMAN: Shri Basu Deb Acharia, please conclude now. This is too much. | am calling Shri Mani Shankar
Alyar.

SHRI BASU DEB ACHARIA (BANKURA): So, Sir, the policy of self-reliance has been given a go-bye. The
disinvestment, the outright sale of public sector undertakings at throw away prices, is against the national interests
of our country. They are selling out the property of our country. Who has given them the right to sell out the
property of our country? After taking over this Department, the new Minister announced that there would not be any
White Paper. We want that a White Paper should be published and no decision should be taken at the back of the
Parliament. The Parliament should be taken into confidence. There should be transparency. We must know what
they are doing with the money they have got out of disinvestment. | oppose the disinvestment of shares of our
profitable companies. They are selling out the shares of our profitable companies.

MR. CHAIRMAN: This is too much, Shri Basu Deb Acharia. Kindly take your seat now.

SHRI BASU DEB ACHARIA (BANKURA): So, Sir, | oppose it and demand that the Government should review its
policy and not sell out the shares of the public sector undertakings at throw away prices. Thank you, Sir. (ends)

(n3/1655/krr/rpm)
1655 hours

SHRI MANI SHANKAR AIYAR (MAYILADUTURAI): Mr. Chairman, Sir, | would like to begin by congratulating my
classmate Shri Arun Shourie on being entrusted with the key responsibility for the Central component of the
Government's economic programme.

The NDA Government and the BJP in particular likes to portray its economic policies as carrying through the reform
process initiated by Dr. Manmohan Singh. That, | submit, is a dangerous distortion. Nothing illustrates this better
than the yawning gap between the Congress and the BJP in their respective approaches to dis-investment. No
doubt, the Congress regards dis-investment as part of the economic reforms process — but certainly not as the
heart of the matter. To illustrate, the word 'dis-investment' does not appear in the Pachmarhi Declaration of
September, 1998 nor in the opening speech nor in the closing remarks of the Congress President. The Congress
manifesto for the 1999 election does not contain a section on dis-investment. Dis-investment is mentioned only in
the context of a strategic re-definition of the role and scope of the public sector as also fleetingly in regard to the
need to revive capital markets and offer : "new investment opportunities for the Indian people" - not, mind you, the
Indian companies or the foreign nationals. The expression used is 'the Indian people'.

For the BJP and the NDA, however, dis-investment has emerged as the central plank of their platform of reforms. A
new Department has been invented for this purpose and two of the brightest of their new crop of Ministers have
been successively placed in charge of selling the dahej to pay the chowkidar. What is worse, they have embarked
on a dis-investment programme without putting in place a dis-investment policy.

The hon. Minister will claim that they do indeed have a policy and have repeatedly stated, in answers to Parliament
questions and during discussions in the House, namely : "In the generality of cases it is the Government's policy to
reduce Government's share of public sector equity but no more than 26 per cent except in the case of strategic
industries". This is not a policy. This is a fatwa.

Before embarking on a policy that will deprive the nation of national control, over Rs. 65,000 crore of national
equity, Rs. 2.5 lakh crore of national investment and some Rs. 10 lakh crore to Rs. 15 lakh crore of national assets,
surely this Parliament has a right to a White Paper which sets out the rationale for the wholesale auction of national
wealth. We need a Paper, a White Paper, which answers at least 13 basic questions. They are :

1. Which are the sectors in which the Government regards a continuing public sector presence as essential and
which as inessential?

2. Which are the public units that should be run on purely commercial lines and which, in the larger interest,
should be given specific social objectives and judged on criteria other than purely mercenary?

3. How should strategic industries be defined — as those which are of strategic significance to national security
such as atomic energy or those which are of strategic significance to the national economy?

4. What constitutes a core industry — an enterprise which is engaged in economic infrastructure or also one
which is crucial to social infrastructure, a key component, for example, of the food security programme or
poverty alleviation?



(03/1700/san-rjs)

5. Our manufacturing PSUs to be treated on par with those in the service sector. Where do section 25 companies
fit into the overall strategy for disinvestment?

6. Should a distinction be made between the PSUs that pioneered new fields of industrialisation or new
horizons of technology or new geographic areas of developments and the PSUs which resulted from the
failure of the private sector to run their enterprises?

For example, almost all the units of the National Textiles Corporation monuments to the abject failure of the fat cats
of the private sector on whom this Government relies to run their own private business. After all, more than half the
PSUs referred to the BIFR — 35 out of 67 — are private sector enterprises raked into bankruptcy by their private
owners. Why does the Minister think that if you are in the private sector, if you are born too well, if you emerge
along the echelons of the private sector, you are necessarily brighter than somebody like me who was not born too
well and made on his own to the Foreign Service. | want to know this. In glaring contrast to what has happened, for
instance, in the textile sector where more than half the PSUs are profit-making and three-fourth of the PSUs with
whom their Government had signed Memoranda of Understanding had been rated by their Government as excellent
or very good. Forty two out of 77 or so PSUs which had been so rated had been put down as excellent. What is it
that makes PSUs such a bad thing?

On what criteria should management control be transferred and under what circumstances would the transfer of
ownership be permitted?

This refers to 74 per cent, 49 per cent, 26 per cent, 25 per cent. These are the percentages by which ordinary
mortals are confused by people like Dr. Nitish Sengupta.

In what extreme conditions should the Government relinquish both ownership and management? Where does
national honour — for example, with regard to national airlines — fit into the Government scheme of things?

What objective criteria — | underline the word "objective' - should be put in place to determine whether a given unit
should or should not be disinvested, whether PSUs with multiple units should be disinvested as one composite
corporate or first desegregated and then considered for disinvestment unit-wise.

For example, you have got the fertiliser field in which the NFL, which is the one they are targeting, is the only
profitable one in the public sector, but as the Minister has pointed out three of the four units are loss-making. Then,
why do they want to get rid of the NFL? They should desegregate it into separate units and then decide what they
will do with the loss-making units and the profit-making units. Take the case of SAIL where two of the units are
doing extremely well while some of the other units are not. The Board there has decided that they will desegregate
it and deal with it separately. So, | am asking a question on what critieria the Government would do it and decide
which PSUs should be divested to the general public - | am referring to our manifesto where we talked of its being
owned by the Indian people, by broadly-based ownership — or to mutual funds or to financial institutions as we
provided for in the 1991 Industrial Policy Resolution and which should be put up for strategic sale. What criteria will
they use to determine in which category it should fall?

(p3/1705/sh-nsh)

Of course, on what criteria will you decide which are the units which should be rehabilitated, revived, restructured?
Finally, which are the ones that should be sold as irretrievable junk? Should this not be a matter of pre-determined
policy rather than ad hoc case by case decisions by the executive?

Should not one distinguish between profit-making and loss-making PSUs?

Sir, the Government have informed this House through their reply to Question No. 351, dated 25™ February, posed
by Thiru P. Kumarasamy Avargal, that Government have no separate policy with regard to loss-making units. My
friend, Shri Basu Deb Acharia, has just quoted another reply of yours where you say that you have no separate
policy with regard to profit-making units. | want to know, why. Why do you not have a separate policy for profit-
making units and a separate policy for loss-making units? Related to this, the other key subsidiary question is, what
is a loss-making enterprise -- SAIL which lost Rs. 1600 crore in 1998-99 or SAIL which earned a profit of Rs. 1300
crore in 1995-96? Which is a loss-making unit? What about Bhilai and Bokaro which made profits last year, and
other subsidiary units of SAIL which made losses? How are you going to distinguish these two?

Coming to the Navratnas, whether it is maxi-Navratnas or mini-Navratnas, should they and should they not be



exempted from disinvestment? If you think that they should be included, why should they be included? If you think,
nevertheless, they must be included, then to what extent? Should this not be put out as a matter of priority?

Sir, there has been disinvestment in ten out of eleven Navratnas, and eight of these Navratnas figure in the list of
the ten top profit-making public sector enterprises. Is this the right direction for disinvestment to take?

THE MINISTER OF STATE OF THE MINISTRY OF INFORMATION AND BROADCASTING AND MINISTER OF
STATE OF THE MINISTRY OF LAW, JUSTICE AND COMPANY AFFAIRS (SHRI ARUN JAITLEY): In which year
was it done? Was it not done between 1991 and 19967

SHRI MANI SHANKAR AIYAR (MAYILADUTURAI): | will explain the difference to you, if you say Jaitley is incapable
of understanding the difference between disinvestment policy in 1991-96 and now. | now understand why the Prime
Minister sacked him. He clearly does not understand the policy.

What should be the modalities of disinvestment for different categories of PSUs? Why should disinvestment
proposals not come from the Boards of PSUs based on commercial as distinct from political considerations, and to
what extent should disinvestment be the domain of the Disinvestment Commission? Should this Commission be
given statutory status? Should disinvestment be a matter exclusively for the executive or should Parliament, through
the appropriate Committee, have a say in processing disinvestment proposals?

What should be done with the proceeds of disinvestment? Should they be poured into the sink called the
Consolidated Fund of India or should the proceeds be credited to a separate disinvestment fund as recommended
by the Disinvestment Commission, and earmarked for specific purposes such as the revival and restructuring of
public sector units, infrastructure investment, social sector expenditure, poverty alleviation programmes? If so, in
what order of priority and in what proportion?

What steps need to be taken urgently and as a matter of high national priority to render public sector undertakings
functionally autonomous?

SHRI MADHAVRAO SCINDIA (GUNA): There is a great degree of restlessness in the Treasury Benches.

SHRI MANI SHANKAR AIYAR (MAYILADUTURAI): What change would this involve in regard to accountability to the
C&AG, the CVC, the CBI, the Government and the Parliament, if this were done? In short, what steps can we take
to end the Joint-Secretary Raj and drastically reduce the number of Ministers holding charge of public enterprises?
If we were to do this, what consequential constitutional or legal changes would this entail, in particular, to article 12
of the Constitution as interpreted by the Supreme Court?

(93/1710/rsg-mkg)

We do not seek ad hoc answers to this question. We want a policy. A disinvestment programme without a
Disinvestment Policy is an invitation to suspicion of your motives, suspicion of your intentions and suspicion of your
overt and covert goals.

The Government is only harming its own reputation and its own image by ad hoc policy pronouncements and ad
hoc decisions. This is a Government that claims to be wedded to transparency. We are about to resume the debate
on the Freedom of Information Bill. But it is completely opaque when it comes to selling the family silver.

They inherited a Disinvestment Commission. It is now nine months since that Disinvestment Commission's term
ended. It is long enough to produce a baby but not long enough for this incompetent Government to be able to
name a replacement. Is this just a happenstance? Or, is it a deliberate ploy? That is what | want to know because
this Government has no policy. It suddenly adds qualifications to its policy pronouncements.

The former Minister of Disinvestment, King Arun |, first tells the Upper House that the revival and restructuring of
public sector enterprises is the first objective of the Disinvestment Policy. If so, why in his many replies to questions
in this and the other House did he stick to the Yashwant Sinha fatwa? He also says that fiscal deficit has nothing to
do with disinvestment. So, why are the proceeds of disinvestment being credited to the Consolidated Fund of India,
instead of a Disinvestment Fund, on the pattern of earmarking the diesel and kerosene cess for the Pradhan Mantri
Gramodyog Yojana?

As for the new Minister of Disinvestment, King Arun Il, he has told the Rajya Sabha that in addition to the Sinha
fatwa — or, should | call it the sinful fatwa — there are two considerations. “Considerations' is his word in quotes.
They are the need for the public sector presence to counter concentration of power in the private hands and
regulatory mechanisms to protect the interest of consumers. It is very good. Why then were these "considerations'

not mentioned in the reply to Lok Sabha Question No.1369 of 34 March posed by Thiru P.D. Elangovan Avargal? It



is because they have no policy and invent words when they are cornered.

We must have a White Paper to facilitate an informed and unprejudiced discussion on the new strategic orientation
of the public sector in the era of economic reforms. It is in the light of a discussion on the White Paper in this House
and in the country at large that a policy must be formulated on the basis of a wide national consensus. Till then, |
would request the Government to put a temporary stop to what is widely perceived as the loot of national treasure
in the name of disinvestment.

You might as well ask why successive Governments from Shri Chandra Shekhar's to Shri P.V. Narasimha Rao's did
not produce a White Paper before embarking on disinvestment. As regards Shri Chandra Shekhar, you do not have
to ask me. You can ask the chameleon-like Minister of Finance who indifferently serves socialism as well as saffron.
But as for the Congress Government, the Industrial Policy Resolution, 1991 clearly spelt out disinvestment as a
matter of disinvesting no more than 20 per cent of Government holdings in selected PSUs and that too only to
financial institutions and mutual funds with the explicit objective of raising a limited quantity of budgetary resources.

The successor Government set up an independent Disinvestment Commission. | am glad Shri Basu Deb Acharia
referred to Minister Murasoli Maran. | am referring, of course, to the NF-UF Maran and not the NDA Maran. Minister
Murasoli Maran assured Parliament that there was no question of any change of ownership. In total discontinuity
with the policies of the past, this Government has drastically altered the scope, content, role and objectives of
disinvestment. They have converted disinvestment into a central plank of their reforms platform. But without either a
White Paper or a policy statement, this is unacceptable. In the absence of a clear-cut policy on disinvestment, all
we can go by is development on the ground.

(r8/1715/vpljr)

Sir, do | have to conclude my speech in ten minutes?

MR. CHAIRMAN (DR. LAXMINARAYAN PANDEYA): No. You have taken 20 minutes.

SHRI MANI SHANKAR AIYAR (MAYILADUTURAI): Sir, please give me another ten minutes and | will conclude.

Sir, putting together what we have seen, it seems that the Government have unleashed an ideological assault on
the public sector, in pursuance of right-wing economic theories that have little bearing on our social and political
realities or larger national goals.

We are told that the public sector is an unbearable burden on the public exchequer. | fail to see how. | have brought
with me the latest Public Enterprises Survey, 1998-99, olume I. Total Government subscribed equity in the public
sector is Rs. 65,000 crore. PSU dividend payments amount to about Rs. 4,000 crore or Rs. 5,000 crore. The PSU
contributions to the Central Exchequer by way of interests, taxes and duties add up to Rs. 42,000 crore, a gross
annual return of Rs. 47,000 crore, on a cumulative equity contribution of Rs. 65,000 crore. Is this an unbearable
burden?

Sir, | draw the attention of the House and the Minister to the following points at pages 6 and 7 of this Survey. It
says:

1. Public Sector Enterprises, as a whole, have earned a return on investment, defined as the ratio of profit
before interest and tax (PBIT) to capital employed (CE), that is, PBIT to CE, of 14.5 per cent. In the
private sector, in the same year, Gujarat Ambuja is lower at 12.3 per cent, Bayer at 8.7 per cent and Zuari
Fertiliser at 7.4 per cent. Our public sector's Rashtriya Chemicals and Fertiliser has beaten Zuari
Fertiliser by 6.5 per cent.

2. Return on net worth for PSUs, as a whole, that is, net profit to net worth — according to this Survey - was
around nine per cent in 1998-99. In the same year, the returns on net worth for Escorts in the automobile
sector amounted to only 5.7 per cent, ITC in hotels no more than 5.6 per cent, ACC in cement just 4.6 per
cent and SPIC in fertiliser a mere 2.5 per cent. As far the Birlas, in Hindustan Motors, they lost 11.55 per
cent and in cement, a whopping 36.2 per cent, while the return on net worth for Essar Steel was a mind-
boggling minus 43.5 per cent, which is double the negative return recorded by SAIL. What makes the
Minister believe in the inherent superiority of the private sector?

Between the previous year and 1998-99 - these were the two years of the NDA Government — the PSE dividends
have gone up by 37 per cent; PSE contributions to the Central Exchequer have risen by 11 per cent; PSE net worth
has increased by 9.9 per cent. Every one of these figures is taken from their own report.

Let me hasten to add, however, that none of these returns would amount to much, if budgetary support to the public



sector were consuming a significant proportion of Government expenditure. But in this year's Budget, that is, 2000-
2001, out of a total plan outlay of Rs. 88,000 crore, budgetary support to the public sector, excluding power and
roads, amounts to only — as far as | have been able to calculate — Rs. 1,100 crore with loans amounting to about
Rs. 900 crore. Putting them together, it is Rs. 2,000 crore in all. How much is it? It is 2.5 per cent of the Central plan
outlay. Is this unbearable?

MR. CHAIRMAN (DR. LAXMINARAYAN PANDEYA): You may please conclude now.

SHRI MANI SHANKAR AIYAR (MAYILADUTURAI): Even if you add infrastructure expenditure on power and roads,
the budgetary support to the public sector — both equity and loans — is under five per cent of development
expenditure.

Sir, | bow to the discipline of the House. | anticipated that the Minister would be permitted to speak for an hour and
a quarter in the other House and | am doubtless that he would take all the time that he wishes and you would
prevent me from speaking for more than 20 minutes. So, | have prepared my speech in writing. | seek your
permission to place it on the Table of the House and to give a copy of it to the Minister ...(Interruptions)

(s3/1720/rbn)

This is extremely unfair on me....(Interruptions)

MR. CHAIRMAN (DR. LAXMINARAYAN PANDEYA): This is not unfair.
...(Interruptions)

SHRI MANI SHANKAR AIYAR (MAYILADUTURAI): Sir, | am only attempting to deal with the substance.
...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI (RAIGANJ): Sir, all our Members are withdrawing....(Interruptions)

SHRI MANI SHANKAR AIYAR (MAYILADUTURAI): Mr. Chairman, Sir, is it not a fact that no single factor has
contributed more to what public sector owes than the drastic scaling down of Government's Budget allocation?
...(Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING, MINISTER OF STATE IN THE MINISTRY OF
STATISTICS AND PROGRAMME IMPLEMENTATION, MINISTER OF STATE IN THE DEPARTMENT OF

ADMINISTRATIVE REFORMS AND PUBLIC GRIEVANCES OF THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS, AND MINISTER OF STATE IN THE DEPARTMENT OF DISINVESTMENT (SHRI

ARUN SHOURIE): Sir, very important points are being made. Earlier, Shri Basu Deb Acharia raised some important
points. Now, Shri Mani Shankar Aiyar is raising important points. So, | would plead with you that we should relax
this two hours' time. [f it is possible, we can continue it on some other day so that we can take up the Freedom of
Information Bill.

1721 hours (Mr. Deputy-Speaker in the Chair)
SHRI MANI SHANKAR AIYAR ( MAYILADUTURAI): Sir, the hon. Minister wants me to continue....(Inferruptions)

SHRI ARUN SHOURIE): It is because | am sure that Shri Mani Shankar Aiyar would like to hear me.
...(Interruptions)

MR. DEPUTY-SPEAKER: Time allotted for this is only two hours.
...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI (RAIGANJ): Sir, you please allow Shri Mani Shankar Aiyar to speak. As long as
he is allowed to speak, we do not mind even if no time is left for other Congress Members....(Interruptions)

SHRI MANI SHANKAR AIYAR (MAYILADUTURAI): Sir, | have covered three-fourth of the points. | will just rush
through the rest....(/nterruptions)

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI RAM NAIK): Sir, Shri Mani Shankar Aiyar said that
he wanted to place the rest of the speech on the Table of the House. That is what he had suggested. But | saw his
speech outside which was distributed to the Members before he completed his speech here. It is not a right thing to
do. | thought | should draw your attention to this....(Interruptions) | have seen his speech outside which has been



circulated to the Press. It is not a good parliamentary practice....(Interruptions)
MR. DEPUTY-SPEAKER: Hon. Members, we are running short of time.
...(Interruptions)
MR. DEPUTY-SPEAKER: Hon. Members, | am on my legs.
...(Interruptions)
MR. DEPUTY-SPEAKER: Nothing will go on record except Shri Mani Shankar Aiyar's speech.
(Interruptions) ...(Not recorded)
(t3/1725/rk-hng)

SHRI MANI SHANKAR AIYAR (MAYILADUTURAI): There is no single factor that has contributed more to public
sector woes than the drastic scaling down since Congress demitted office of Budget allocations for Government
investments, both in comparison to Plan targets — your own Plan targets — and in terms of actual expenditure — your
expenditure — as a proportion of Budget allocations — your Budget allocations.

The other argument for the Government's flight from the public sector is that the public sector is inherently
incapable of making itself efficient. The expression is not mine. It was used by the Hon. Minister, Shri Shourie in
Rajya Sabha. Does the record bear this out? If the public sector is inherently inefficient, how is it that in 18
successive public global tenders, without resort to price preferences, BHEL = Shri George Fernandes's creation
and | salute him for that — has without fail beaten multinational giants, like ABB, Seimens and GEC Alsthom? Is not
IOC the only Fortune 500 company from India? Did not the same SAIL which made a loss of Rs.1600 crore under
the NDA Government, make a profit of Rs.1300 crore in the last year of the last Congress Government? What is so
inherent about public sector inefficiency when 60 per cent of all PSUs are able to turn a profit, modest it is true in
some cases and large only in a few? But when it come to losses also, public sector losses are modest in most
cases and large only in a few. DRDO and ISRO are among the most outstanding of their kind in the world. GAIL has
never been beaten by British Gas, and Shri Ram Naik will confirm that to be, yet he, shamefully begged British Gas
to buy into GAIL. NTPC has secured the largest loan the World Bank has ever given to any corporate entity
anywhere in the world and the Power Finance Corporation headed by the Chairman of the Standing Committee for
Public Enterprises raised millions of dollars in the international money market when neither their competitors Tatas,
nor their competitors Ambanis were able to do so. So, why does this Government not listen to its own executives?
Why have they not included a single public sector executive in the Prime Minister's Council on Trade and Industry?
It is only because they viscerally hate the public sector. That is prejudice. It is not policy.

If we concentrate on the 10 most profitable public sector undertakings, each of these ratios, to measure
performance and profit, rises or improves dramatically. | draw the Minister's attention to Table 1.15 at page 18 and
Table 1.16 on the next page of his Government's own document. Curiously, of the 10 most profitable public sector
units, the Government has disinvested or proposes to disinvest, its holdings in as many as eight. But at the same
time, of the ten top loss-making units cited at Table 1.16, only three or four are being disinvested. This is ridiculous.
The Government are selling off the best and hanging on to the worst. Why? What is the compulsion to kill the
goose that is laying the golden egg?

The Government says, ‘it needs the resources'. We asked, resources for what? Is it to fund the fiscal deficit? "Not
at all', replies the Government. Why cannot you be honest? We were. If it were not to fund the deficit, why do you
have an annual target? The fiscal deficit at the end of this financial year would be 10 per cent higher if you fail to
disinvest Rs.10,000 crore this year. That is why they are disinvesting and that is why we describe it as selling the
mangalsutra to pay the bawarchi.

The Disinvestment Commission has recommended that 10 per cent of the proceeds be earmarked for the revival
and restructuring of public enterprises. On being asked whether this recommendation has been followed, the hon.

Minister Shri Arun Jaitley resorts to sleight of hand. | refer to Question No.1490 of 3™ March put by S/Shri
Dasmunsi and Pawan Kumar Bansal.

(u3/1730/rc/sb)

"Ten per cent of last year's proceeds is lower than 10 per cent of this year's budgetary support, and so
the recommendation is being implemented. "

Does he mean to say that in the absence of disinvestment, budgetary support to the public sector would have been



nil?

He also told that rather than lock up Government money in business, would it not mean more sense to redeploy this
money in the social sector. Sir, | have no hesitation in saying that | would much rather see a good deal of this
investment in education, health, employment programmes, poverty alleviation that locked up in Bharat Leather or
National Bicycles. But what is the connection between disinvestment and the social sectors? None at all, as at
present. If the Finance Minister were to assure this House that of the Rs.10,000 crore he proposes to raise this year
through disinvestment, in his supplementary demands so many thousand crore will go to the food subsidy under the
PDS, so many thousand crores to SC housing, so many thousand crore to Ashram schools for tribal children, so
many thousand crore for cooked mid-day meals, so many crore for women's self-help groups, so many for
sanitation, so much for waste land development, so much for minor irrigation, and so much for budgetary support to
the public sector, | would be the first to applaud. But that is not how it happens. The Government sells the sweat of
the nation's brow for a song and no one knows where the money has gone. Except that everyone knows the money
has actually gone to fund the fiscal deficit.

So, we are prepared to consider a reorientation of the Government's national assets. But we are not prepared to
assist at a distress sale. The fiscal deficit is pushing the Government into making distress sales. The very
announcement of a disinvestment target makes for a buyer's market lowering the value of the product put up for
sale. The emphasis on "big ticket disinvestment" is tantamount to an invitation to the richest in the land, and their
MNC friends abroad, to establish formal or informal cartels to corner the market. What is worse, in particular cases
disinvestment could lead to monopolistic or oligopolistic situations. It is thus inexplicable that such an outstanding
PSU as IPCL has been put on the chopping block in the full knowledge that the most likely buyer is a private sector
giant. At least one of our two Aruns, | know, is familiar with a plutocrat's remark, "You cannot meet me at night and
not stand by me in the morning".

| know what is the relationship between several of you and these people to whom the sales are being made.

SHRI ARUN SHOURIE: Sir, it is insinuation. The Member should substantiate it because there are only two Aruns
and he should tell us what relationship he is referring to with the prospective buyer.

SHRI MANI SHANKAR AIYAR (MAYILADUTURAI): Sir, | did not say, "two Aruns". Please look at the records. | did
not say, "two Aruns".

SHRI ARUN SHOURIE: You said this.

SHRI MANI SHANKAR AIYAR (MAYILADUTURAI): | said that one of the two Aruns knows about this
remark....(Interruptions). You are the two most honest and therefore two of the dumbest-Ministers on your Treasury
Benches. Therefore, all sorts of things that happen behind your back, that you do not know about. So, you do not
get into this.

SHRI ARUN SHOURIE: There are many things that do not happen and you contrive and imagine that they happen.

SHRI MANI SHANKAR AIYAR (MAYILADUTURAI): | withdraw my remark about their contacts with the private
sector. | do not think them necessary for me to say.

Sir, our Minister of Disinvestment told the Rajya Sabha that the National Bicycle Corporation has sales of Rs.27
lakhs and accumulated losses of Rs.56 crore. That is precisely why no one has objected to his selling it. Begin with
the loss-making units. But sell them for their real worth. The hon. Minister has sneered at the balance sheets of the
NTC companies. But if he sells their assets not as textiles companies but for urban development what is the market
value of their assets?

(w3/1735/kvj/har)

It is thousands and thousands of crores. Why has this not happened? Ask the Minister for Heavy Industries who, as
Chief Minister of Maharashtra, refused to permit a change of land use. Who then is responsible for the condition of
the NTC? Is it the alleged inherent inefficiency of the public sector or the political machinations of my friends over
there? Does the Minister not appreciate that the NTC is a graveyard of private sector not of public sector failure
and the failure to implement the NTC revival package is proof for Government inefficiency and not the inherent
public sector inability?

| find it shocking that the Minister Shri Arun Shourie should draw the attention to the net worth of Modern Foods
having been a mere Rs.28 crore. Why then did the Hindustan Levers cough up Rs.105 crore to buy a net worth that
is a third of their investment? Is it out of the goodness of their hearts or is it because they have re-evaluated the
replacement value of the physical and commercial assets of different unit of the Modern Foods as being above



Rs.1000 crore? Shri Arun Shourie is a genius of comparing oranges with apples. He not only takes one year's sales
and compares it into decades of accumulated losses, he also persistently confuses the net worth, which is equity
plus reserves, with real worth of the physical assets and commercial goodwill passing into the ownership of
management control of a private party - domestic or multinational - which has made no contribution to the building
of the assets.

So, we have no objection to additionality. Let the private sector and the MNCs enter areas reserved hitherto for the
public sector and let the public sector compete with the private sector. Why should acquisition be preferred to
additionality? A Minister who believes the public sector is inherently inefficient is clearly not a Minister to be trusted
with the public sector. He says in the Rajya Sabha that he decided when doing his doctoral thesis with some
ghastly American University in the 1960s that socialism was evil. His prejudices as an academic are now coming to
the fore. This Minister has no faith in Swadeshi, Swabhiman and Swavalamban. He is a worshipper of "False
Gods' and that is why | view his stewardship of the Department of Disinvestment with such lively apprehension.

We demand a White Paper in which the Government is free to substantiate the Minister's claim that public sector
undertakings are inherently inefficient. But we are not prepared to accept the Minister's bold assertion. We need to
see his arguments set out in detail and we wish to give ourselves the opportunity of refuting them. If he has the
courage of conviction and if his Government has the courage of conviction - he has the courage of conviction, but
does his 27 party Government have the courage of conviction? - this Government will accept this challenge. Until
then call a halt to this squandering of the people's wealth in this mindless pursuit of disinvestment.

(ends)
MR. DEPUTY-SPEAKER: Now hon. Minister Shri Arun Jaitley will intervene in the debate.
1738 hours

THE MINISTER OF STATE OF THE MINISTRY OF INFORMATION AND BROADCASTING AND MINISTER OF
STATE OF THE MINISTRY OF LAW, JUSTICE AND COMPANY AFFAIRS (SHRI ARUN JAITLEY): Mr. Deputy-
Speaker Sir, | am extremely grateful to you for having permitted me to intervene in this debate.

We have just had the privilege of listening to a very powerful speech by my friend Shri Mani Shankar Aiyar. Of
course, | did not have the privilege to study with him, but | certainly had the privilege of admiring his choice of
words. He raised thirteen questions. He referred to my friend Shri Arun Shourie as a genius who confuses apples
for oranges. But a confused genius would always confuse them as being one. For these thirteen questions that he
raised the answers are so obvious that these are perhaps the thirteen causes for the confusion in my friend's mind.

He asked Shri Arun Shourie towards the end of his speech whether he has the courage of conviction to own up to
what he thought was the Government's wrong policy.

(x3/1740/ru-skb)

But if | applied every word of what Mr. Mani Shankar Aiyar has argued to what the Government between 1991-96
did, I would only request him to have the courage of conviction to denounce each of the events that happened in
relation to disinvestment during that period. In fact, we have privatised one unit, taken a decision with regard to 19
others and a large part of the comments which is being made by enlightened opinion against us is, why are you not
going in for a big ticket investment, why are you taking up substantially the loss-making units, some medium level
units and not going in for big ticket investment? In fact, this is the criticism which the economists are making in
newspapers. This is the criticism which several editorials have made against us. We are going about it in a more
systematic manner.

Shri Aiyar was very critical of why profit-making unit should be disinvested, and why should the navaratnas should
be touched. Yes, if the shares of the profit making units and navaratnas were disinvested - 39 of them and a large
number of which were profit-making units in the navaratnas - it certainly did happen not only during 1991-96 but
also from 1996-98. And | must today confess that with the wisdom of hind sight, | am certainly not going to be critical
of the policy of the Government at that time. | think when the Finance Minister, in 1991, initiated the policy, there
was a particular attachment which each one of us in India had to a public sector undertaking.

As Shri Acharia and Shri Aiyar have said, there was a time when not only economic contribution was certainly
required but there was an immense social contribution made at a time when there was very little of the private
sector and very little of it prepared to make an investment in certain areas. At that time, the public sector did have a
role but today, except in certain areas, it is functioning in all those areas where the private sector has come in a big
way and has come in as a competitor. There were several larger economic questions which Shri Aiyar has raised to
which | shall certainly endeavour to deal with in the course of my response to what he has said. | am sure Shri



Shourie, when he would reply to the entire debate, would deal with them at length. But let us be very clear about
disinvestment in this country and Shri Aiyar is right on it. He charged me for being confused between disinvestment
and privatisation. | can assure him that | have absolutely no confusion of this kind in my mind. Disinvestment in this
country started even during the Interim Budget which was presented by Shri Chandra Shekhar. He is today very
critical of setting targets in the Budget. But every Budget presented by the Congress Party from 1991-96 had a
target defined in the Budget itself. Now, Shri Mani Shankar Aiyar argues, "Well, if you fix targets in the Budget, it is
an invitation for a distress sale and it is an invitation for cartelisation.” | am afraid that these are not economically
sound arguments. These are only arguments of convenience when stands change merely because you happen to
sit on the benches on the other side. But this certainly cannot be.

SHRI MANI SHANKAR AIYAR (MAYILADUTURAI): In the five Budgets presented by us, it was within the policy
framework of no more than 20 per cent of disinvestment, no question of relinquishing either managerial control or
ownership control and the targets we set were modest and specifically aimed at raising budgetary resources. | do
not think we should confuse our policy with yours. You are mixing up oranges with apples.

SHRI ARUN JAITLEY: It is not a question of the policy between Congress Governments and the present
Government being identical. There has been a conscious evolution of the policy which has taken place and before |
come to the good economic reason as to why a conscious evolution of the policy has taken place, let me mention
that disinvestment not only found a mention in Shri Chandra Shekhar's Budget but also found a mention in every
Congress Budget. His Budget very clearly says that it had been decided that the Government would disinvest upto
20 per cent of its equity in selected public sector undertakings. It found a mention in every Congress Budget also.

(y3/1745/brv-bks)

Shri Mani Shankar Aiyar is right when he says that it was limited to 20 per cent. Today, there are sound economic
reasons for it. When you analyse that, you will realise the amount of money that we lost without a corresponding
advantage by that process of piecemeal disinvestment taking place. It also did find a mention in the Common
Minimum Programme which was followed by the United Front Government. Even the Left parties were signatories
to the Common Minimum Programme. In fact, during the United Front Government which they supported, it was
there....(Interruptions)

SHRI RUPCHAND PAL (HOOGLY): We had, on the floor of the House, objected to certain measures with regard to
Insurance and all those things even when there was the United Front Government. That is on record.

SHRI ARUN JAITLEY: | am grateful for that intervention. You objected on the floor of the House. But some of you
were even a part of the Cabinet which decided upon disinvestment and the only disinvestment that you did was not
of a single loss-making unit. The only disinvestment you did was of the Navratnas. The disinvestment was made in
respect of VSNL, MTNL and the decisions with regard to the Gas Authority of India Limited were only taken
between the period 1996 and 1998....(Interruptions)

SHRI BASU DEB ACHARIA (BANKURA): What is the percentage? It was only five per cent....(Interruptions)

SHRI ARUN JAITLEY: | shall now come to the new argument which has been developed that the difference
between you and us is that we wanted a five per cent or ten per cent or 15 per cent piecemeal disinvestment but
you are going in for privatisation as such. That, Shri Mani Shankar Aiyar says, is the fundamental difference. |
agree with Shri Mani Shankar Aiyar that that is the fundamental difference between their policy and our policy. |
shall substantiate the reasons and make good why our policy is a more correct policy under the circumstances.

Sir, we have all seen the valuations of the public sector shares on the stock market. When you disinvest in
piecemeal, what is the advantage that you achieve? In fact, every crticisim that Shri Mani Shankar Aiyar has made
of the Disinvestment Policy as also the criticism made by Shri Basu Deb Acharia is in fact available when you make
a piecemeal disinvestment. The valuation of the public sector shares in the market is not very high. Let me give you
an illustration.

The Indian Oil Company, as you said, is one of the Fortune 500 companies. In fact, it is the only Indian company
which is a part of the Fortune 500 companies. It is a company in profit. The Government = my senior colleague Shri
Ram Naik is here — has taken a decision with regard to the importance of the Indian Oil Company and, therefore,
the Indian Oil Company today is a company in the public sector. But the Indian Oil Company, a company in the
public sector, a profit-making company, a company which is a Fortune 500 company, when its share was listed on
the stock market, how much did it fetch?...(Interruptions)
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MR. DEPUTY-SPEAKER: Do not make this running commentary. You please hear him.
...(Interruptions)
MR. DEPUTY-SPEAKER: Nothing will go on record.
(Interruptions) ...(Not recorded)
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MR. DEPUTY-SPEAKER: Shri Akilesh, please take your seat.

SHRI ARUN JAITLEY: The Indian Oil Company, a Fortune 500 company, a record profit-making company, a
company of which we are all proud, a company whose public character is being maintained for good reasons, was
listed on the stock-exchange at a share value which is even less than the book value. | am just giving it as an
illustration. During the period 1991-96 and thereafter, when efforts have been made to disinvest in five per cent and
10 per cent, what you have got as a valuation of the public sector shares is really not a very high value. Even in the
case of the shares of the public sector undertakings, the Navratnas, which were disinvested, you never got a very
high value. When the book value was Rs.350, you got a valuation in the market of about Rs.437 or so per share.
When you disinvest in small lots, the investor always asks the question: "Should | invest in the IT shares? Should |
invest in some lucrative blue-chip companies? Or, Should | invest in a company which has a minority share of three
per cent or which has a few thousand or a few lakh shares in a public sector? We followed that policy. We never
got the best value. The monies which came in are not monies which were being used for a larger purpose.

(z3/1750/spr-hcb)

But the object of that disinvestment was only to disinvest few shares, get the monies into the Central Budget, and
probably Shri Mani Shankar Aiyar's criticism would be right to the 1991-98 policy that this money could have been
used for bridging the budgetary gap. But today the policy is different. When you go in for a privatisation, in a
privatisation process, you are not only selling the shares of a company when you are satisfied that the existence of
this company in the public sector is not required, you are trying to bring in a new management, the new
management have the prospect of inducting more capital, inducting new technologies, and therefore, the valuations
that you get are far higher. Therefore, the only illustration which you have, when you confused between apples and
oranges, a blue-chip company like Indian QOil at the big value of Rs.350 could get us only Rs.437 by the 1991-96
policy, which we have continued for sometime but a loss-making company like Modern Foods, by a strategic sale
process, a Rs.1000 share, in a strategic sale, in a loss-making unit, could fetch us Rs.11,490 per year.
...(Interruptions) Therefore, well, | clear that confusion also. Therefore, even in a loss-making company, through a
strategic sale process, the valuations we got are much higher. That is the second advantage. ...(Interruptions) |
would like to complete. ...(Interruptions)

MR. DEPUTY-SPEAKER: Are you yielding, Shri Arun Jaitley?
SHRI ARUN JAITLEY: | am not yielding, Sir.
MR. DEPUTY-SPEAKER: Then, it will not go on record.

(Interruptions) ...(Not recorded)

SHRI ARUN JAITLEY: Allow me to please complete. ...( Interruptions) You would certainly have questions which
Shri Arun Shourie would respond to. ...(Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING, MINISTER OF STATE IN THE MINISTRY OF
STATISTICS AND PROGRAMME IMPLEMENTATION, MINISTER OF STATE IN THE DEPARTMENT OF
ADMINISTRATIVE REFORMS AND PUBLIC GRIEVANCES OF THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS, AND MINISTER OF STATE IN THE DEPARTMENT OF DISINVESTMENT (SHRI
ARUN SHOURIE): | would respond to evaluation precisely.....(/nterruptions)

MR. DEPUTY-SPEAKER: What is going on here? Nothing will go on record, both the remarks of the hon. Member
and the hon. Minister.

(Interruptions) ...(Not recorded)

SHRI ARUN JAITLEY: My colleague and myself certainly feel that this is a very important aspect because | am
convinced that there is some confusion which requires to be removed. Therefore, the experience has been that



when.. ...(Interruptions)

MR. DEPUTY-SPEAKER: Shri Rupchand Pal, you are a senior Member. Why are you interrupting like that?
...(Interruptions)

SHRI RUPCHAND PAL (HOOGLY): Sir, he is debating the whole question. ...(Interruptions)

MR. DEPUTY-SPEAKER: Hon. Minister has not even replied, why are you interrupting him?
...(Interruptions)

SHRI RUPCHAND PAL (HOOGLY): Sir, the hon. Minister has the capability to do it. ...( /nterruptions) Why not the
hon. Minister debate the wholea€] ...(Interruptions)

MR. DEPUTY-SPEAKER: Nothing will go on record.
(Interruptions) ...(Not recorded)
MR. DEPUTY-SPEAKER: Shri Kharabela Swain, now you are creating the problem. Please resume your seat.
...(Interruptions)

SHRI ARUN JAITLEY: Therefore, this process of disinvesting only in small lots did not lead to the Government
getting the best values. | am certainly not making an allegation against anybody because | would still give credit to
the Government in 1991 that they had to make a beginning. It was trial method. They started a particular
methodology, and that methodology, in fact, initiated the whole process. But today with ten years of experience
behind us the piecemeal disinvestment did not get us the best values. It did not bring in any element of change in
professionalism, in the functioning of the PSUs, and the monies which were received.

Shri Mani Shankar Aiyar is right that that monies were essentially used for the purpose of bridging budgetary gap.
As against this, the advantages of a privatisation process certainly are that you get much higher values, the
Government gets the best returns, you are able to bring in a management which is trying to revive units which are
not doing so well, the management will certainly bring in more capital, better technology. The only other alternative
you have to bring in more capital is to tax the people of India and say, well, | have a loss-making unit in front of me, |
went into the business of textiles - the NTC example which he gave - or | went into the business of bakeries. We
have suffered huge losses there. We are now going to tax the people of India so that the Government can do the
business of manufacturing textile or manufacturing bread, and once we get into those businesses we come back
year after year - that is why Shri Mani Shankar Aiyar very clearly said - please give them grants, come up in every
Budget and say, well, we are sorry, we suffered losses in that area. So, this year we are again going to impose a
few more taxes on you in order to do business.

(a4/1755/ksp/rpm)

Therefore, our experience has been that strategic sales from the interest of the economy, from the interest of the
Exchequer and from the overall interest of the unit itself is a better alternative. But this is not a principle to be
applied in all cases and there lies a very important distinction. There may be some units where you may feel that
the presence of the unit in the public sector may not be required, but the character of the unit is such that we do not
intend to hand it over to one particular strategic partner. So, in such units, we may go in for a process of retail sales
to the market. We may, perhaps, get a little less value. But there would be a larger public interest and the larger
public interest would be that even though we are getting a much lesser value, we are not in the process of creating
a private sector monopoly. The public character of this unit is retained, the shares are held by lakhs and lakhs of
people in the Stock Market and there is a professional management on top. There would be some such units. In
fact, the Disinvestment Commission itself, out of the cases recommended to it, in the 58 reports that it has given to
the Government, said:

"29 out of those 58 would be strategic sales, 8 would be trade sales, 5 would be offer of shares."
There was another set of 11 where they said that no disinvestment is required for the present moment itself.

Therefore, we have seen the virtues of a policy, which we have tried in the past. We realised that the intention
really is not to sell 5 per cent and 8 per cent shares. In fact, | noticed in the Rajya Sabha, a Congress Member, with
some experience of business, precisely giving the same argument, which | was giving and said: "please take
caution". ...(Interruptions)



SHRI MANI SHANKAR AIYAR (MAYILADUTURAI): It is because he is in business.
SHRI ARUN JAITLEY: Yes; he understands business more than some of us.

MR. DEPUTY-SPEAKER: There must be some difference between intervening in the debate and replying to the
debate. Therefore, | request you to confine your speech within a certain limit.

SHRI ARUN JAITLEY: Sir, | shall only deal with a few more issues, which have been raised.

| have just mentioned that on fundamentals our attitudes cannot change merely depending on which side we are
sitting in this House. We have had a Government between 1991 and 1996 and a subsequent Government, which
initiated the process. Let us look at what is happening in the States. ...(Interruptions) There are Governments of
different political parties in every State. Why is the Rajasthan Government going ahead and thinking of privatising
the Rajasthan State Electricity Board? Why is the Chief Minister of Karnataka going in for the privatisation process?
Why is the Andhra Pradesh Government doing it? The Government of Delhi is trying to privatise the Electricity
Board. The States of Haryana and Punjab have appointed a Disinvestment Commission in their respective States.
The Government of Assam is thinking of it. Even in West Bengal ...(Interruptions)

SHRI BASU DEB ACHARIA (BANKURA): No disinvestment is taking place in West Bengal. ...(Interruptions)

SHRI RUPCHAND PAL (HOOGLY): What about the transparency of your disinvestment process? What is the
modus operandi? ...(Interruptions)

SHRI ARUN JAITLEY: We are certainly going to deal with that.

Sir, | reiterate that even the Government of West Bengal is realising some virtues of this and | read in the
newspapers that in one of the State Government's hotels they are thinking of bringing in a strategic partner. Shri
Dasmunsi, who is hailing from that State, is nodding his head.

SHRI PRIYA RANJAN DASMUNSI (RAIGANJ): The liberalisation process in West Bengal is on for the last few
years, but nothing has taken shape yet.

MR. DEPUTY-SPEAKER: Mr. Minister, | think, you will have to conclude now.
SHRI ARUN JAITLEY: Sir, | will take five or six minutes more.
MR. DEPUTY-SPEAKER: Yes.

SHRIARUN JAITLEY: Sir, this brings us to a fundamental question and | am glad that in some measure or the other
this fundamental is not being opposed. Today, the argument only is: "yes, if you want to disinvest, please disinvest
the loss making ones; do not disinvest the profit making ones." What is the methodology that you are going to
follow? What are the steps that you are going to take in order to invest this resource that you are generating? The

14t point that Shri Mani Shankar Aiyar did not raise in his 13, which is of extreme importance, at least to us, if not
to him, is: what do you do to protect the workers' interests? | thought that should have been the first point in his 13
points. Unfortunately, he was silent on that particular issue.

SHRI MANI SHANKAR AIYAR (MAYILADUTURAI): Shri Basu Deb Acharia had already raised that point.
SHRI ARUN JAITLEY: As far as the process is concerned, the process is very clear.
SHRI MANI SHANKAR AIYAR (MAYILADUTURAI): Give us a White Paper.

SHRI ARUN JAITLEY: Well; the opposition to disinvestment cannot be that unless you have a White Paper you
cannot disinvest.

SHRI MANI SHANKAR AIYAR (MAYILADUTURAI): Give us a policy and we will consider that. The fundamental
point is, give us a policy.

SHRIARUN JAITLEY: Sir, we are very clear about our policy. | am sure, if he yields, in the next five minutes let me
make an endeavour to make him also clear about the policy.

(b4/1800/ss/rjs)

The policy of the Government is very clear. The policy is in the same language just as Dr. Manmohan Singh
enshrined the policy in the 1990-91 Budget, and just as the Congress Government policy was in the industrial



policy statement. In the three successive Budgets which Shri Yashwant Sinha has announced, each year, he has
been announcing a policy in a separate chapter on disinvestment. He categorically stated last year that the policy of
the Government is in generality of cases. Except the strategic areas, we come down to 26 per cent. In some cases,
we can even come down. Even in the non-strategic areas, we will keep the public sector alive. We will keep the
public sector where the countervailing presence of the public sector is required in the overall interest of the national
economy. That is to say that there may be a danger of creation of private sector monopolies in the private sector,
we keep the public sector. ...(Interruptions)

SHRI RUPCHAND PAL (HOOGLY): You cannot convince your Ministers - Minister of Heavy Industries and Minister
of Petroleum. You cannot convince your partner, Shri Vaiko.

SHRI ARUN JAITLEY: Please do not worry about any of us. We are very clear about the policy. | am quite certain
about the issues which have been raised. Even you have slowly started realising the wisdom of the policy. Now,
you say: "My opposition is only confined to the private sector and not to the loss-making." ...(Interruptions)

SHRI RUPCHAND PAL (HOOGLY): Please give us the policy. We know what it is. ...(Interruptions)
MR. DEPUTY-SPEAKER: No, no; we cannot indulge in this luxury of wasting time.

...(Interruptions)
MR. DEPUTY-SPEAKER: Fifteen more Members are there. We will have to complete the debate today.

SHRI PRIYA RANJAN DASMUNSI (RAIGANJ): Sir, the BJP has officially acknowledged that they have no policy of
disinvestment till date.

SHRI ARUN JAITLEY: | did not realise that we had appointed somebody else as our spokesman on our policy.
SHRI PRIYA RANJAN DASMUNSI (RAIGANJ): Your spokesman said that you have no policy. ...(Interruptions)
SHRI ARUN JAITLEY: Sir, if interruptions are there, I will not be able to complete it. ...(/nterruptions)
MR. DEPUTY-SPEAKER: Why are you interfering?

...(Interruptions)
MR. DEPUTY-SPEAKER: He is not yielding. You are a senior Member.

SHRI TARIT BARAN TOPDAR (BARRACKPORE): | am not interfering. ...(Interruptions) Sir, the Minister for
Disinvestment has agreed to continue the discussion for the other day also to have a serious, thorough and
analytical discussion on it. Therefore, do not put some cap on the time. That is my request. It is a very serious
matter. All of a sudden, the discussion under Rule 193 has been accepted. The Government was not discussing the
matter. ...(Interruptions)
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MR. DEPUTY-SPEAKER: It has been decided in the Business Advisory Committee that this subject will be
completed today itself.

SHRI TARIT BARAN TOPDAR (BARRACKPORE): No, we did not agree. ...(Interruptions) We all hear from the
newspapers. ...(Interruptions)

SHRI RUPCHAND PAL (HOOGLY): It will run up to 8 o'clock = a minimum of four hours.

MR. DEPUTY-SPEAKER: It was originally allotted two hours. We have completed two hours. Fifteen Members are
there to speak. Is it the pleasure of the House to extend the time?

SHRI TARIT BARAN TOPDAR (BARRACKPORE): Sir, the Minister for Disinvestment has agreed to continue the
discussion even for the next day.

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF INFORMATION TECHNOLOGY (SHRI
PRAMOD MAHAJAN): Even next Session!

SHRI TARIT BARAN TOPDAR (BARRACKPORE): That will not end the matter. Here everything will not end. The
people will rise. ...(Interruptions)



Do not comment in that manner. | am referring to the proceedings.

MR. DEPUTY-SPEAKER: Let me take the consent of the House. Fifteen Members are there to speak. The Minister
has to give the reply. Is it the pleasure of the House to sit till completion of the debate?

SEVERAL HON. MEMBERS: Yes.
MR. DEPUTY-SPEAKER: The time of the House is extended.

SHRI ARUN JAITLEY: A question was raised about the methodology of the whole process. If shares are disinvested
in a retail sale in the market, there are established practices by which it is done. There is a book-building method by
which retail sales take place. | have examined that every retail sale which has taken place in this country from 1991
has followed the established market practice.

As far as strategic sales are concerned, you appoint your advisors, you assess the market and the selection of the
partner is always by a transparent bidding process.

SHRI RUPCHAND PAL (HOOGLY): There is no transparency.

SHRI ARUN JAITLEY: This is the first time | have come across an argument. Yes, you came out with the tender.
You came out with the bidding process. You selected the highest price and also the best partner in that process. Is
that bidding process not a transparent process?

(c4/1805/rs/nsh)

The two are absolutely contradictory. There is not a single transaction which has taken place, nor is it taking
place...(Interruptions)

SHRI RUPCHAND PAL (HOOGLY): Would the hon. Minister please explain the experience of GAIL and the book
building process?

MR. DEPUTY-SPEAKER: Shri Pal, the hon. Minister will give his reply. We cannot proceed with these running
commentaries.

SHRI ARUN JAITLEY: Sir, we have discussed GAIL and it has a book building process...( Interruptions) The price
you got in GAIL was higher than the market price. It was by a transparent bidding process...(Interruptions)

MR. DEPUTY-SPEAKER: We have to finish it by 8 p.m. Let him ask the question when the hon. Minister replies.
...(Interruptions)

MR. DEPUTY-SPEAKER: He is not replying, he is intervening.
...(Interruptions)

MR. DEPUTY-SPEAKER: Mr. Minister, please conclude now.

SHRI ARUN JAITLEY: Sir, a question which has not been raised by my friend, Shri Mani Shankar Aiyar, we have
very clearly announced. This Government is very clear about the interest of the workmen. In every transaction,
utmost care is taken that the interest of the workmen is going to be protected. In fact, it is for the first time that in the
disinvestment processes, we have come out with Employees Stock Option Scheme where we are going to share
the corporate wealth of an enterprise with the employees or the workmen as help in building up with those
workmen. As a result of which we have had announcement in cases where trade unions have even issued
statements supporting the effort to privatise some of the large undertakings. This is for first time in the country that
such a situation is taking place....(Interruptions)

SHRI BASU DEB ACHARIA (BANKURA): All trade unions have opposed it.
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SHRI BASU DEB ACHARIA (BANKURA): There was a strike for three days against the disinvestment policy of the
Government...(Interruptions)

MR. DEPUTY-SPEAKER: You can seek all these clarifications when the hon. Minister replies.



...(Interruptions)
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MR. DEPUTY-SPEAKER: He is just intervening and not replying.
...(Interruptions)
MR. DEPUTY-SPEAKER: Mr. Minister, please conclude now. You can give your own views.
...(Interruptions)
SHRI ARUN JAITLEY: Sir, there are only two more points...(/nterruptions)

SHRI BASU DEB ACHARIA (BANKURA): Sir, why is he misleading the House?...(Interruptions)
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SHRIMAT| MARGARET ALVA (CANARA): Sir, he is replying to all the points that have been raised by Shri Mani
Shankar Aiyar...(Interruptions)

SHRI ARUN JAITLEY: Well in a debate one certainly answers a speaker like Shri Aiyar. If Shrimati Alva had
debated before him, | would have been answering her...(Interruptions)

IUTEE HEIR © IR AIRM ¥ GAY q@ uar e & @ gl
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SHRI ARUN JAITLEY: Sir, | have just two or three small points more. An issue was raised as to why you have, in
the last nine months, not appointed the Disinvestment Commission? The Disinvestment Commission has given 58
recommendations. The Disinvestment Commission is a professional body which studies every company and then
make very valuable detailed recommendations. This become an important basis for a Government to take a
decision. But today out of the 58 companies, decisions with regard to 19 or 20 have been taken. These decisions
are going to take time to implement. Certainly, a Disinvestment Commission would be required. But a Disinvestment
Commission would be required after the last recommendations have been implemented and put into the process of
implementation.

Sir, a question was also raised that there is a large private sector which is also doing badly. They are right, 'if there
is somebody in the private sector who is also doing badly and therefore, why do you only say that we go ahead and
disinvest the public sector in the whole process?' There is a fundamental distinction. That distinction is that the
private sector, by whichever process, will take care of itself, whether by virtue of more investment, getting out its
reserves, borrowing from banks and try and revive itself...(/nterruptions)

SHRI RUPCHAND PAL (HOOGLY): According to Swaraj Paul's observation, 'there is no private sector'. The private
sector is having money from the financial institutions.

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF INFORMATION TECHNOLOGY (SHRI
PRAMOD MAHAJAN): But he needed Swaraj Paul to tell him that...(Inferruptions)

SHRI RUPCHAND PAL (HOOGLY): Yes, their friend.

SHRI ARUN JAITLEY: But, there is a fundamental distinction and that, Shri Aiyar, is a distinction between apples
and oranges. When the private sector does badly, it is not the taxpayers of India who pay for its
performances...(Interruptions)

(d4/1810/Ih-mkg)

SHRI MANI SHANKAR AIYAR (MAYILADUTURAI): There are Rs.54,000 crore of NPAs. Are we not paying for it?
There are Rs.62,000 crore of unpaid taxes. Are we not paying for it? You are handing over the public sector to the
failed private sector. ...(Interruptions)

SHRIARUN JAITLEY: It is today the tax-payers' money and the Government makes a conscious choice as to what
are the areas in which disinvestment is going to be put. Are we going to invest the tax-payers' money in businesses
where a private sector investment is available or are we going to use it in the social sector, which is the declared



policy of this Government? ...(Interruptions)
SHRI RUPCHAND PAL (HOOGLY): The provision in regard to education is going down and down. ...(/Interruptions)

SHRIMATI MARGARET ALVA (CANARA): What about Rs.56,000 crore of NPA? It is your own figures?
...(Interruptions)

SHRI ARUN JAITLEY: The last argument which you have raised is this. The 13t question which you have raised
was, what do we do with regard to the national honour which is involved? You are right. When these businesses
are being run, and some of them, as you said, are the national carrier, there is the Indian flag affixed on them, there
is certainly a very important element of national honour, which is involved. It is precisely for that reason that an
effort is to be made to see that the national honour is not compromised with, they come out with the best services,
best facilities available to their consumers, and are not run as inefficient organisations. ...(Interruptions)

SHRI MANI SHANKAR AIYAR (MAYILADUTURAI): | do not think that Shri Sharad Yadav agrees with you.
...(Interruptions)

SHRIARUN JAITLEY: Well, certainly the Government is very clear about its policy. You did not have to worry about
that. You please start worrying about what you did between 1991 and 1996, and you will certainly get a response
from some of your colleagues on that.

I must say that the object of the disinvestment process is to make sure that the tax-payers' money is utilised for the
best possible purpose in the social sector for the purposes of repaying its past debts and also for the purpose of
reconstructing the public sector. Sir, the object of the disinvestment process ...(Interruptions)

MR. DEPUTY-SPEAKER: What is this? There is a lot of noise in the House. Please hear him.
...(Interruptions)
MR. DEPUTY-SPEAKER: Shri Basudeb Acharia, you may not agree with him. You must hear him.

SHRI ARUN JAITLEY: Sir, the object of the whole process is to ensure that the interest of the economy is best
served, the interest of the units are best served, the economy is strengthened, and those units are revived. Some of
them are sick. Some of them are moving towards sickness. We try and ensure that the best possible efficiency
comes into the process. This particular process is an inherent part of the second generation reforms. This is not the
first time that this august House is discussing it. The Finance Minister, in his three consecutive Budgets, had made
the policy very clear. There is no question of the Government going back on this policy in any way.

Mr. Deputy-Speaker, Sir, | am extremely grateful to you for having given me this opportunity to intervene.
(ends)

SHRI PRIYA RANJAN DASMUNSI (RAIGANJ): Mr. Deputy-Speaker, Sir, we have just heard a sad news, through
the newspaper sources, that a few journalists and photographers have been killed in a blast in Srinagar today. We
want that this House should be informed by the Minister of State in the Ministry of Home Affairs, who is here now,
as to what had exactly happened before the House rises for the day today.

MR. DEPUTY-SPEAKER: The Minister of Parliamentary Affairs may get the information.

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF INFORMATION TECHNOLOGY (SHRI
PRAMOD MAHAJAN): Now that the Chair has directed, we will inform the House before the House rises for the
day. Again | assure the hon. Members that we will inform you about this.

MR. DEPUTY-SPEAKER: Now, Shri Tarit Baran Topdar.
1814 hours

SHRI TARIT BARAN TOPDAR (BARRACKPORE): Sir, regarding disinvestment of public enterprises, the former
Disinvestment Minister has clearly mentioned in an unambiguous term -- there is no ambiguity in me -- that the
public sector enterprises are going to be disinvested in the interest of the large and larger private industries and
industrial houses.

(e4/1815/mmn-jr)

After Independence and partition of the country, for the growth of our economy, for the growth of industrial output



and to match with the agricultural development, the Public Sector had to play a dominant role. It was clearly stated
in various industrial policy statements from 1948 to 1987. In 1999, a clear and a distinctive departure came
abouta€”it started earliera€"when the idea of a welfare concept of State was given a go bye, when the idea of
social responsibility of Public Sector Enterprises, other Government sectors including the Railways, was given a go
bye. It was clear to me. At least, even now it is clear to me that the dynamics of the economy of our country, which
was based on capitalist development, is destined to come into this stage. It was the State capitalism which
developed. The capital was in the hands of the State but it served the capitalists and big industrial houses of this
country. At that time, they had no power; they had no capital; and they had no money to build up this empire. The
toiling masses, common men and all the people of the country have contributed to the exchequer. From and out of
this fund, these Public Sector Enterprises were built up. Now, at the expense of the public exchequer, at the cost of
the public money, at this stage again in the interest of the capitalists, these are going to be handed over to them
simply. The price that is being determined is not corroborative with the real values of the assets. No re-valuation is
being made and nothing is being done in this regard.

The Public Sector Enterprises are of different types. Some of the Public Sector Enterprises were built up, as Shri
Mani Shankar Aiyar has said, really on the graveyard of the private sector. Those too attained a commanding
height at a certain stage of development of our economy, and served the common men in different ways. We can
exemplify by one such giant Public Sector Enterprise, namely, NTC. A revival package was drawn up during the
Congress regime. There is no doubt that they initiated the process.

(f4/1820/dvalassa)

But during that period, during the period of disinvestment when it started, during the period of de-nationalisation, we
could come to a point with trade unions, MPs, Ministers, there was a committee, and we could come to a point
where we nationalised - this Parliament nationalised - 15 public sector undertakings, taken-over units, under NTC.
Fifteen were nationalised at that time!

Therefore, what | find here is, that the Congress Government started a process when Shri Arun Jaitley said -- he is
not here now — said that they were the exponents of that process, that they are continuing that process and that
only within four years they have decided from 20 per cent to |00 per cent. The speed is so high that within four
years they have completed the maximum limit from 20 per cent to 100 per cent. But | remember — you also may
remember — that they were on this side at that time, they used to oppose it along with us.

Therefore, the politics of position, either this side or that side, the aspersions that has been thrown upon the
Congress Party is there. | do not know whether they will object to it or not. | find that there is no difference. Now
they are on that side. They have given a high speed to it. And within four years, 20 per cent has turned into 100 per
cent! And not only that: they are selling out the core sector — the idea of core sector has gone - the highly
profitable, the highly profit-earning companies as well. Many points have been made in this regard. | do not want to
repeat. | give some examples of the experience of disinvestment in England from an article "The Contrast today
between India and Britain: The attitude towards the privatisation of public sector enterprises could not be sharper."

" Privatisation is now seen by many sensible Britons as a big mistake, indeed a monumental era. British
Airways, a long tom-tommed a privatisation's greatest success story is in dire trouble and hunting for
trouble.

British Telecom tariffs are among the highest in Europe, Britan's privatised water supply is so costly that
many people prefer to disconnect altogether. This has created health problems in poor areas.

Even worst is Britain's transport infrastructure. Broken up into small private divisions, the once first rate
British Rail system now has appalling maintenance standards. One result of this was the recent
Paddington accident, one of the Europe's worst.

Today the trade mark red London double-decker bus, rarely runs on time. The bus network has been
parcelled out into small fragments owned by companies more interested in cutting jobs and raising fares
than in providing a semi-reliable service."

And our Minister in the course of his intervention -- | do not know whether it was half a reply to the debate - said
that the private companies whether they are either in profit or loss, do not tax the people. What is the conception of
the economy, | do not know. Every process of manufacture, trade and marketing will be taxing directly or indirectly
the people in our country.

(94/1825/tkd-hng)



This is the economic system where we are now.

Arecent CMIE study found that PSUs use capital more efficiently than private companies. It has been mentioned by
IROs.

In the first part of disinvestment, that is, in 1991-92, the C&AG estimated that public loss was about Rs. 3,342 crore
in under-valued PSU shares sold in that year. ...(Interruptions) | am not bailing them out. In subsequent years, till
date, what is the opinion and observation of the C&AG regarding the valuation of the shares that were being sold?
...(Interruptions)

The hon. Minister has said that economists and newspaper men are criticising. They are telling to hurry up, do
hurriedly and sell everything. Why are you not selling? We have seen articles of different economists in the
newspapers. There are dissenting voices also; dissension is there even in the Ministry and even in the Cabinet. |
have also raised this point that Minister for Disinvestment should not be someone short of Prime Minister. He is
deciding about disinvestment of airlines, textiles, heavy industries, chemical industries, etc.

Sir, when we meet in the Consultative Committees or in any other Parliamentary Committees, then the Secretaries
and other people give information in a very rationed manner. The amount of ration is very low. They supply less
information.

Sir, Secretary in the Ministry of Disinvestment has told before the Press that if the public sector enterprises are
totally sold according to their policies, then Rs. 8 lakh crore will be fetched in the Government exchequer. It is all
right. The Government may think over this point and come forward with a discussion here. We are here and we see
from the newspapers only that this decision has been taken and that decision has been taken.

(h4/1830/pb-sb)

At the time of taking over the NTC, NJMC and various other organisations, there were enactments made in this
House, but now, when disinvestment is being made, the House is not taken into confidence. We are not discussing
the matter. We are not deciding. The Budget has been passed. Only in the Budgetry Speech, something has been
mentioned in this regard and the process is going on. | mention this point because in the earlier days when rules
were framed, we did not foresee that such type of a situation will arise. We have been deciding on investment; we
have not been deciding on disinvestment. Therefore, this is a new situation, and in this new situation, a new policy
has to be adopted on how the Parliament will have to be taken into confidence.

MR. DEPUTY-SPEAKER: Now, please conclude, otherwise, we will not be in a position to conclude the discussion.
SHRI TARIT BARAN TOPDAR (BARRACKPORE): | am concluding, Sir.

It has been said that disinvestment will help India to avoid debt trap. | am referring to the Secretary's remarks here.
He has said:

"India is heading towards a typical debt trap which could be avoided with disinvestment of public sector
undertakings, from which it could recover at least Rupees Seven lakh crore."

1831 hrs. (Dr. Raghuvansh Prasad Singh in the Chair)

In the Union Budget of 2000-01, the interest payments are 50 per cent of the revenue receipts expected. Fifty per
cent of the revenue earning will be paid just towards payment of interest on debt. This is the situation. This is
leading towards a typical debt trap that could be avoided with disinvestment. This is what the Secretary has said.
But nothing was said on the floor of the Parliament nor in any of the Committees where we do meet all these
officers. Even when asked, they bypass, giving some obscure answer. This is a very new situation which we could
not conceive of 15, 20 or even more years ago.

In the Budget Speech, the Finance Minister has said that about one-tenth of the anticipated receipts will be used for
retiring Government debts and the rest for expenditure in the social sector and for restructuring of public sector
enterprises. If there is no White Paper, if there is no clear-cut policy and report on the action taken on that policy,
how can this be assessed? And if the policy and the action taken on that policy is not assessed by the Parliament,
then what is the use of it?

| want to conclude with the point that at this juncture that the Government is out to hand over all the properties,
assets and everything that the country has earned. The country has travelled a long distance for earning these
assets and these are going to be handed over to private owners.



(j4/1835/krr/har)

| can show that, since inception, straightaway from the Budget money goes to the business houses in different
ways. This money goes directly from the Budget to the big landowners in the name of farmers. We must distinguish
between cultivators and non-cultivators. We must distinguish between peasantry and landowners. There is no
distinction. Five per cent of the rural population own 45 per cent of the land. ...(/Interruptions)

45 Al wHF 5 Ffc@d il @ &1 H 81 319 @we Wigd (% 45 gfqwa sy S @fedd! od € o 4 <d € °re @8 favielt | €, urit 7 g ar
T =5l A 81, 78 45 wfqwd uiw sfqwd &l & gy § S gl

This is how, directly and indirectly, the Government exchequer is paying to the big industrial houses and the big
landowners. This policy is being continuously pursued. We are raising the voice of protest in this Parliament. We
want that the dissenting parties and the dissenting Ministers and the Congress Party — which is re-thinking over
their policies — will come together and join and defeat this process. If it is not defeated in this Parliament, it will be
defeated outside the Parliament, before the people.

Thank you.

(ends)

(FOR THE REST OF THE PROCEEDINGS,
PLEASE SEE THE SUPPLEMENT.)
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i fpdic |t (rad Sax qd) @ weE waefa oft, e weer @t fRE-gdvede Hifa & waeds #§ atem @ fow F wer gon €1 A
3 Teh weArht [ qw @ o1 6 @ Sivr aroft @t & S e & RaE @ s 91 adear 81 SN wE 5 Swer & A e sed €
T & P ot e 1 gge ot 218€) ( @aur)

Fpax sfacty fHg (WeRIsEi, S.H.) @ 78 o0 R @ awE | ar] g ¢1a€) ( zaur)

SHRI RUPCHAND PAL (HOOGLY): Immediately after the Congress had announced its liberalisation policy, hon.
Minister Shri L.K. Advani has said in Washington that the Congress had hijacked BJP's economic liberalisation
policy. ...(Interruptions)

#t pdte witan (g Sr yd) © wwrufa Sfl, 921 o w1 2 6 90 & que & uEd @ Hidd H 3R 2000 B i # Ut 214 @l B
HE A $B ofR Rwarg 3 w1 21 9 1998 A Mt S=M agd yue fran afva st S ww et ThI&€] ( =aum) s i @ REgdvee
81 Tl T @ W 401 H ged) 100 W o T € ofR 9% X ¥E a7 %@ ¢ fF 21# v A 5@ ugen gA@ e o a9 wmwe @ s9d R H
A 7 g yidl| g KT & AT 1990 B Id feugdveHe @i Hifd o o[@ @t @1 Hifq # ooy 81 wdan € 3R 78 & el @ e 2l
Afep S@ Ul ST ¥ @eerdt @ dl fhft @1 afer oft =erdt 21 suR grag d SHD! "afel @1 g der wdl 8l urdl afae A ugel Iud! agd
et @, ferht 21

&€ &€ ( aedic & SMSMIAR HREE-gar< 4 e far )

(k4/1840/skb-san)

. B, 4t 3R S DI 1 S FEH T gIT 8, 98 1991 W Wiy 1995 T g1 BT dl Sl BIC gy 8, oI e o gdved €, 99 3-
4-5 BN B[S VU TS HRUT g9 S |

SHRI G.M. BANATWALLA (PONNANI): MR. Chairman Sir, the Leader of the Opposition is a parliamentary
institution and therefore, the words of defamation used for him are unparliamentary. You can consider it later on
and if you think that | am right, they should be expunged.

FAIfe Felqa (ST Yedw wurs (fie) @ 8@ 8 g8 veads o sl
SHRI KHARABELA SWAIN (BALASORE): Sir, there is nothing defamatory. ...(Interruptions)

SHRI PRAKASH PARANJPE (THANE): When they used such words in their speech, we digested them. Now, why
can they not digest? ...(Interruptions)

fepdte atan (rad Sax qd): d 3R S &1 g8 ggas AT aredl § 91 S A9de g oft &1 ara o o R amaa war o



"to encourage wider public participation and promote greater accountability, up to 20 per cent of
Government equity in selected public sector undertakings would be offered to mutual funds and
investment institutions in public sector. "

SHRI MANI SHANKAR AIYAR (MAYILADUTURAI): Is the private sector mentioned? Is the multinational mentioned?
Is the strategic sale mentioned? Is the ownership control being transferred? Is the management control being
transferred?

ufed, TR SER ufed 3R wEfEE | S6e @ g uede gArgd |

st fopdie e (pad ST qd): PR TS g1 € GA § A 3 e B ge o o ¥ W) Feeel A g1 7 w1 " fhGw
@1 adt are ue @ g '20 per cent selected investment in public sector financial institutions and mutual funds'.

SHRI MANI SHANKAR AIYAR (MAYILADUTURAI): It is for wider public participation, but not for Ambani's
participation.

st fpdte wtan (e Sor qd): of o @ IATS? SN RgHd B Uferd sisvefdia o wigRlEe edtieqea & 4w d9, S
I I, 3T 1991 W ABY 1995 P HI f&xw) IRIA @1 A BN 6 e uiw 'R e vuAn fewsdvede o, aw ufers # = o,
ama arer "ifdhe # 3 7€l @i You sold this 20 per cent equity to the Unit Trust of India. s&% 71.8.31€. &1 3500 &31s o0
1 ©TeT g3 1991 ¥ 1995 I F &g, 7 ufers Taew # fEugavede fan it Iy WRR A 7| BRI 4 3500 HUS SYAT I Ja
arae famar ok sroe it S giawe fhd, swe wror ganl it was a total window-dressing and cheating. smoe @i @t aiiwl # e
Fia! §1 37U B8R Yo WR J. .18, 1 99| ... O 7ol de aadl A1l ZA.mE. F fhae 1 27 309 B ey &1 & dR[$ Jad
AT AT B ST I EL3ME-64 AT IME A UM WIHR & HRYT 3ME| 3R My A 3rwv1 Sieeht W yw w A1 He was asking to publish
the White Paper. it srovr ot @rde @1 ¥ R of@er &Y, S6d Sral SRAW a1 @l &t TSR & € |

#ft ®U a5 uTel (FTel): NPT 3aRf SFRYT Hd @l W@ 8, I8 AP dl fyaprer <.
#t fpdie wdar (pad S yd): 41 78 $el ¢ b @rze UuR 8 A1 ¥ YU 81, S9H 31U Sl & HHY Bl INGN B Bl HRAH 2|
(14/1845/sh-bks)

"In July 1991, the Government, in order to improve portfolio and performance of public sector enterprises,
announced a new Industrial Policy which contained major decisions in respect of the public sector. These
decisions included the reduction in the list of industries reserved for the public sector from 17 to 4 areas."

This Disinvestment Policy is a good policy, and | support it.

Fifs A weE e ¢ 5 17 § ¥ AR wvE ¥ 9% g 19?oﬁa$r§mm=r?€ra’nﬁlﬁ19?03ﬂ?1gaoﬁmﬁﬂﬁmmlwm
AATETEOE gan, S AT o Rl #Y o @ 7w @ o1 B 17 R de SRl off ok R aw F Or @ T, et @ vl
w2 v ®R dgex a # & You have asked 13 questions, and the Minister will reply to them. You wanted to
differentiate the public sector in terms of core sector, strategic sector and so on.

This is meant for the people, the common man on the street, who are living below the poverty line. Now, you are
talking about 'below poverty line' people; you are talking about socialistic economy. st siivs-vedt # v € e & =
g, 3 Aol SR 9 dd 21 g1 "l ek A sree @ St 7 @md? Was it done out of compulsion or was it considered
as a strategic sector? In Maruti Udyog, the Government of India does not have 51 per cent of shares. You have
started the globalisation. What sort of globalisation is this? You have given 50 per cent of the shares to Suzuki, and
50 per cent to the Government of India. Could you not have retained 51 per cent? 1 amsfa @) e et & fog 87 sy
fewgreic @1 ard & €1 amud 24 § ¥ 23 By o9 @y # o W # o ¥wX wigd 'R gieed a4 & Are these for tourism
development? What kind of tourism development are we talking about? ®1g wroem @ Sitel # a1 SR ve@ # aRvRf & urd
Eﬁ@mmﬁﬂmﬁmdl Qaﬁ?oam%ﬂaemn%ﬂﬁﬂﬁ?ﬁﬁﬁ?@ ﬁaﬁﬂ'ﬂé‘mwulwmﬂ ﬁmé\uwm%m‘:'fﬁiﬁ
T ey Bee T & ol S o cifeior a1 & A o o A it A ¥ o & e i 9w uiiere Y Wi Wil W i wfers e
4 2 & @8 fhws di9 7 @ war 21 What do we mean by 'Government of India'? The Government of India, in other
words, represents one hundred crore people. @& <& TI¥ &1 T4 21 3R < U &1 YA ATHG & HRAM J M S Foy
STET aTg ofell € 99 dTel @l Adh @ fory, a8 W @M @ forv g wwd ar @st gaEar w9 garl We have to define this strategic
sector. | am only asking you to think ahead. What is a profit-making unit? You were discussing about profit-making
public sector units. srst @ 117 & A1 237 § & 106 A W TA| T 106 T AW & X © Al 10-15 T Ugel d HTH! Hiftbe 7 =
g1l Due to urbanisation and by allowing private industries in that, due to the ending of monopolistic economy, they
were making losses. ga# amudt a1 Rt &1 a7 781 81 § @ 9 Hed § FHe aredl € fF T8 Aedhdrcl 8ISl aqrdare S Aredwdrsi
e B 3 W Ad g Brel A ¥d A b st AVbR Bl A1 A8 IREGR B Sl S A1 TER 89X BRls $Yd Bl geiReA< ol 8, I
YT i Red oFR My e a1 1 # 3ueh! Ygax [ Wdhdl gl 3ud! ggd wefewdidet wii frer wadht €1 The figure varies from
one per cent to six per cent. Everybody is giving different figures. What is the rate of return that we are getting?
Somebody says, it is one per cent; somebody else says, it is two per cent or 4 per cent. 3w 31 it amus ATIfAfe®




foa g, € oiae floage. € 3 P 4, g8 9 wae 3 A2 o s smrer St s o St gasiee Wi §9, sitra dga g
T B & AFE IH A8 o F@ 4 €, 2002 # oS g AyHg, $ dga v areR Qe i

(m4/1850/snb-hcb)

How will you stop them? When the Reliance and other private industries would come in, how would we stop them?
Are we able to prevent private persons from entering into the telecom market? smu 77a¢ amgyl ek, §&k § 3@ & 9@ &
3fi el god Sfertd o T 21 TH.A.UA. U, B A S8 B ol 8 sneifedmef gt grag # dieiR & ' H S} o W 21 89 Hed
g & g 7 ar =g =f2ul You only make out-going calls. swafim & trn.&l.ga.ga. @1 dur &l e € St &< aren aa1 21 @8
Fedl & 6 gFaHT & fory WA vEva. &1 dfed 9 & 3R gensT & fav #w gw @l They are concentrating only on big
customers. 3 ams ed @ia QA1 @ B AUE.UE.TE. &, 1 8 . uE.uagd. w17 tAA A Td. 8N, f.0H.0E. U, 8,
didi e g8em, sngsi e 8rm After five years they are going to become NTCs @g dar w fomar & R ves &1 fewra &
weit @rfeyl We are the leaders of the country. 3w 331 gwat sre gfe @ a@ar 81 3@ S8y @areEe), S|, s, @od, §oe),
R, w.Ey, AT 89 FWrEe N1 eRR g9 T8 el 3R Sl TR &1 ae-dae fdeEe s W A1 &) 9 - e gies
STt 3R T ST "Tel gaHT 8Id1 € Sl #9 gdrn sifge Haer Mdra iy @ik I9@ are 10-15 #oR Hiftee #fd gftew frera dfvg a@Ew
Haex @1 It goes in minus.uer daex @1 89 @1 w8 &2 What is happening in the power sector. &1 @R #igex 5 s &1 mig
mmﬁééﬁﬂaﬁmﬁﬁmﬁ?ﬁﬁa@a@ﬂmﬁww%wu éﬂiﬁmsﬁ?snﬁm:ﬁﬁ-‘raﬁwm?%% ﬁamaﬂ

& €1 It is because when it was recommended that power generation must go with distribution, ff&eE= & #I1g wgde
FFR o B R T 8 Fifr @ $ agel B9 Hen? 10 qqa H it gfed 78 2 v B 9 @t @ w8 2 e age 98

wwa €1 Losses are in the distribution. st we & fFa-fra @ wver 82 & urdl & IR | 89 T8 IR RGBT TTgdergoET
@ ¢ ey &1 98 o w ¥ ¥y &1 & s (R W e @ @ ok 7w W wigde duefa e aret € Who has started
globalisation? 1991 ¥ 1995 @& &% U B SqT FH S G & 8 q8 A MBI FATSHN A TS Aroe@ arml F wie fafds sefa
3R gfema cferfasm @uier @& a7 @amn gl Indian television companies have to pay 38 per cent income tax and the
foreign television companies have to pay just 4.5 per cent income tax. 7 t7.8l.u. B WHR 1 71 {61 2, T8 Ugel B WHR
A fhan 21 Aifes § JRgarst & B aedl § 3R 3US] Sl dedl § & T8 Tdlddlgold dgd 378 gdHiave 7 {6 2, 3y #d gedrsy
f& omudt FXHR A ol €, oMU IW P B ARl F sRIgErsht T Fv et g g ¢F qgd 3D gHHiRe T FE & 5w gaw
ISHY UEel FAT P & | [GH Tg §9 AT TEl BT & TS 89 HE oI €, T¥ P &, IHAD AG Al W §, IHD q1% & T P § 3R
Iud A " dwa ¢ What should we have done? ga+ armst fl.ga gst &1 Anfaffes Far qar 5l S@d sror iR,
srpracfaferd & w8 21 11 @9 & d1e 11.25 a9 i H1E aar & Are we able to tell? @z w 1g #arera d @1 gy, d S} @l b i
e AT & 3R & a9 @ @qal 4 v g wren & of We cannot do anything. @g 25-30 s @1 Riwed &1 @8l W AFnfafed Te9R AR
fan 21 UPRARR &1 "are & & 8 arerecfad @1 g & T8 € ok s wn fm? g ¢ # TaEarseEE o) A e ang |
ACAE.CA.0A. D A G9! Tdlacl HUfEai g 3R g oR% AR 30 Widd qRHT Aiferficd deax| 9 Hel ad e argm?

(n4/1855/rpnvkmr)

wurafa #Egm, d W dEm B qave gfel @ ok am amar wedt @ifvrgl All of them are eaming profits only due to their
monopoly in the market. g&d it & af1 o = A&€)( 2@am)

SHRI MANI SHANKAR AIYAR (MAYILADUTURAI): How can you say that? | will give you the example of BHEL.

SHRI KIRIT SOMAIYA (MUMBAI NORTH EAST): It is a fact. | amtelling you. & uge dt.qa.g9. &1 FRINSTESEA H1

S #9 ggel ®E, A fRA, SUS a8 A MY SR R g9 3¢ <@ €1 # I # ariwel # & 9 angar g aven forae fer smoe 9w fag @
# IEY 10 A R < Febe ) Torneht # Off deEd & # IW S | FA dredl gl SHa i@ 7' € 5 e &1 S @R deEr T8
21 How will we be able to save our economy? @ =i € @MR & 48 ST, A1 FAMAA 3R A0 B Hema€, ( ZagmE)

Ppax sfacty fiE (Fereris, S.u.) @ @ff 3o frer 8@ @ 218€) (@)

#t fRedie widar (pas o) @) @ <3 frerd 786 8 <@ 81 ol afear aard 1 S e SHReHC gof a8 18 BUR @[S oIy Bl
g1l I | FeE=a (e oft 7 1998 A Ryugaveie 3w A1) 5300 Fs wuy & opff a% & fSHg<¥cie # | ©5dd 700-800 HS HIY &I
aTeR g SR A 4000 S BT FGH . A, i AaeR aRe A ganl §1 A o @ 7 B SR gan 21 1992 W Q-TE AR BRAS BUY Bl
g Red @ oo {RCged & O T AN 2§ AT 2200 § W qgd F CLELY. B wHR A @l et qa R A e aw e @
Weri A fihan, dfed # I TR AT T DA Aedl HR T BIS ARY A aEal gl o AR 39 MYl H HE gl g & e g
3T S @ @l a9 3muA W B AT @ @' o QAT € O $IE aeHt 319 ¥R &1 qu e 3R Wa $9 d4 < It is not our business. It
is not the business of the Government to do business. s we gffew @1 4w saa a1 § 8 g He aEdl &

What have you scored? You think about what has happened in shares. We have opened up radio and TV. Now we
are going in for open sky policy. ser $fgar ¥$at wx 500 s v e @1 w@d g1 What is their earning? It is Rs.90 crore.
Feford daex 21 89 39 aR Uh.UA. A & argdw 991 3ive fafew gg1 Do you know how much the Government has earned?
TP HIel & 430 HIS BUY WRHR Bl frei| 5@ anfdes yaifay enft aft g9 &1 fawra g ok @ft &9 g7 These are facts. s e 5
430 TS TIY P FAS & € 3R 1 90 TS HI g7HH & g8 i 10 Hers vuy & el Everything is there. # smus wm+ e Ryegara
HS F1 el aarl dredl &) 1995-96 TF Td-He g9 & H Ifie gre it e #1 Al off | I@T 1995-96 # 5900 HIS U THES



| gl SR Rgara ws &I oS 11318 A1 on1g 3.3 i ans. anfa gad wufEl 7 They have collected Rs.296 crore- @ac 296
RIS TIY §heo [l
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st fpde aar (pad sox qd) @ wE gaefa oft, Tt wReR @1 Ru-givere iy & wweis 7 @ew & forg A wger gon g1 A
U U @AW A g @1 o1 B T s aoft giar @ S Wied & RaE A v 91 ggadr gl i bl [F gwel @ § iRfie $ad €
W & S ot o 1 gqe oft 218€) ( @Eu)

pa¥ ARy g (WERISE, I.9.) @ T2 3 W 3 dv@ d o gl 218€] ( 2aur)

SHRI RUPCHAND PAL (HOOGLY): Immediately after the Congress had announced its liberalisation policy, hon.
Minister Shri L.K. Advani has said in Washington that the Congress had hijacked BJP's economic liberalisation
policy. ...(Interruptions)

st fopdie wtan (pas SR qd) @ wwfd oft, 739 @1 w1 € % 90 & qUF B UEd B FHIUW H i 2000 F HHEE F qur 2141 @S Bt
HIE H o ofx @ ¢ @ 21 w9 1908 # #t 9 agd vyt fhan afdw @t W o @t A€ ( @Eum) saat e @ Rugdvede
& Tl B Bt #HE 401 F FgedHT 100 W T E ok 9= ¥ 7w @ @ @ 5 21 f wdh A S@ vgen g@ @ O q@ wwg ¥ g9 e A
A 7 g Ul 9@ K B AR 1990 DI ITd1 fSHSARSHE BI AR AR 3@ T IAB! AR A AR B Fhal § IR T8 W Ul T AUPR &l
AAfeh 5@ el Sraem w1 gerch & o freft @ afer ft gerht 21 TR grad § S "afer &1 aww” wer wran @1 e afeee ¥ ugel Iwd! agd
et €, ferdh 21

&€ €| ( arezarflc & ARATTAR HEdEl-gar< 4 fAere faar )

(k4/1840/skb-san)

. &7, ot e off Y S opft FeH S g €, 9% 1991 ¥ oidhY 1995 T g3 Bl dl Wil BT sdYeH &, W e Feiw gdveH € 9 3-
4-5 TR FS YA 3MUS R g9 |

SHRI G.M. BANATWALLA (PONNANI): MR. Chairman Sir, the Leader of the Opposition is a parliamentary
institution and therefore, the words of defamation used for him are unparliamentary. You can consider it later on
and if you think that | am right, they should be expunged.

FaTafa wEiqa (st vgEw gwis () @ e @ g9 g faar s
SHRI KHARABELA SWAIN (BALASORE): Sir, there is nothing defamatory. ...(Interruptions)

SHRI PRAKASH PARANJPE (THANE): When they used such words in their speech, we digested them. Now, why
can they not digest? ...(Interruptions)

fopdte wan (spad Sav qd): # o@R ot @1 g8 uedx A dredl g 91 Sl Aadied g off @1 ara o sk O sime wer ol

"to encourage wider public participation and promote greater accountability, up to 20 per cent of
Government equity in selected public sector undertakings would be offered to mutual funds and
investment institutions in public sector. "

SHRI MANI SHANKAR AIYAR (MAYILADUT URAI): Is the private sector mentioned? Is the multinational mentioned?
Is the strategic sale mentioned? Is the ownership control being transferred? Is the management control being
transferred?

ufed, R SER ufed 3R 93| S0 ag 84 9ed gArgd |

st fpdfie whtan (rad STx qd): SR MUH! ST € G & a1 1 FE F g o s W ) poeEl At 81 7 w1 we G
@1 981 are ue e & '20 per cent selected investment in public sector financial institutions and mutual funds'.

SHRI MANI SHANKAR AIYAR (MAYILADUTURAI): It is for wider public participation, but not for Ambani's
participation.

# fpde A (pad SR qd): 3R M qu1 FAre? MU+ Jgeid He uferd sievefdh ik wig-iREd s¥iicer @1 4w @1, o
IE 39, 3T 1991 H AHY 1995 9 HI %] IRGA a1 A enn B A vl g9R e vuAn fedgadvede fh, ag ufers # wE e,
3T @Tex A1fdhe A s w8l wdiel You sold this 20 per cent equity to the Unit Trust of India. sw# 7,8.31€. %1 3500 axs o3
&1 ©TeT a1 1991 W 1995 T ZAE. 7 ufRrd Haex ¥ fEugdvedc B ok I ¥R AN TE| WRER T 3500 IS AT IR
arae fapar ik amoe i 9 giawe fd, swe @ror garl it was a total window-dressing and cheating. smo @i @t ari@i # ge
iiep! 81 MU BTAR Y& W Y E.3MME. B J°| AL, TB & B wahar A1l .38, A frwed 4w 87 T Fd saRed @I &1 NS ua™
ARG BYAT & 3T A, E1.3ME-64 19 37T @7 IS AXHR & PRI T | 3R 3779 4} 31307 Sieeh  gv @ o1 He was asking to publish



the White Paper. st srov 218 @ a1 Yo 4ux afe &% S6d Bret SR a1 3719 ol A evaR & & @il

st w9 a5 urer (grell): MUEH 39 SRV H9 @t 61 8, 98 Axger a1 e <.

#ft fopdie widan (pas S qd): #71 78 @e ¢ 5 <ee YR 8 A1 ¥S YR 8, SHA A S & THT S ARAR D Bl HIRAH |
(14/1845/sh-bks)

"In July 1991, the Government, in order to improve portfolio and performance of public sector enterprises,
announced a new Industrial Policy which contained major decisions in respect of the public sector. These
decisions included the reduction in the list of industries reserved for the public sector from 17 to 4 areas."

This Disinvestment Policy is a good policy, and | support it.

i A ¥C T 2 fF 17 7 F IR W@ € b 2 1970 H I FHewe @ arftl § 1970 3% 1980 & Sed A & TS 18Tl W AHY
AATATSI G371, I MY+ Lo a1l #4 i ®1 78 el gol fh 17 ufers daey e of 3R iy @e 7 =@ & 14, Gﬂﬁﬁﬁ%ﬁrzﬁ
w #ft @ st @R dgex @ 3 € You have asked 13 questions, and the Minister will reply to them. You wanted to
differentiate the public sector in terms of core sector, strategic sector and so on.

This is meant for the people, the common man on the street, who are living below the poverty line. Now, you are
talking about 'below poverty line' people; you are talking about socialistic economy. =it siive-uedt # wd & gHmr 4 wd
€, 3 Arfd SR IS & 81 F1 A6fa haed AEHE 3reer ¥ St 7 @mg? Was it done out of compulsion or was it considered
as a strategic sector? In Maruti Udyog, the Government of India does not have 51 per cent of shares. You have
started the globalisation. What sort of globalisation is this? You have given 50 per cent of the shares to Suzuki, and
50 per cent to the Government of India. Could you not have retained 51 per cent? @ afa &R s sieHt & fag 87 sy
femgiveie @ a & &) amud 24 § ¥ 23 glecw A9 d@e 7 o W #| S Ay Bgd wR geed &+ & Are these for tourism
development? What kind of tourism development are we talking about? &g ssrema @ sia # a1 = q@ # aRvRi & 9|
BIEH e ETel 9 1 # WS dhal § 3R S oIy HRER oy guie # W oW v, § Bﬁwﬁé H e BE qﬂ?ﬂﬁéfﬁﬂmﬁ Gﬁif‘?
A e Beed aa € i IEH O a2 € 3 anw eneHt ot e d & o € @ ey I wifer®t @t il e o S ufers daey
4 @ar € 98 faws &R # @ orar 21 What do we mean by 'Government of India'? The Government of India, in other
words, represents one hundred crore people. ag ¢aa W= &1 411 & PR o YId &1 Y1 A & DIRE H M B g9y
SfEl d1e 3Tl 8, 99 @@l Bl A+ & fory, @8l S= @ & fory 3o s @1 @8l geaE wa garl We have to define this strategic
sector. | am only asking you to think ahead. What is a profit-making unit? You were discussing about profit-making
public sector units. smsr & 117 & A1 237 # & 106 A & T T 106 79 AW TE BY @ Al 10-15 M Ugel q HH! Hifthe § =
gri1l Due to urbanisation and by allowing private industries in that, due to the ending of monopolistic economy, they
were making losses. g amuamt a1 et &1 a7 7 ¥ § an<@ § waT A Fen awd § & 78 Tesarch vie), aaren St e
& B 37 R Ad A5 Brel A M AW 6 AUDHT ARBR R AT A8 IRGR 81 S I ARG TGN F9R IS 09 Pl gRCAC o €, DT
e 3 Red o ey s atd ot i siue! gk G Wehdl €| MUl agd wlewiwed wid fre wedt €1 The figure varies from
one per cent to six per cent. Everybody is giving different figures. What is the rate of return that we are getting?
Somebody says, it is one per cent; somebody else says, it is two per cent or 4 per cent. Sw ¥ i amus AT EeH
e gy g offgd figage. € 3 e 4, Eﬁwﬁ?ﬁﬂﬂﬁaﬂmwmaﬁwﬁﬁﬁﬂqﬁwwﬁﬁéﬁ Wﬁwaﬁ'
T BIW &1 A T A1gD off T8i 93 €, 2002 H AUD FA A, B UG 9 18T @b |

(m4/1850/snb-hcb)

How will you stop them? When the Reliance and other private industries would come in, how would we stop them?
Are we able to prevent private persons from entering into the telecom market? smu 77¢ 33yl ek, §aR 4 g% &1 g&1 &
3R @8l gord ™ 3 A1 81 TH.A.GA.Tel. BT Ay S8 8 ol 8| srcrifededt Bl grag § dyer ® BX # 3TH) o S £l BH HEd
& f g9 T e =gl =gl You only make out-going calls. swefa # wadluaga. &1 qun 78l fAaar € S &=+ aren oar gl a8
Fedl & & e & fory A ga.ga. &1 dfed 9 &9 3R areeneT & fau ¥ 7@ &1 They are concentrating only on big
customers. sme o ey @i RA @ B fgEged, @ @ e f @ e $17 AT, e, fLgE.gAge. 86,
@didea 2nm, sngsn . g After five years they are going to become NTCs zg diar w forar & Ras! ues @1 fawra &4
w1 =fegl We are the leaders of the country. s < gae! arer e A S@ar 21 o SISy warsEr, S, syfwe, dondt, @iore,
R, va.dly, afFT & |@ra 8l R g w8 | iR @it veR @1 are-fiae fdear s @ @ &) A - e gfe s d
SEft 3R ST S =TT A BT € S A9 §ardn sige Haex Fare AR 3R SH@ a1g 10-15 AR Hifthe AT gftew Frere g arar
Jaex @1 It goes in minus.uer daet @1 g9 &1 o= %8 &8¢ What is happening in the power sector. & @R @dex # S=ReE &1 uig,
ATTEUAT B W@ § olfpd B9 €I H 781 @A ¢ (b dgd g9 Tewd 89 WAT & Wi, ¥ & 61 3R anfe A & wy ww @ €, Racars w9
w ¢l It is because when it was recommended that power generation must go with distribution, fsfeeE 4 #1$ wgae
HFex A B AR TE & W A 1 ayet e Hwn? W qqd s @t ufdd T8 &) o @ 9 ekt @ e o € e age w8 e
w®a &1 Losses are in the distribution. avs we # fFa-fra @ Gx@R 87 & urdl & WXER 2| &H g8l U] TENE 61 WTgderg o
@ T RfEerm & 78 v w® ¥ Kepm & dw gIr frR w o w1 2 8k 7' St wigde sude e aret € Who has started



globalisation? 1991 ¥ 1995 @& ¥ HU DI <o B! S YE &l & g8 A AYDI FATSHT A1 ATYD! drood M| § Wik fafas o
3R gfgma cfafasm wufiar & ar # garar gl Indian television companies have to pay 38 per cent income tax and the

foreign television companies have to pay just 4.5 per cent income tax. 7g tr.d.v. @t war 7 7d ¥ 2, 78 vgd B TR
A o gl <ifée # sIRIgarst T ®e aredr g 3R 39D] Sl Al § S T8 Tel[dlIgod dgd e gDIHIARe o [har 8, 39 #d gefarsy
fo smu@t WRHR A g 8, oMY IW A B Bls A F RErsht e SR arear g q U 9gd AW gHHiARE 1 $El © P g9 qaw
ISHR UBl F X & HEH Usel &H AN el D 8| U5l 89 HE 9N §, q¥ Y &, IS I8 AT 9§, 9D g% 89 FH B § IR

Ig® qeEre Al & g1 What should we have done? &+ srs di.ga ga &1 AFnfaffes Fov dur e 3us s UsRE=d,
srprgefaferdt & w8 2111 a9 & a1g 11.25 a9 ft 31 a1 ¢ Are we able to tell? @@ w #1E Farem # w1 Ruw g, F s @t f @i
ol AT 2 3R & @9 & agal Uik ©: av wrar & of We cannot do anything. @z 25-30 @1a &1 Red 21 @8 ) AFufaffes T@wr Gar

fapar €1 UpREAT &1 WAt € € 2, smrscfiferdt o1 yw € A€ 2 ok T @ fmn? e oE A Tel@engo@H o faan ue A
d1.QA.0A.0d. & I g9 Telgel SHufai 8l 3R gl e AR 30 Wi YRl HiAufefies dear| 1 Hel % e argm?
(n4/1855/rpnvkmr)

|Ef ey, # 3T HEM [ TaRe giel ¥ ek em wew wedl sifug| All of them are earning profits only due to their
monopoly in the market. gad st 3 #i71 o¢ @ J&€|( ZaamE)

SHRI MANI SHANKAR AIYAR (MAYILADUTURAI): How can you say that? | will give you the example of BHEL.

SHRI KIRIT SOMAIYA (MUMBAI NORTH EAST): It is a fact. | am telling you. & uget t.q@ g9, &1 HRINCZOIT HA]

S #9 UEel e, T O, Sud ag ddE Y ik R gw v @ €1 7 ana ¥ sriasl #§ 7€ o aear  avan fas et smw 9w fg @
H IHY 10 @ R < g&Hd1 & o H Sl deEd & 4 99 3us AmE gAF dredl g S9HT I 18 € 6 Ion &1 $19 iR deen T8
21 How will we be able to save our economy? <@ i & @R <= 48 9T, a1 Yere 3R wma o dvma€) ( Zaur)

pax sty fig (Hersrisn, S5 @ @ 3 frad & a1 218€) ( 2aum)

st fopdte whtar (ped Sox qd) @ 9w e € @ @ 21 # svet afddar gara €1 S Siedd gRivere gaT 98 18 B9IR BR[S vYY Bl
B3| I W FeE=a fawer ot 77 1998 W fEusavedc ¥ faan| 5300 TS ¢ & ot do @ fSus=Ixcic # W @ad 700-800 HRIS TUY &l

aTex 3Tl SiIX ATdh! 4000 B[S BT GGG, ¥, 3iFd daex TiRe A g3l &l AT 379 &1 ¥ & 3faR gall &1 1992 H QI-315 BR DS WIY Bl
@nﬁmﬁwgﬁqmmzﬁwwmzmmzzooﬁﬂa@mﬁsﬁq F wwer A Al aret |qa fra i e a8 gsa @
e A fa, Wﬁﬁmmﬁnﬁﬁmmmﬂmmmwma{ﬂﬁ;ﬁ:a?‘a%rmmmaﬁma%gﬁt@e
o SfEa &Y R FF| oo S H AT @ 7w @ YA @ S BIE et 37 'R @1 Q¥ e iR | $9 a9 2 It is not our business. It
is not the business of the Government to do business. s wre gfew @1 twr saa fman & s a1 s aEd &

What have you scored? You think about what has happened in shares. We have opened up radio and TV. Now we
are going in for open sky policy. sire gfgar ¥fat u= 500 #s 3w wia @ @d &1 What is their earning? It is Rs.90 crore.
Foefird AR 21 899 39 aR U%.UH. XA & arga 99 aiA fafém g1 Do you know how much the Government has earned?
T%H AT D 430 TS TI¢ WRGR DI et 5@ anfdess woifar erft ot §a &1 faw 8 ofk @t &m a=mi These are facts. a@ s &
430 HS BUY Bl TSl €1 8 3R Sl 90 HI$ Bl 374 & a8 W1 10 s vy & wgef| Everything is there. # smus @ 16 =y=gare
WS P 3] qAT ATEdl gl 1995-96 T Ta-He 3H & H IFIe ¥ oIl fEar @1 AiAMledt off| IW 1995-96 # 5900 RS HIY THes
forql 3l TR =ggarel s B 3% 141378 AT 3118 W1.a1Te &8s, anfe god ®uf@i 9 They have collected Rs.296 crore- @iaa 296
RIS BUY $hes fHhul

(04/1900/kkd/rjs)

How much the private mutual fund can collect? Rs. 312 crore. 1995-96 # 6,508 &¥s ¥4 § ¥ 312 HIs TYF Yrgde Ygaral
we 7 foRd| 7% fRa w=ue g @8 o wen o wed &1 What has happened. You know in 1999-00 # <it ifé off, Sw™t wroer 3
g aren g1 A Q1 A %@ @1 g U@ At Tatie g ge. @ e 98T 1999-2000 # e SR iR aie Rgerd e @I 96 T
At ot During 1999-00 it had come down to just 23 per cent. siies g 1 smue! sirged 8

During 1999-00, the Mutual Fund could collect Rs. 61,221 crore. R @al # &1 g4 <Igd oF% | JfFe g &1 ded aoider

13,698 T[S WA & M@HC B a1 Y BS 3,817 IS VA D & AN UIgAC G HS 43,706 TS A B €| 3@ FT BN, T§ H

MU gaTdl &l g0 s YLTagd. B fowe # Uh.ang.3ne. Uh.ang.ail. forn 781 81 gfe g 9 oo 78 M s e aren 21 e 64 At

foe & T 81 we diF e v dre $r @ gaifts With the private mutual fund, you would not be able to compete. @&

forg 8 wref=1 7 & 5 TR F g A iR Y Fert @Ryl # ome TN Sarever & wadr g1 A9 mefr adt @ 5 epft Aft ot w2

THEAEOEE B uge o off J9EE @ T § g' ued dRUReROEE B opft Rudde s SfiemyfidE €1 g a R wgdw @ A #

geey &3, wiie w A qo@ geasit F g 5 €1 2005 F ae @t coftwm wfds wwt o ot ofik Tet enek v RTe se @t

SERd el & #ife Todrge €1 3 spnae fEd 4t e gevde ¥ svege smdia wig &¢ apin|l Within Mumbai and Delhi, there

would not be any STC charges. v4.¢.v7.va. siv d.va.wa.ga. &1 w0 g ? Let us think about it. &5 &t 7 vt g8 v &1
TR BN

# U A Hedx 0 A T B3 are g1 A siftm gur @ e SwgwRedc &1 S Aw Wi gl 8, Sl Mad He@yul HReT I8 © 6



el T St @ Afd gfew € @1 o di-dbrers whe A giHe €, Saa el @He g & arg d ft @i AfdT gfe e areft €1 g
19 &@ a@d &1 g9 399 W g1 fhad o v @d HE ? & I SIS IR 8F AW guic § W < 98 491 S oy Saeruiea el
TE, SICFR JTATHE, T R Woee M B forg, T SN diviee e & fag, T I 3 M & fg ae #R wed € ad ?
o @t Y yfier 8 Swat A 2 99 O e ® 5 S 39 T @ <we oyl s de a6 a8 Rt € e Y Rl <
e A1 S Y A TS Fed 2l ot 3 Wi o uferd g3e o SR orft 9 o ufeerw ggge e 9, | will tell you the figures
also. Till 1996-97. st ufers g3y 3 & I@H 92 WHe FaigeH N.GH.gw. &1 §& @ ¢ grar a1l What happened during 1999-007
Out of the total collection of Rs. 33,435 crore the bank accounted for only 31 per cent. &= Te@argsia ygat < {ar 2|
How much globalisation is there? What has happened? Out of Rs. 33,435 crore collection, the foreign banks
collected Rs. 9,233 crore.

(p4/1905/nsh-rsg)

S ufere S M 8, U BRI & doide gl §, SHdT e Wifthe 25 Uk WA §6 &1 @l f.uw g, §% FEl on @ &l o o d% e
§U 81 A 37607 St Sff ¥ Hefed B IaTeRvl AT 7ERE ARPR & g ey @ weede 2l L d. ok RE @ fre g't aewe
aR el oft @t aft 2| @8l & f.ga gy @t @ gred gl

"An accumulated loss of Rs.248 crore as against the paid up capital of Rs.78 crore."

A3t apft fofa o o § 6 gwe @ el aifRe | wee aeiie & dLUd e & o Sied El Tl IHH TR S9dT el dIde B, Rid
Fefed I gardl gl

"There are two thousand PSUs, over 75 per cent of which are incurring regular losses with an investment
of over Rs.4,50,000 crore. Only Karnataka alone has 78 PSUs with an investment of Rs.16,124 crore.
Fifty-one out of these have accumulated losses worth Rs.2,236 crore."

o yref 2 6 i a1 g9 39 QA W iR afdes fivar ¥ e Y Rife @'l woew 2, g8 wR ey B g8 W o feugwReie &1 Wiy
RIE B 2| S ot gEt Bfert A 7€ €, T8 $H UBR B S-HGA HSHH Bl qACT Bl 2] HEl W oM BferT A § FE R 9 i &
?IW@%EWW\W%IW\W#WW ﬁwweﬁﬁmmaﬁﬁﬁﬁaﬁmﬁﬁﬁtﬂawﬂﬁﬁw
Sft, w9 Tws grer S, i oft, 3 Al T A 39 9, M9 T ReR 9, 3 W18 AR e RS U e e @ Ly g 3R g o
TRS T B TaHC ATE 3w & o gw Al | e wRE T B NuEgd § 55 R BrEAREd Seiedy @Iec T8l f6hvl | e
RS T B H.0AIH P I AR TR SIS 81 TS - AT FT BN @l

# 78 Al wxan € & &9 W wry e = 50 Russirede Aifa &1 disifer gEem 31 <1 a=@Emrl (5f@)
1908 gl

Ppex Alae HE (ABRISTS, I.9) : A" FUNd A8iqd, AEEHIER0 & 59 aR ¥ @@ @ 4l g 3T9-am9+ fadi &1 aEd gy 319
T g1 ® 2| agwie @t ufn wfed w@ agemarh 21 5w uftn & orrfa g Sw g @ 6 frw ufh & faw ueq @1 stu
A TR W &1 [qaifeew @ ennl Qe § 9 g anfie wu @ wfdared € ok sitelfire wu @ v € 3 Qe A s el # st Ianfed |
] @ oY AR A qeE § 1 A ag oe-sEe ¥ Rl § 3 ST & R W e @ g ik s oe-daeEt & faid @
forg ShTe ad & [Qga & ot ST | AU FATH g9 BT B R W@ 2| oAb TAN Q¥ BT Ha¥ gUIIYUT ue I8 2 fh gARI Q@ AR
4 [T A AEHHSRT BT Il SEHRv HRA b QA ft oS T g 99 T8 B Ul {6 g e uge] #1 o X Q¥ bl Q@ &
aEfRE R afefia 9 B HE

(q4/1910/mkg/vp)

TSl IHhI Al T8 & fob AR D1 Tera Aifqal & HRoT Gardl &1 a8 @7 yAifad g3 2, 3 ¥ 1 fohwa, Sl g0 & $1 S &1 70 ¢
e 8, TRHR Bt T8 Taq e & HRT @re, §i9 3R ot & forg axe =1 21 99 faereht ura T @ @ @ o gt g s ew @
ﬁa—aﬂa?rm'aﬁ-rﬁﬂ'ﬁq 3 ¥ Bl 54 T B roEl & arg W oS U B R B oy T 2 F 2 g9 @ P AErE aBr 3R
AR B AT A G BT | g A BT B B AW QW D IR AT PR DI A 3@ b DA (g TS g 21 3 WL
gafie Syl 3§ AFEE e TeEqt ye 2| Fflexo @ 9 9 78 a@ Q@ o1 3@1 8 % & aEee S9hd 91c d 8 99 a[Wie Sumdl
fafEe @t ufran sroers ot anfegl fAf¥ea ok ) o S ae § o <@ €, 3' ffEw @ aftmn sued e =nfee ) @ S Sy aw A
Id @ 3, e 9= 1 g9 Freft &30 7 Fivw &1 dm 31, 3961 6 Foftexn & &1 & $a a1 [fad dR W g@ W@ad § SRl

T wh @t S onfde fRufa 2 &d &t o anfde fRufa 8 39 sfurg@vor oiik fefiweer &1 & ufomy 21 &8 & arsr 9 a1t a% <@ fRf
B wferar gerdt @ ar onfw Rfy st @, At S@ gATET R gEi # W o a1 T @t [Rufa ot 8 7' o wdfafkd g1 ene e
H 43 gV @ 39 GuweHl @ ReR € & 3 Rf e 31 uftim &1 e a9y °1e &1 g1 SR B H1H Bl | 3N GO 9IS B g7 S b
forg fafv= Wl & gm1 o fafaw @t aftean swerd w21 AR @Y afhm @ srfa s 9 o g @ie faeiRa R 9, 59 @edi @1 v
e &l B 0o | g6 ISR # &3 gU arl F wrdafd Iuhdl &1 srore Rge &1 d4faw wer o1l g2 e g & d4fed & th-1w
FRE O T8 W @ BT Y6 B QAT 8, A8 g 73 ara 781 2| A4 1, arfifes ufiemi &1 AR #=edd San ardl o 371 aReR &
Wﬁaﬁmaﬂﬂﬁ‘élBﬁaﬁmmﬁ%ﬁﬁmﬁmmﬁﬁaﬁwﬁﬁﬁwaﬁmaﬁm@%ﬁ@( )miﬂa‘rﬁﬂr
mﬁaﬁﬁ#\aﬁ\wﬁ%ﬂaﬁimaﬁﬁﬂﬂm?@qumum *lq«uﬁiﬁxﬂﬂu me{ﬁ@ﬁaw?lm@ﬂﬂsﬂwmﬁﬂ\%@ﬁ
A A3 A arour W St 49 gU €, orouT I ot & O Ho faeR € 3R st vm e St & O g fEr € 99 qo e A Aty #t Aify
wel A A 78] Wil 1 3T g6 Hears B WHR BRA| 3T /G & <X gad WM dled & R o@ a1 & da d o & o1 gad w4 dred




g1 7 <t el A ok Sl da 2 3 39 @ @ Waa d o o1 W 2l opft AR weft fRle |t St A wrdsite sumel & s
SR HAETHAT o G Bl a¥P AN AT €| 89 T€ e dTed & (b ol <¥ P Fad Hfifed #d a8 73S &, iﬂwzﬁwm‘{—[ﬁﬁ
I9 9% W1 989 81 3@ 8, g9 @Y B 989 W fas dn Sufd €1 S S@ 89 11 39 Wed @ 3 W99 ORd © 3R 9@ a9 Hed d@H
BT &, fihae T §91 We @ ST’ AR SURYd Wd &1 §9 U W g9 SR US AR S-A1 @1fey| g9 wHe & ufifeE &1 |@Ee g
PV TE IMUENY Y@l Bl W@ §F T B BT FdeT TE b, 9@ #7 I0N A BT e TE B o 99 AEue SqmAl @ 1
HHARAT A A} &9 I8 e X 6 3 10 a9 A UM a9 9F U Sl FHH & S A A a8 a6 ard 81 uge 9 @ ugT JA B
AT W fFdes SV a1 &9 A8 e a1 6 JU BT Uhe ATIRG 3 B R M B FdE B B B B

3ol ¥ W forae ff Rl SUhH E, Ol Wdd ARG § AfeY g9 EReR & g, §9d] WRhR & quEed @ g ’ifid R o g € d th-us
S e fRd o &'

(r4/1915/jr-rk)

R 78 2 5 ey & 9m o Eeeliawr @ a9 W Wi &9 aTet 3R 're § e drel Q11 € SUmHI @1 g8 He &1 qarE fea o
@l gl d .U A ok g d . &1 SR &1 ArEal § e qu ok fagw d sl A wamn @ 3R e weew | # afeaa R W
Sl g1 99 IUHHEl J 100 wfawd fAfaw o1 fola wRer grr o @ 2, S A% e 2, @ Adhdl 8 g8 Teld 81l # el @rEdl g 39
e U I HHARAT & WA W 1 3R US W@ & i 30-35 Wil a% SH AEAE SUHH Bl AT H BT AT bR AIB0 ATl off|
st Rrdt Har &t AT 10-15 AT §W Gﬂiﬁﬁ%maﬁaﬁmzﬁwwﬁwmﬁﬁmﬁmwwélmnﬁﬂaﬂm
arn < <en 2| e @t afr Jefea 4 @), sw 9% gEe s A g9 wewa § WWWWWWWWW#*
AT B HTFR I TR ¥ B AT T @ g, F wwewn g onvat Aw Wrd 9 g ?{ﬂﬁﬁﬁﬂiﬂ‘éaﬁ??@?‘mﬁmﬁlﬁﬁa‘m
SEgwt ReER ey o1 @ € & aEue SO oW H 8 9@ it SEawil 98 B @ aat o A g g8 R g s s A em g
Hieft &1 SEfEa # aRQ@M B TTEt awS ¢, QA vHen AEW@S §, g8 gHD! U Al g9 Dl @Y T8 5l

T ga.A L ok THuA A . & wiaiRal ) geh wve R ufhar 1 sruTaT oY W@ & 9 S¥ & arEl OXhN HaTRal & afqy @ v
T 31TU® A @91 81 dddl &1 FR1 geia g {6 oy #rfies war AT Y% Bl 10-15 A1 ad il Al A6 &Y g €, ST 3T SEawit
FAD! ReFR &R ® &, TO qAHRIT g7 by, IHA I7701 WAA FGRA & 27| g 71y 321 Arorn o S 3R gan e 5 3 s
aRaR &1 T[T B [ | e S AfEe 3 9fha g8 TRER B g g o W@ €, 7' e Bl 21 798 3w 3 W ¥ o 91 # S
2| gafery § WReR F g9 gaqH Hifd &1 R Ry v g

(sfe)

1918 hours

DR. B.B. RAMAIAH (ELURU): Mr. Chairman, Sir, the question of disinvestment, which was started in 1991, was
based on the type of economy that we have in our country. This was started mainly to see that the funds of the
financial institutions, including banks, are utilised to acquire the shares of the select public enterprises and the
amount so realised should also be used for the welfare, health, education as also to help various companies
strengthen their labour force by way of VRS.

If you look at the investment that is going into the public sector today, it is more than Rs.2,30,000 crore. The main
purpose behind the idea of disinvestment was to see that the deficit finance comes down. If we continue to invest in
this sector, we would have lost more than Rs.3,50,000 crore. It means, indirectly it affects our deficit finance. The
main purpose behind this disinvestment was to see that we put a stop on the policy adopted by the earlier
Government. The process was started during the regime of the earlier Government when Dr.Manmohan Singh was
the Finance Minister. Irrespective of the Party in power, it is an on-going process. It is a continuous process. We
should only see that we go in the right direction, follow right methodology and disinvest only such institutions where
it is required. The Disinvestment Commission should assess it properly and then only refer the matter to the
Government.

(s4/1920/rc/asa)

On the basis of that the Government should be able to approve the realistic method of approach. Already, 58
companies have been selected. Out of which, 18 to 19 companies have been permitted. In these companies more
than 240 public sector units are involved. Some of them are manufacturing units, and some of them are in the
service sector. As | mentioned earlier, when disinvestment was started in 1991-92, only Rs.3000 crore was
disinvested, in 1992-93, they did only up to Rs.1900 crore, in 1993-94, they did not disinvest anything, in 1994-95,
they could disinvest only Rs.800 crore and again in 1995-96, they disinvested Rs.362 crore. In 1996-97, Rs.380
crore, in 1997-98 Rs.902 crore, in 1998-99 about Rs.5000 crore, and in 1999-2000 Rs.1500 crore were
disinvested. So, out of a target of Rs.44,000 crore, they could disinvest only up to Rs.18,000 crore. The total
amount that they could disinvest in spite of so much efforts, is only to see that the policy which was going on earlier
is reversed and to see how we could stop this money from flowing into the sectors where the return is going to be
very low. It is also to improve the economy of this country. For this purpose, the money has to be invested



elsewhere. That is the main object of disinvestment. The hon. Members have mentioned many things. | do not want
to repeat those things. There may be some lapses and some mistakes somewhere. Those things need to be taken
care of. That is why, we need to have the policy of transparency to show how it is going on, what is the system that
we should follow in the larger interest of the country and the larger interest of the labour. We have to see where this
amount should be utilised. That is the major thing.

Recently, we have seen that they have also taken some decision to bring the Government share in the Hindustan
Zinc to 26 per cent, in Shipping Corporation of India — to 40 per cent, in Hindustan Organic Chemicals to 33 per
cent, in Hindustan Insecticides to 51 per cent, in MMTC to 51 per cent, in STC to 91.3 per cent and in Sponge Iron
to 97.5 per cent. There is no disinvestmnt in this. There is no disinvestment in IBP. Like that they have taken up a
number of analysis on the basis of various institutions. There are some cases where they have also criticised and
they want to have some more information on these things. The Ministry has also taken proper care while taking into
account the cases of Indian Airlines and Air India. If you continue with the method that is operating, there are the
cases where you can also improve on these things. Recently, | have to analyse one of the units of Andrew Yule.
They were making losses for the last 10 years. They have privatised it and made a profit of Rs.5 crore in the first
year. It is because the unit is good. But the only thing was that they did not have the marketing strategy. So, we
need to strengthen each organisation where it is required to be strengthened in the larger interest of the country.
They were able to get the world market. The German Company was able to take that unit and was also able to get
world market. They are also expanding that unit. It shows that if we have the strength in a particular sector, we may
improve. We may have some weaknesses. Today, we can say we are strong in software sector. We can strengthen
our country in this sector and improve our economy. We could also increase the entrepreneurship and employment
potentialities.

(t4/1925/kvj/hng)

There are some units in the Navratnas where weakness and sickness are there. In the selection for disinvestment
of these units we should take into consideration their strategic value and should not go in for disinvestment of such
units. But there are certain units where the Government can go up to 26 per cent and still keep some sort of its hold
on them.

As everyone has said, today disinvestment policy has become a continuing process of every successive
Government. There is nothing wrong in the disinvestment policy. But the only point we have to see is the policy that
is operating, the methodology that is going in and the transparency that is adopted. Then it should be done in the
larger national interest and to safeguard the workers' interest. | see that in a number of cases this amount is used
for the VRS. It has really helped strengthen those companies by reducing the unnecessary workforce. Those
workers also have got an alternative service. This sort of a policy is very important.

| would not like to go into the case study of each unit as to what happened in each case, who has done what, which
Government has done it at what time, etc. For me, the procedure has to be more transparent. If we follow that, | am
sure we would avoid the debt trap for our country and we will strengthen our economy.

One hon. Member has cited the China example. They have also done a lot of privatisation and liberalisation. It
improved the strength of their economy. Where we need, we should follow them and where we need to stand on
our own, we should not act detrimental to our national interest. Our public sector units were the basic supporters of
our economy. Now we have to give them a little more freedom as we have done in the case of the Indian Telephone
Industry. When they were getting only cost-plus, they used to make profits. But, when they had to compete in the
market where people are looking for quality and better type of equipment, they lost. Again, when the management
was given an opportunity to select its own partners, to go in for diversification, to opt for the type of collaboration
they want, to have freedom with the size of the labour force and other facilities, now they are able to improve
themselves. The same is the case with Bharat Electronics. That is why, the policy should be to give them wide
freedom and opportunities to improve on their economy so that the common man also gets all the products that they
are manufacturing with competitive quality at a reasonable price. Ultimately, what we have to look at is the
customer. We should give him the importance that he deserves and with that objective in mind we should
strengthen the industrial scenario of this country.

With these words, | feel that disinvestment is an essential thing for us. By taking all precautions, | am sure this
Government will take into consideration the fact that transparency is very important.

(ends)
1929 hours
SHRI E.M. SUDARSANA NATCHIAPPAN (SIVAGANGA): Mr. Chairman Sir, as a representative of the common



man, the shareholders and the investors of the country in the Parliament, | am before you just to remind that the
people elected us and gave us power to govern the country and manage the properties which were created, the
investments which were made and the assets which were built for the past fifty years. It should be managed better
by the new Government. That was the reason why the people elected us.

But, here we are actually accepting and confessing that we cannot manage certain things. How will the people
accept this failure? They elected us because they thought that we have got the managerial capacity, we have got
the administrative capacity, we have got a very powerful executive consisting of people from the Indian
Administrative Service and we have got huge Government machinery. In addition, we have got the legislative
powers and there is judiciary also. But, with all these powers with us, we are telling the people that we cannot
manage these properties.

(u4/1930/ru-sb)

The property which was created for the past 50 years cannot be managed by us. We are becoming insolvent. We
are creating a Disinvestment Ministry, an insolvent Ministry, a bankrupt Ministry which cannot control this country.
That is the confession that we are making before the common man, before 100 crores of people who have invested
their money with us. Kindly remember that in our Constitution, our nation is proclaimed as that of a socialist pattern
of society. We have to govern and manage the property which were given to us. We are having a term of five years.
Within those five years, how are we going to invest these properties? How are we going to protect the money which
have been invested through us as the national property? We are telling them that we cannot manage

it. We are confessing it. The Indian Administrative Service has failed. The bureaucracy has failed. They cannot
control it. They cannot give protection through their machinery. We are proving that we cannot give protection.
...(Interruptions)

DR. NITISH SENGUPTA (CONTAI): Don't criticise the Indian Administrative Service.

SHRI E.M. SUDARSANA NAT CHIAPPAN (SIVAGANGA): Kindly do not interrupt. | am not yielding to you. Formally,
you may be in the Indian Administrative Service but we are accepting that the Indian Administrative Service has
failed to control now. It has controlled the country for the past 50 years. They controlled the PSUs. Now they say
that they cannot control them and that it has to be given to the private enterprises. How can you say like that? The
IAS themselves confess that they cannot control it and that disinvestment is the remedy for it. What about us, the
politicians? What about the Ministers? The Prime Minister is telling that we cannot control the PSUs. This is the
confession that you are making. Why cannot you control it? Hon. Naik is controlling a very powerful Ministry in a
perfect way. Why cannot we control it in that way? We can control everything. We have got the managerial
capacity. The Indian Administrative Service is having the capacity to govern the country. Then why are you saying
that you cannot control it? The period of Shri Rajiv Gandhi was a golden period. You may take the example of
1984-89. Do not take the example of subsequent years. Bureaucrats were trained in that period. They were asked
to come up to modernity. They were given training to come up to a modern world of 215! century. Ministers were
trained in training camps. All the people were trained. Shri Chandrababu Naidu is following those steps now. We
are praising him but not following him at the national level. We have to equip ourselves because the nation has
thought that a democratic rule can give more profitability by its own control.

The public sector was the dream of Jawaharlal Nehru. It was because even the peasant's son can get employed
there. Nehru thought that a socialist pattern of society is the remedy for a developing country as the private
enterprises had not come up to that stage. We cannot copy the Western type of democracy. They are not having
anything to control. They are going in for privatisation in everything. Then, are you going to leave education to
private sector totally? You are going to leave transport sector to them. You are going to leave agriculture and
everything to the private enterprises. Then what is the need for a democratic Government? What is the necessity
for a democratic, socialist republic? Therefore, we have to think on these lines.

| want to remind you that in Tamil Nadu, we are having a prestigious public sector enterprise, the Hindustan Photo
Films Limited. It is prestigious in Ootacamund. But what happened? The labourers are ready to sacrifice their
salaries. They got only 46 per cent of their salaries. They are ready to tighten their own belt. They went to sacrifice
their own wages and are ready to give the profit to that industry. Why should you not give that industry to the
labourers? You give it to them, you give them a chance for one year. They will show that they can control it. What
about the Indian Bank? In Singapore alone, it has got an asset worth Rs.2000 crore. You want to privatise it. The
private people will sell it in a minute and take away the money. Insurance companies and all other PSUs are located
in each cosmopolitan city. Can an ordinary person in a private company purchase that property now?

(w4/1935/brv-har)



No. They cannot purchase the property because we gave it away. In Connaught Place, the LIC is having its office.
The Canara Bank and the Citi Bank are having their office premises on lease basis because they cannot purchase
the property. We have purchased the property. We are owning it. Mr. Minister, you say that you cannot control it
and therefore you are disinvesting it. The same case is going to happen in the case of the Salem Steel Plant. The
BHEL, Trichy is making profit and paying a dividened of Rs.60 crore. You want to sell that also. What will happen
finally? We will be left alone. India is the pioneer for the entire Asian countries to show that the socialistic pattern of
society is the only remedy for the developing countries. We have done it. Kindly remember the history.

The NDA Government has said, especially the BJP has said that Swadeshi is its principle. What is Swadeshi
according to you? The Indians have managed this and they can manage this. They can control it. They can run the
undertakings very well. That is Swadeshi. That is the prestige of Indians. Now, you are telling that any company
from any nation can come and purchase the property because you are not capable of controlling it. You say that
you do not have the managerial capacity to run the undertakings and you are running out of profit. Therefore, you
tell them to come and take everything here. What is this? Kindly have the remembrance of the history so that
people cannot blame us in future. The property of the nation cannot be dwindled away like this for the sake of
getting a few crores of rupees by way of disinvestment. Disinvestment is the acceptance of the Government that
you cannot control it and manage it properly. Kindly review this policy because lakhs and lakhs of labourers are
living on their wages. Lakhs and lakhs of people are suffering and starving.

1936 hours
(Shri Basu Deb Acharia - in the Chair)

They are not earning any wages at all now. They are marching to Parliament Street and holding demonstrations.
They are starving. They are making agitation. How many lakhs of people are agitating before Parliament? Kindly
remember it. The important point is that poor people have invested their money for the last fifty years.

With these words, | conclude. Thank you.
(ends)
1937 hours

SHRI PRAKASH PARANJPE (THANE): Mr. Chairman, Sir, | am standing here in support of the Policy of the NDA
Government in respect of disinvestment. But is it the only way to deal with the situation with regard to the public
sector? Or, can this Government think of restructuring the public sector? The entire nation is very much grateful to
Pandit Jawaharlal Nehru who introduced the concept of public sector. The public sector undertakings started their
units in the rural areas of the entire nation where development took place in those areas, and jobs were made
available to the youngsters of our nation. It was a dream of Pandit Jawaharlal Nehru to give the right to earn bread
and butter for the people of this nation. But his ideas and dreams were shattered by the then Congress
Government.

| can quote a number of examples. Many hon. Members have given examples in terms of statistics. They used some
good English words also and referred to apple and everything. But | am putting a very simple question. No hon.
Member in his speech has held anybody responsible for the losses the public sector undertakings are making. The
public sector companies were started in respect of the monopoly areas. The licensing system of the then Congress
Government forced the public sector undertakings to compete with the private sector and the multinationals. But
before giving licences to the other private industries, what was the feature? Which way was this handled? We, the
political leaders in this august House and that too the Congress regime, are much more responsible for the losses
of the public sector enterprises. The political people were interfering in the day to day activities of the public sector
undertakings. Whether any recruitment is necessary or not, the Ministers and the political leaders from the
Congress Party were forcing the public sector undertakings to recruit people. Here, | want to quote one example. In
the case of IRCON, which is a subsidiary of the Railways, one Minister concerned forced the Chairman or the MD
of IRCON saying that he was sending a note and he should recruit about 200 persons immediately.

(x4/1940/ksp/skb)

The Managing Director said: "Sir, | do not have any job for these unskilled labourers, you do not send these
labourers to us." He said: "Nothing doing, #¥ vi& & 3= witg e @@l They should get employment whether you
have jobs or not. Otherwise, you pack up. You will be transferred for not listening to the Minister." So, the Minister
had recommended recruitment of persons without any accountability, without seeing whether the jobs are available
or not, without seeing whether the cost of production will go up or not and without seeing whether the public sector
undertaking will be able to compete in the market. He had forced the Managing Director to recruit those persons.



Sir, there is a unit of M/s. Richards and Crudas in my constituency. They were supplying certain materials to the
Railways. The then Railway Minister of the Congress regime - he is a Member of this House, | do not want to take
his name - called the Managing Director of that undertaking and said: "Sorry, | am shifting whatever orders you are
getting from the Railways to a private company because you cannot give me commission." ...(Interruptions)

SHRI PAWAN KUMAR BANSAL (CHANDIGARH): Mr. Chairman, Sir, on the basis of what information is he making
this allegation? ...(Interruptions)

SHRI PRAKASH PARANJPE (THANE): Sir, | have given this in writing to the former Railway Minister.
...(Interruptions)

SHRI PAWAN KUMAR BANSAL (CHANDIGARH): Sir, he is making an insinuation. ...( Interruptions) What else is
this?

SHRI PRAKASH PARANJPE (THANE): Sir, these people are responsible for all these things. ...(Interruptions) Sir,
we have heard them. They have to hear us now. They should not interrupt me. ...(Interruptions)

Sir, | would like to say how the dream of Pandit Jawaharlal Nehru was shattered by these Congress people. This is
just a small example of that | am giving you. So, the orders to M/s. Richards and Crudas were stopped like that.
When Shri Ram Naik became the Minister of State for Railways, | brought this matter to his notice. ...(Interruptions)

st gas1 $uR due (dShTe): A Aied g feEdY @1 uia ws v A a9 Ranl ... (Interruptions)
wl. e fg waa ((rrR): g areffiar @l @ e vl @ wwer wadht 21 L.(Interruptions)

SHRI PRAKASH PARANJPE (THANE): Sir, when Shri Ram Naik became the Minister of State for Railways, he
rectified this mistake within 20 days and orders were placed, again, to M/s. Richards and Crudas at Baikulla unit.
So, this is how that factory was revived. So, these Congress people have spoiled such public undertakings.
Whenever they intervened, they intervened in recruitment, they intervened in the purchase of raw materials and
they even intervened in the matter of awarding contracts. Above all this, wherever there were outstanding
recoveries from these public sector units, they were forcing upon the management not to recover the money. | can
give hundreds of such examples. ...(Interruptions)

SHRI MANI SHANKAR AIYAR (MAYILADUTURAI): Mr. Chairman, Sir, when | made an insinuation, Shri Arun
Shourie correctly objected and | withdrew my remark. If he cannot substantiate what he is insinuating now, | do not
think he can make such remarks. ...(Interruptions)

SHRI PRAKASH PARANJPE (THANE): Sir, | will substantiate. ...(Interruptions)

SHRI MANI SHANKAR AIYAR (MAYILADUTURAI): Sir, this is the manner in which the Shiv Sena Government
performed in Maharashtra. They ran the most corrupt State Government. ...(Interruptions) How dare he says this?
...(Interruptions) Where is the proof? They ran the most corrupt Government in this country. ...(Interruptions)
...(Expunged as ordered by the Chair)

SHRI PRAKASH PARANJPE (THANE): Sir, | am cautioning this Government also that instead of taking a decision
on disinvestment, they should give priority for restructuring these public sector units. ...(Interruptions)

SHRI PAWAN KUMAR BANSAL (CHANDIGARH): Mr. Chairman, Sir, if | recollect the words of the hon. Member, he

said: "the person who was a Minister is a Member of this House". He said, he is a Member of this House. He has no
right to cast aspersions on a sitting Member of this House. ...(Interruptions) He cannot make an insinuation like this.
...(Interruptions)

SHRI PRAKASH PARANJPE (THANE): Sir, | am putting the facts before the House. ...(Interruptions)
MR. CHAIRMAN: Please take your seat.

SHRI MANI SHANKAR AIYAR (MAYILADUTURAI): Sir, is he entitled to make and substantiate this allegation
against a Member of this House? We want a ruling from you on this. ...(Interruptions)

. wran (g wad (3191R): AHIIRT 7Egy, A T & Arell de adr | @ € 39 anl | yemr faar 2LL(Inferruptions)
(y4/1945/ss/bks)
MR. CHAIRMAN: Please take your seat.



...(Interruptions)

SHRI PAWAN KUMAR BANSAL (CHANDIGARH): Let him name the Member. Then, that hon. Member will have a
right to reply here.

MR. CHAIRMAN (SHRI BASU DEB ACHARIA): If there is anything objectionablea€;

SHRI PRAKASH PARANJPE (THANE): There is nothing objectionable. ...(Interruptions) | have got documents.

MR. CHAIRMAN: If there is anything objectionable, we will go through it. That will be expunged.
...(Interruptions)

SHRI PRAKASH PARANJPE (THANE): After Shri Ram Naik, | want to praise Kumari Mamata Banerjee, Minister of
Railways. She has gone a step ahead. She has started giving orders for requirements of railways to the public
sector undertakings. ...(Interruptions)

MR. CHAIRMAN: Please take your seats.

SHRI PRAKASH PARANJPE (THANE): Kumari Mamata Banerjee has placed an order for the manufacture of
wagons with the public sector undertakings by giving 60 per cent more business than what was during the last year.

Apart from that, she has taken another decision last month. There was a global tender. The rate of the PSU was
the lowest. The World Bank insisted that they should give it to 'number two'. But Kumari Mamata Banerjee sent her
colleagues to the World Bank. They said, "No, we are insisting that you should give it to 'L-2"." That PSU is under
BIFR. Kumari Mamata Banerjee flatly refused the financial support from the World Bank. She has now placed the
order with the PSU.

Now, she has gone one step further. She has compiled a list of firms from whom the Railways are importing
materials. She has sent that list to all the PSUs to ascertain whether they could supply the materials which the
Railways are importing so that the imports could be stopped. My appeal to Shri Arun Shourie is to try to restructure
these PSUs instead of going in for disinvestment. The PSUs are doing the best job. We have got faith in our
bureaucracy. The interference of these people has spoiled the public sector. Our bureaucrats are quite intelligent.
They are capable of bringing these public sector undertakings into profits. But they have not allowed them to earn
profit because of their vested interests which | am quoting here.

Last week, | had given a letter about Hindustan Organic Chemicals. We had taken a decision about disinvestment. |
request you to halt that process for another two months. One unit of the Hindustan Organic Chemicals is located at
Kochi. The Cochin Refinery is ready to purchase that unit of the HOC. Because of that, the HOC will get not less
than Rs. 600 crore. After getting that amount, the HOC can clear their debt, give a voluntary retirement scheme and
can again earn profit. So, my request to you is that disinvestment is not the only solution to bring these PSUs into
profit. How can we improve the situation? We have to stop the corrupt practices which were started during their
regime. For example, | am giving you the figures for the period 1991-2000 in respect of persons who were enjoying
boarding and lodging in five-star hotels. If you check up these figures, 50 per cent of the PSUs which are running in
losses can be revived. Will this Government take a decision that a PSU must purchase their requirements from no
company other than the PSU? They should not purchase it from a private entrepreneur. Can you make an
announcement that whenever an officer or an elected Member goes on tour, he will not stay in a five-star hotel
because there are Government rest houses in each district headquarters. Why are they not using those rest
houses? There are a number of examples where you can reduce the expenses for competing with the private
people in the market. But we are not doing that because of vested interests. Whose money is it? Whenever a public
sector undertaking went into losses, they have taken all the steps to reduce those losses and bring that PSU into
profit. So, they had done nothing. It is my earnest request to you to try to restructure the PSU. Their interest is in
something different. The people are expecting something from the NDA. So, it is my earnest request to you to try to
restructure the PSU and stop the corrupt practices. How much money are we spending on Research and
Development? We are not spending enough. One Member said that by selling or privatising the PSUs, indirectly,
you are accepting your incapacity to run these undertakings.

(z4/1950/rs/hcb)

| would request the hon. Minister not to do that. We are capable. Our Ministers are capable. Like Kumari Mamata
Banerjee, if each and every Minister take a decision that they will not place orders to private companies and that
they would purchase only from the public sector, these sectors will make profit.



MR. CHAIRMAN (SHRI BASU DEB ACHARIA): Now, Dr. Raghuvansh Prasad Singh.
SHRI PRAKASH PARANJPE (THANE): Sir, | will take only one minute.
MR. CHAIRMAN: Please conclude now.

...(Interruptions)

SHRI PRAKASH PARANJPE (THANE): So, this issue should not be looked only from the financial angle. It should
be given a look of a national issue. Instead of speaking in figures of which shares were purchased at what price,
whether it was 6.2 per cent or 4.3 per cent, we are not interested in that, we are interested in giving more jobs to
our own people.

In restructuring, if the hon. Minister feels that the wage bill is one of the factors which is more, he can give a
financial support for giving Voluntary Retirement Scheme. A number of people are ready to go. But restructure it
before taking any decision of disinvestment of any public sector, it is my earnest request from Shiv Sena Party not
to make people unemployed; bring some strict measures to stop corruption and malpractices in the public sector,
which started in their regime. Again | will say this, because people are expecting something good from NDA
Government. Like Kumari Mamata Banerjee and Shri Ram Naik, if they can instruct all the Ministers that they
should place the orders with the public sector, the entire picture will change. Instead of w= &1 sfer fierar & @ i wa
wIeT| T Hel # 10,000 s w02 faeldt @fdsw continuous profit which these public sectors are earning, we do not want our
Government to be deprived of that, which will be earned for years together. Again, this is my request that first
preference should be given to restructuring before disinvestment. After restructuring if it is not possible then only
they can think about disinvestment.

(ends)

SHRI PRIYA RANJAN DASMUNSI (RAIGANJ): Sir, | congratulate him on his speech. But just to keep the record
straight, | would like to inform the House that Sir, you are the Chairman of the Standing Committee on Railways and
I am a Member of that, so far as wagons are concerned, till date Railways orders are largely in the private sector
than the public sector. His information is not correct.
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"After the Departmental Enquiry, he had been warned in award of contract for a canteen at Jammu
Airport. He had also demanded money for purchase of computers from M/s.WIPRO. CVO, AAl has given
an adverse report vide their letter dated 22.2.2000 addressed to CVC, and has commented that though
disciplinary action should have been taken, however, no action has been taken.

Even CVC, vide their letter dated 17.5.2000, made comments that the Vigilance Profile of that officer is
not satisfactory while mentioning about his tainted background. However, he has given him conditional
Vigilance Clearance. The pressure on CVC is obvious. It is reported that that officer has a backing of a
multi-national firm allegedly with the backing of a NRI who wants to take over the CCl units. "
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THE MINISTER OF STATE IN THE MINISTRY OF PLANNING, MINISTER OF STATE IN THE MINISTRY OF



STATISTICS AND PROGRAMME IMPLEMENTATION, MINISTER OF STATE IN THE DEPARTMENT OF
ADMINISTRATIVE REFORMS AND PUBLIC GRIEVANCES OF THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS, AND MINISTER OF STATE IN THE DEPARTMENT OF DISINVESTMENT (SHRI
ARUN SHOURIE): Mr. Chairman, Sir, | do not want to interrupt him at all and | do not share the view that Shri Laloo
Yadav's name should be taken. # su®t wewa ¢l g1 5@ e &0 e iR W HIE A a0 F fQw, Iua arg B srfaE T8 gl 9w
e Srgartfl Sff W g @ B oUD ARIGHT W BIE oekd el 81 9@ AfYT waw o oft 7 @wwl, @' geum ft @an Wyl Please
remove these words also
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...(Interruptions)

SHRIMOHAN RAWALE (MUMBAI SOUTH CENTRAL): it arféa wret =€l & Swer 9w &4 o @ad #1 It should be expunged.
His name should be expunged.

a€] (agaem)
2010 hours (Mr. Deputy-Speaker in the Chair)

MR. DEPUTY SPEAKER : | was hearing whatever was being said. If any objectionable matter is there, it will be
expunged.

(d5/2010/tkd-mkg)
...(Interruptions)
MR. DEPUTY-SPEAKER: Let me complete. Whatever objectionable matter is there, | will expunge.
Secondly, hon. Minister may note down whatever points he wants to make at the time of reply, he can do so.
...(Interruptions)
MR. DEPUTY-SPEAKER: We have no time. We have to finish this debate.
...(Interruptions)

MR. DEPUTY-SPEAKER: | seek the cooperation from all the Members. | am on my legs. Shri Vaiko, may | seek
your cooperation? | seek the cooperation of everybody.

...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI (RAIGANJ): Sir, | sincerely comment from the Congress Party. None of the
names of Shri L. K. Advani or Shri Laloo Yadav should be taken and should also go into the proceedings. Before
these names were taken, equally Congress Party Ministers' name, Congress Party's name, without substance, were
also taken. Those should be expunged. ...(Interruptions)

SHRI VAIKO (SIVAKASI): Sir, no name was mentioned from the Congress Party. Shri Paranjpe did not mention any
name. ...(Interruptions)

SHRI MANI SHANKAR AIYAR (MAYILADUTURAI): He said a Member of this House who was a former Minister of
Railways. ...(Interruptions)

MR. DEPUTY-SPEAKER: Shri Topdar, | told you, please do not interrupt now. Shri Paranjpe, Shri Vaiko, what is
this? | am telling you that if anything is objectionable, | will expunge it. Why are you worried about it?

...(Interruptions)



MR. DEPUTY-SPEAKER: The yardstick will be the same. It is all right. Shri Paranjpe, please do not interrupt.
...(Interruptions)
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(e5/2015/pb-jr)
2015 hours

SHRI VP. SINGH BADNORE (BHILWARA): Mr. Deputy Speaker, Sir, | rise to support the disinvestment policy of

the Government. A lot of discussion has taken place and it is a national debate today whether disinvestment should
take place or not, and if it has to take place, how it has to take place and why it has to take place. One should not
get emotional. We should see the writings on the wall. The whole world over, every country is going in for
privatisation and disinvestment is a part of it. A few days ago, there was an item in the Economic Times and the
heading was about the Ratan Tata Group. He talked about private sector that in the private sector if you are not
competitive, you do not have to be emotional. And what happened? Because the Tata Chemicals was not
performing well, Manu Seth had to go. This is one of the biggest reasons for the public sector units which have
served their time. There was a time when money was not coming into that sector and we followed the Nehruvian
model. At that time it was a good model. But the time has changed and one has to change with the time. One does
not have to be emotional about it and one does not have to be subjective about it. One of the biggest reasons is
that if | have a public sector unit in my constituency, how do | face my constituency and my constituents? It is a big
problem for all of us. What do we tell them? But when they were not performing well, when they were not doing their



job, they had to be blamed for that. How can we go on paying good money, spending good money over bad money
or bad investment? And was it the job of the Government to get into a sector where it was not required? What was
the reason for getting into the hotel line? What was the reason or the rationale to run buses or the
roadways?...(Interruptions)

SHRI MANI SHANKAR AIYAR (MAYILADUTURAI): Do you really want the State Roadways Corporations to be run
by exploitative private business?

SHRI V.P. SINGH BADNORE (BHILWARA): Of course. Why not? If the bureaucrats had their way, they would have

nationalised the taxi service also, and if Shri Mani Shankar Aiyar had to go to the airport and call for a national taxi,
and if there was an IAS officer heading that taxi service, he would never had reached the airport. | am citing one
example. We did a small study in Rajasthan. We studied the Rajasthan Garage which is run by the Government.
When we studied that Garage, we found that the per kilometre cost of the cars available to the IAS officers,
Ministers and others, worked out to something like a phenomenal Rs.15 per kilometre.

(f5/2020/krr/asa)

If you get the same car on kilometre basis, you can run a Mercedes Benz car at Rs. 3 or Rs. 4 per kilometre. That is
the plight of the public sector. My friend and the senior leader Shri Mani Shankar Aiyar started his speech with a
comment. | do not want to put it across to him. He said about selling dahej to pay the chowkidar. | like that
statement. It is a very Doon school sort of statement. ...(Interruptions)

SHRI VAIKO (SIVAKASI): It is because he was there. ...(Interruptions)

SHRI V.P. SINGH BADNORE (BHILWARA): What it really means is that you do not have the money to pay the
chowkidar but you want to retain him. But still you do not want to sell off your silver utensils. ...(/nterruptions)

SHRI MANI SHANKAR AIYAR (MAYILADUTURAI): You married my Government. ...(Interruptions)

SHRI V.P. SINGH BADNORE (BHILWARA): Let me put it as to how | look at it. That is exactly how | look at it. He
does not have the money to pay the chowkidar. But still he does not want to sell his silver. A Mayoite would rather
sell his silver and start an enterprise and start having four to five chowkidars. That is how we look at it and that is
how a Doscoe looks at it. ...(Interruptions)

| will also say that in the colonial times most of the business was run by the Government and it started like that.
SHRI MANI SHANKAR AIYAR (MAYILADUTURAI): It is completely wrong.

SHRI V.P. SINGH BADNORE (BHILWARA): Not only in India but even in Canada, they had the Railway service and
everything and they started the hotel service also. It was State-run. But in England, things have changed now. The
BOAC was not running in profit. Once it became the British Airways, when it was privatised, it started functioning
very well and it started making profits. Air France is not doing well even today for the simple fact that it is one of the
biggest airlines. It should be doing much better. Even the Government of France has also decided that they have to
dis-invest and then only they will really start making profits. ...(Interruptions)

SHRI MANI SHANKAR AIYAR (MAYILADUTURAI): What happened to Pan American?
SHRI'V.P. SINGH BADNORE (BHILWARA): It is a private airliner.
SHRI MANI SHANKAR AIYAR (MAYILADUTURAI): It collapsed. What does it prove? ...(Interruptions)

SHRI VP. SINGH BADNORE (BHILWARA): Sir, | have not been able to get into the nitty gritty of figures. The
buzzword today is competition. One does not have to be emotional. We have to go in for dis-investment.

Thank you.
(ends)
2024 hours

SHRI T.M. SELVAGANPATHI (SALEM): Mr. Deputy-Speaker, Sir, | am extremely grateful to you for having given
me this opportunity, though at the fag end of this discussion. The subject which we are dealing here, the
deliberation that is going on here is very important and of serious nature and it has its far-reaching consequence on
our future economy.



There are two schools of thought. One says : "You dis-invest' and the other says : "You do not'. When we say that
we should go in for dis-investment or when we take a case where we oppose dis-investment, we should not forget
the fact that our public sector units with a capital worth of Rs. 2,04,000 crore is earning a dividend of only Rs. 9,000
crore.

(g5/2025/san-hng)

The profit ratio is very low. That is one anguish of the Government. We should also remember that the public sector
units are absorbing the maximum budgetary support and the maximum national savings, thereby creating a wider
budgetary deficiency. This is another anguish of the Government. There cannot be two opinions that 60 per cent of
our revenue goes to the payment of interest on the public debt.

Sir, it is also a fact that nearly 107 PSUs out of 245 PSUs are running at heavy loss and many of them are thrown
to the sick category, waiting for a death knell from the Board for Industrial and Financial Reconstruction, BIFR. Sir,
this is what the agony and anguish the hon. Minister, who has taken over as the Minister of Disinvestment, has
today. But with all these things in mind, can we go on disinvesting indiscriminately, can we afford to throw nation's
assets worth crores of rupees in the hands of the multinational corporations? Sir, when we talk of such a measure
by the Government, they jump on to say that it all started in the Congress regime. A regime may come and go, a
Government may come and go, Ministers may come and go, but what about the national assets which have been
created over the last 50 years?

Sir, when we talk of disinvestment, there is another area also which we all should know about and also understand
the subject in deep. These are the industries which started in 1956 with 5 units and with an investment of Rs. 26
crore. They have gone up to 245 units today which paved the way for the take off of the economy of our nation.
These are the units which are responsible for the building up of our nation. These are the public sector units which
are responsible for the industrialisation of this nation. Can we forget this? Can we ignore this? Sir, you would not
disagree with me if | say that the actual equity put in all these 245 units is roughly about Rs. 55,000 crore and the
rest belongs to the financial institutions. All these loans have been repaid. Is it not a fact that so many crores of
rupees have been repaid by this public sector.

Sir, one should also agree that there was a substantial increase in the gross sale and there was a substantial
increase in the net profit. For Rs. 55,000 crore of investment, this sector has earned roughly about Rs. 10,000 crore
so far. Sir, the value added in production has also gone up to 25 per cent. The gross internal resources have also
increased by 22 per cent.

(h5/2030/sh-sb)

The export earnings increased by 15 per cent because of these public sector units. The contribution to the
exchequer by these units is roughly about Rs. 42,000 crore. Can we ignore this? Apart from all these things, these
units are feeding 20 lakh families in the country. The indiscriminate disinvestment has resulted in throwing out two
lakh workers out of jobs under the VRS. You are tempting them, and they are going out for a song. This is what is
happening today. We should not forget the contribution made by these public sector units. Though we have
invested Rs. 55,000 crore, and the total value is Rs. 2,01,000 crore, ten major public sector units alone are worth
about Rs. 5,00,000 crore today. Can we sell them to the private entrepreneurs? These are the valuable
contributions made by the public sector units which we should take into consideration.

We are saying that disinvestment started with a limited purpose. In the Congress regime, it was to the extent of 20
per cent. They say that there should not be any change in the management. Here is a case where we are jumping
from piecemeal disinvestment to indiscriminate and large-scale disinvestment. For what purpose, this is our
question. Is it to bridge the fiscal deficit which the Government is facing today? Is it to fill up the budgetary gap? The
Government should give an answer to this. If they say, 'no, this is not for the purpose of filling up the budgetary
gap', then why did the Finance Minister set up a target of Rs. 10,000 crore, which he mentioned in his Budget
speech? Is it not a fact that you want Rs. 10,000 crore and, therefore, you are opening everything to the MNCs and
selling these shares?

We are not opposing the disinvestment in toto. We are opposing the kind of disinvestment that happened in the
case of Gas Authority of India Limited. We are opposing the loss of Rs. 600 crore. | am not attributing any motives.
But look at the way in which it was carried out. When the share value was Rs. 150, GAIL was not allowed to sell the
shares whereas, when the share value was Rs. 70, it was allowed to sell thereby incurring a loss of Rs. 600 crore
to the exchequer. This is the aspect which we are opposing; this is the kind of disinvestment which we are
opposing. Therefore, the Government has to spell out its policy in clear and unambiguous terms.

When the first industry was inaugurated by the first Prime Minister of this country, he said that he was not



inaugurating any industry, but he was inaugurating the modern temple of India. We are now demolishing that
temple. The Party in power is very good at demolition. The Party in power today is interested in renovating the
ancient temples. Please protect this temple of modern India also. | wish to remind them that there are many ways to
do this. We should seriously look into all these aspects. We need sincere efforts to do that. It is not a question of
whether that Government did it or some other Government did it. There is no point in harping on or saying that it is
the brainchild of Congress; there is no point in saying that the United Front Government pursued it under the
Common Minimum Programme, and there is no point in saying that you are also following the same thing. There
may be a variation in the quality, but we are not talking about it now.

(15/2035/snb-har)

If you say that here there is a case where you cannot avoid disinvestment, then you spell out your policy. It should
be unambiguous.

Today, our question is this. Are all these disinvestment taking place in order to fill up the Budgetary gap? This
reminds me of a position where the jewels of your family are sold for the purpose of meeting your day to day
expenditure. If you are selling out your land, that gives you livelihood, for the purpose of managing your day to day
affair, and if that is a fact, then we do not want this disinvestment.

Sir, why is disinvestment taking place in the Navratnas? There are two categories. One is the profit making
industries, and second is the loss making industries. Why are you going about only selling the shares of the profit
making industries? This is the moot question that nobody has answered. All right, if you are selling the loss making
industries for a better purpose, then, what is that purpose? Is it for revamping the sick industries? Is it for revitalising
the sick industries? Or, is it for reviving the existing sick industries? You do not do that. But you claim to have
acquired Rs. 18,000 crore so far from the proceeds of the sales of these shares? What did you do with this Rs.
18,000 crore? Has it gone to the social sector, as was promised?

MR. DEPUTY-SPEAKER: Please conclude now.

SHRI T.M. SELVAGANPATHI (SALEM): Sir, this is an important matter and | hope you would permit me another two
minutes. There are two more important points that | would like to bring to the notice of the Government.

Sir, there is no point in saying that that this Rs. 18,000 crore has gone into the Consolidated Fund of India. Please
do not say that. Then, why did you at all have a Disinvestment Commission? The tenure of the Commission has
also expired. | do not know as to when this Government would revive the Disinvestment Commission. You revive
this Commission with some teeth. What happened to their recommendations? None of the recommendations of the
Disinvestment Commission, that had given 12 Reports, has been accepted by this Government. None of the
recommendations of the Disinvestment Commission has been taken into consideration. The Commission wanted to
create a fund - a Disinvestment Fund. The hon. Finance Minister, on the floor of this House, had promised that the
Fund would be created. What happened to that? Therefore, we suspect that your act is not transparent. We
suspect your actions because there is no transparency. What happened to this Rs. 18,000 crore? Did it really go to
the health sector? Did it really go to the educational sector? Nobody knows. But there is no point in saying that this
has gone to the Consolidated Fund of India and thereby it has come to the other sectors. That you say it every time.
Why do you not create a corpus? Whatever you disinvest that money should be set apart and that should be
utilised only for the purpose of reviving the existing public sector units -- the nations' wealth, the nations' asset. Can
you declare that? Please spell out your policy.

Mr. Minister, we know you are an able man. We know your integrity. We know about your farsightedness. If you
cannot do it now, you cannot do it any more. If Shri Ram Naik, the hon. Minister of Petroleum and Natural Gas is
powerful, then he can control disinvestment in his Ministry. If Kumari Mamata Banerjee is powerful, she can control
it. But poor Shri Sharad Yadav cannot do it. He has to sell the pride of this nation - the Air India.

Sir, why | am saying this is because you go by the pick and choose method. Why do you do that? There are two
important industries in Tamil Nadu. One of them is the Salem Steel Plant, which is in my constituency. My friend
here was saying, what do we say to the public?

(k5/2040/kmr/skb)

Once you sell this industry worth Rs.2,500 crore, the only stainless steel industry in the entire India, to the private
entrepreneurs, the private entrepreneur will monopolise the entire stainless steel industry in the country. Whom is
the Government helping? Why is the Government doing this when there is a way for revival? The Government
spent Rs.808 crore only recently for providing a hot rolling mill in the Salem Steel Plant. It now wishes to sell this
steel plant, immediately after spending Rs.800 crore on it, while the management wants only Rs.200 crore to make
it a full-fledged steel industry. This industry takes the raw material from Durgapur Alloy Steel Plant. This



Government wants to kill the Allow Steel Plant at Durgapur also. | say this because once the Salem Steel Plant is
privatised, the private entrepreneur would not take the raw material from the Durgapur plant. This is how the
Government is trying to kill two birds with one shot — kill the Salem Steel Plant and kill the Durgapur Alloy Steel
Plant. The Government is adopting this method now to achieve this. Why is the Government doing this? Is the
Government not doing this to enable the private sector to monopolise the steel industry? Who advised this? What
does the Disinvestment Commission say about this?

The Tamil Nadu Assembly has passed a unanimous resolution asking the Union Government to reconsider this
decision. All political parties were party to that resolution. The same issue was raised in this House. Shri Vaiko,
whose party is a partner in the NDA Government, is sitting here. DMK is represented here. PMK is represented
here. | do not know what they all are doing. Assets worth Rs.2,500 crore are going to be put in the hands of the
private entrepreneurs. For what purpose is this being done? This is being done to let the private sector monopolise
the industry.

SHRI S.S. PALANIMANICKAM (THANJAVUR): Sir, he is misleading the House.

SHRI T.M. SELVAGANPATHI (SALEM): | am not yielding, Sir. If they have done some good to this industry | would
have yielded. They have not done anything. Let me complete please. ...(Interruptions) When they are there as
partners in power, the people of Tamil Nadu expect them to do some good to the State. If they say that they would
not listen to us, fine. We are in the opposition and that's why they are not listening to us.

SHRI S.S. PALANIMANICKAM (THANJAVUR): He is casting aspersions. Sir, it is my privilege to clarify the position.

SHRI T.M. SELVAGANPATHI (SALEM): | am not casting aspersions. Let Shri Palanimanickam not divide the
interests of Tamil Nadu in this issue. Everybody is unanimous.

SHRI S.S. PALANIMANICKAM (THANJAVUR): Sir, they have sold the Government shares in SPIC to private
entrepreneurs. How can they talk about this now?

SHRI T.M. SELVAGANPATHI (SALEM): Sir, if Shri Palanimanickam is agitated on this, let him answer one question
of mine. When the Union Government wanted to sell off the Vizag Steel Plant, Shri Chandrababu Naidu had just put
in a word to this Government and the Government got worried and immediately went on record saying that it was
holding it back. Why was it done in the case of Andhra Pradesh? It was done because of the numbers.

SHRI S.S. PALANIMANICKAM (THANJAVUR): It is still in process. The Disinvestment Commission has already
taken up the issue.

SHRI T.M. SELVAGANPATHI (SALEM): It is done because the Telugu Desam Party has 28 Members in the House.
It is very unfortunate for the country.

MR. DEPUTY-SPEAKER: Shri Selvaganpathi, please conclude now.

SHRI VAIKO (SIVAKASI): Sir, Shri Selvaganpathi referred to my name and the DMK, and said that we have
compromised. We have not compromised at all. We have raised this issue on the floor of the House. We have
expressed our opinion on the issue. We never compromised on this issue. Compromising has always been their
monopoly. | do not want to criticise.

SHRI MANI SHANKAR AIYAR (MAYILADUTURAI): What we are saying is that the unanimous voice of Tamil Nadu
is not being heard by this Government whereas the unanimous voice of Andhra Pradesh is being heard by them.
We are saying that really for reasons of politics, they should listen to Tamil Nadu if they are going to listen to
Andhra Pradesh.

MR. DEPUTY-SPEAKER: Let there be some solidarity here among the Tamilians at least.

SHRI T.M. SELVAGANPATHI (SALEM): | am happy, Sir, that Shri Vaiko is fighting, fighting in the air without yielding
any result. If Shri Chandrababu Naidu is able to do it, why cannot we do it?

(15/2045/kkd/bks)

SHRI P.H. PANDIYAN (TIRUNELVELI): Mr. Deputy-Speaker, what Shri Selvaganapati was referring to was that the
Government of Tamil Nadu or the Chief Minister of Tamil Nadu had not approached the Prime Minister or the
Central Government to stop these privatisations, like Shri Chandrababu did....(/nterruptions)

SHRI VAIKO (SIVAKASI): Sir, the Tamil Nadu Government has taken up the issue with the



Government....(Interruptions)
SHRI P.H. PANDIYAN (TIRUNELVELI): They have not....(Interruptions)
MR. DEPUTY-SPEAKER: How do you know that?

SHRI P.H. PANDIYAN (TIRUNELVELI): What is the result? There is no result....( Interruptions)a€|They had
approached. But they had not taken any agitated approach....(Interruptions)

MR. DEPUTY-SPEAKER: Shri Pandian, you are now spoiling your case.

...(Interruptions)
SHRI C. KUPPUSAMI (MADRAS NORTH): He is giving the wrong information....(/nterruptions)
SHRI VAIKO (SIVAKASI): ...(Expunged as ordered by the Chair)

SHRI MANI SHANKAR AIYAR (MAYILADUTURAI): Sir, it is highly objectionable. Please remove these remarks from
the record....(Interruptions)

MR. DEPUTY-SPEAKER: | will expunge all the objectionable portions.
...(Interruptions)

SHRI P.H. PANDIYAN (TIRUNELVELI): Sarkaria Commission had given its report as to who was guilty. Nobody is
talking about it....(/nterruptions)

MR. DEPUTY-SPEAKER: Shri Selvaganpathi, please conclude now.

SHRI T.M. SELVAGANPATHI (SALEM): In the sugar deal, Sarkaria Commission had found them
guilty....(Interruptions)

MR. DEPUTY-SPEAKER: Nothing will go on record.
(Interruptions) ...(Not recorded)
MR. DEPUTY-SPEAKER: | have already said that nothing is going on record now.
(Interruptions) ...(Not recorded)
MR. DEPUTY-SPEAKER: Shri Palanimanickam, why are you wasting your energy? Nothing is going on record.
(Interruptions) ...(Not recorded)
MR. DEPUTY-SPEAKER: Shri Pandian, let him complete.
...(Interruptions)
MR. DEPUTY-SPEAKER: Shri Pandian, let your Member conclude now.
...(Interruptions)
MR. DEPUTY-SPEAKER: Please allow him to conclude now.
...(Interruptions)
MR. DEPUTY-SPEAKER: Shri Palanimanickam, please take your seat.
...(Interruptions)

SHRI T.M. SELVAGANPATHI (SALEM): Whatever | have said is contained in the report of the Sarkaria Commission
which is kept in the Library....(Interruptions)

MR. DEPUTY-SPEAKER: Shri Palanimanickam, please.

...(Interruptions)



SHRI P.H. PANDIYAN (TIRUNELVELI): It is a fact....(Interruptions)a€| They did scientific corruption....(Interruptions)

MR. DEPUTY-SPEAKER: Shri Kuppusamy, please take your seat.
...(Interruptions)

MR. DEPUTY-SPEAKER: Shri Pandian, | amon my legs. Please resume your seat.
...(Interruptions)

MR. DEPUTY-SPEAKER: Shri Kuppusamy, you also resume your seat.
...(Interruptions)

MR. DEPUTY-SPEAKER: Shri Palanimanickam, you please go to your seat.
...(Interruptions)

MR. DEPUTY-SPEAKER: Shri Selvaganipathi, please conclude now.

SHRI T.M. SELVAGANPATHI (SALEM): | am concluding, Sir. ...(Interruptions)

(m5/2050/rsg-hcb)

SHRI P.H. PANDIYAN (TIRUNELVELI): Sir, please check the record and see for yourself. | have not made any
derogatory remark. ...(Interruptions)

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI RAM NAIK): In this discussion, again, the name of
Shri Karunanidhi has been taken and allegations of corruption have been made. ...(Inferruptions) Those names
should be expunged from the record....(Interruptions)

MR. DEPUTY-SPEAKER: Please do not mention about those who are not here.
...(Interruptions)
SHRI P.H. PANDIYAN (TIRUNELVELI): It is a fact. It is in the Library. ...(Interruptions)
MR. DEPUTY-SPEAKER: Shri Pandiyan, will you please resume your seat?
...(Interruptions)
MR. DEPUTY-SPEAKER: Shri Palanimanickam, please take your seat.
...(Interruptions)
SHRI T.M. SELVAGANAPATHI (SALEM): Sir, | am not side-tracking the issue. ...(Interruptions)
MR. DEPUTY-SPEAKER: Why are you objecting? | only want to create a conducive atmosphere in this House.
...(Interruptions)
MR. DEPUTY-SPEAKER: Now, nothing will go on record except what Shri Selvaganapathi says.
(Interruptions) ...(Not recorded)
MR. DEPUTY-SPEAKER: Shri Selvaganapathi, you will have to conclude now.
SHRI T.M. SELVAGANAPATHI (SALEM): | will take just one minute. | am on a very important point.

SAIL has been given a time frame of up to March, 2001 for entering into a shareholding agreement. ...(Interruptions)
They will have to enter into an agreement with their strategic partners for transfer of assets. | want my friends who
have been echoing my voice to please stop it. Otherwise, the entire asset worth Rs.2,500 crore would be lost.

The other issue that | want to raise is about the Hindustan Photo Films Limited. This is the only industry in the
entire South-East Asia catering to the needs of Health and Defence Departments. This is such a strategic industry.
The



BIFR have already issued a show cause notice that this industry should be wound up. This is a serious issue.
There are only six industries in this field in the entire world. The multinational corporations are interested in getting
this industry wound up.

| am sorry to say that the workers there are getting only 40 per cent of their salaries. As Shri Natchiappan rightly
pointed out, they are giving up even the subsidy in the canteen. They are paying Rs.10 for a dosa for which they
would otherwise pay Re.1 in order to see that the profits go up. The workers are committed to reviving the industry.
The revival package is pending before the Government. The Government should see that it is revived. There are
2,500 workers belonging to Scheduled Tribes who are entirely dependent on this industry for their livelihood.
...(Interruptions)

SHRI MANI SHANKAR AIYAR (MAYILADUTURAI): All that is required is the building up of a polyester unit.

SHRI T.M. SELVAGANAPATHI (SALEM): if this industry is not revived, the price of the X-rays will be fixed by the
MNCs. We have a population of 100 crore in this country. If the MNCs say that the price of an X-ray would be
Rs.200 or Rs.500, we will have to pay that. So, please protect this strategic industry. This is very important.

| would request the Government to spell out the policy. Some hon. Members have been demanding a White Paper
to be placed. It would be better if we had a White Paper because we can discuss this threadbare and come to a
conclusion.

Thank you.
(ends)
(n5/2055/vp/rpm)
2055 hours

DR. NITISH SENGUPTA (CONTAI): Sir, thank you very much for this opportunity though it comes practically at the
end of the day. ...(Interruptions)

MR. DEPUTY-SPEAKER: Now, you are in the safe company.

DR. NITISH SENGUPTA (CONTAI): | shall be very brief. This is a great opportunity that | have experienced where
a lot of pent up emotions, pent up grievances and also prejudices came out during the course of the discussion.
The real point is this. Are we going to shed off some of the ideological bagging, which we all seem to carry, and not
accept the reality and the fact that change is taking place all the time? It is necessary to make a lot of mid-course
corrections some times, leaving our ideological baggage behind and then trying to bring out a dispassionate,
academic and objective discussion. It is in this spirit that | approach this subject this evening.

First of all, disinvestment is not an end in itself; it is a means to an end, the end being the restructuring of the public
sector enterprises system, their revitalisation, turning them into efficient and turning this vast, critical mass of nearly
Rs. 6 lakh crore of investment from being a resource guzzling entity into a surplus generating entity. To the extent
that disinvestment can help that process, it is certainly welcome.

But having said so, my friends in the Treasury Benches should not mind and should bear with me, if | am a little bit
anti-establishment within the overall framework of establishment. | feel that the decision to create a separate
Ministry of Disinvestment in retrospect was not a very wise decision. It is a very wrong signal to everybody around,
including trade unions and the working classes that the Government is there to sell off. That was not certainly the
message. The process has been on since 1991. It has been endorsed by various Governments, but there was
already a Ministry, which was concerned with the public enterprises, that is, the Department of Public Enterprises.
Now, what can the Ministry of Disinvestment do? It is like having something without any limbs, without any teeth
and without any strings of its own. It has to work through the administrative Ministry.

Now, the point is that if the Minister of Petroleum has some reservation about some aspect of disinvestment, there
is little that the Ministry of Disinvestment can do. It cannot do anything. What it has been able to achieve so far will
alone show whether it has justified its existence during this time because basically it cannot do any disinvestment
without the active support of the administrative Ministry. If that is the position, it is much better that the entire work
of disinvestment is left to the administrative Ministry, with the help of the Ministry of Finance and maybe, the
Department of Public Enterprises, which controls most of the public sector enterprises. ...(Interruptions)

Maybe, the Government has good reasons, but from outside, one does feel that the creation of a separate Ministry



of Disinvestment did give a wrong signal all around, as if the Government is there to sell off all the interests. | do not
buy all those arguments about selling off the family silver. There was very little family silver. In any case, when Rs.
6 lakh crore are invested and return is practically negative, if you leave out those monopolistic public sector oil
companies, except a few companies like the NTPC and BHEL, there is no company which is making profit.

The essential problem to my mind would be how to subject this entire system to the discipline of the balance sheet
and profit and loss statement. If you can do that, a lot of problems will disappear. The other important aspect |
should say is that somehow or the other, the workers and the trade unions seem to have been left out altogether in
this major process of decision making which concerns their enterprises. It is a gigantic decision, a collective
decision, where the Management, the Government, the Ministries and the trade unions concerned should be
involved and they should approach the problem as if it is our common, joint problem to solve.

In that process, if the Government has to sell off some portion of its share, there is no harm. But it is absolutely
important that the workers' consent should be obtained and they should be involved because otherwise, | am afraid,
they would create all kinds of problems and once they start fighting, it will be very difficult to achieve any kind of
progress.

Essentially, | feel that we should divide the entire public sector system into two parts — those enterprises which are
traditionally profit making and those enterprises which are chronically unviable and which cannot be redeemed
really.

(05/2100/rk-rjs)

There may be one or two cases. Anumber of cases have been mentioned. | do not think it was correct for Shri Mani
Shankar Aiyar to compare Essar Steel with Steel Authority of India. Essar Steel is a totally different system and a lot
of more money, costly money, went into its construction rather than steel Authority of Indiawhich by and large got
much cheaper finance than the recent examples. Then, the Steel industry became the victim of the indiscriminate
policy of free import. Many of the public sector enterprises are in a sorry position today because of the policy of
permitting import over a number of products for which they were practically assured of some kind of monopolistic
positions or shelter market conditions for years to come. Suddenly, they have been exposed to the full competition
for which they are not equipped. If you have been carrying a public sector company like a baby on the shoulder all
the time, giving public sector purchase preference, price preference, no obligation to return the money that has
been invested with interest and all these things, and suddenly if you throw it in the midstream and ask it to swim, it
cannot swim. It will sink. It will get drowned or it will be eaten away by sharks. This is precisely what is happening.

Our enterprises are not accustomed to the kind of competition which is taking place, where many of the countries of
the former Soviet Union are practically dumping many of their products at a throw-away prices just to help their own
foreign exchange position. Similarly, in the last three years with the recession in South East Asia and East Asia,
they also dump the Indian market with their products and the result is that our companies have suffered very badly.
But, to my mind it is a temporary position. It will certainly improve.

But, essentially, as | said, those which are chronically loss-making, they have become loss-making because the
technology might have changed and they may have the outdated technology. The market might have decided that.
Each particular enterprise has its own history of why it has gone sick. There is no general history to place the
sickness. So, what do you do in this?

Many of them are public sector enterprises today but basically it was the private sector which practically ruined
them completely. Then the Government, in a kind of generosity, as it happened in seventies and eighties, took them
over which was a wrong policy to my mind retrospectively. The Government of the day should not have taken over
any company which was rendered sick by the private sector enterprises. That is what happened to the National
Bicycle Corporation. Many of them were just taken over like that just because there was a feeling that they have
gone sick because of mis-management. If there was a shade or something under the instrument which looks like
instrument or equipment, then all that was needed was that they should be managed properly by the Government
with unlimited finance and they will return to sickness. That never happened because as in the case of human lives,
industry also has its history. Enterprises also die and when some system is about to die, it is not good to try to
preserve it through oxygen cylinder for any length of time. This may only cost the nation further because every time
it has to be kept alive by cash loss and that cash is met from the Budget after depriving sectors like let us say,
providing drinking water to all our villages, providing elementary education to all our schools. The Government
cannot discharge these essential duties there just because of this extreme preoccupation of the industry that we
had in the last three or four decades. We want to keep everything alive. So, | am afraid that has to come.

Again, the Government has to take quick decisions. As | said, once it is decided that there are profit-making units,
loss-making units, you take them out. If loss-making units cannot be revived, there is no harm if a public sector



collaborator is brought in to provide the technology or finance. | should say that those of our friends who are all the
time running down the multinationals should not mind if a multinational is brought in to help revive a particular sick
unit which cannot be otherwise revived. If they give, for instance, the buy-back guarantee, it is good. There are
many cases in which countries like Mexico and Brazil have solved their problems of public sector sick industry. We
do not learn from other countries. A lot of things were said on the question of workers. In a particular system the
total number of people in the organised sector is around 30 million of which the Government sector itself has about
22 million or 26 million.

(p5/2105/rc/nsh)

Now, any idea that this enterprise will close down throwing 4000 people out of job, does not sell very much. Firstly,
the trade unions will resist. Even the public will not like that idea very much. Therefore, while considering any
proposal about reconstruction or disinvestment, we must ensure that nobody loses his job. The Government of Sri
Lanka has done this. When Sri Lanka privatised a lot of their public sector industries, those who were given the
responsibility were clearly told that within two years there will be no retrenchment and after two years you would
have an opportunity to do so. Whom you do not want, you could ask them to go. But it has to be with proper
rehabilitation packages. Sir, can we not say that due to reconstruction or disinvestment, nobody will lose his job and
that he will be allowed to draw salary by sitting at home until they retire? If you look at the age profile of the people,
you will see that the Government will not have to spend very much. It will be much cheaper.

Incidentally, what happened to the much-talked about National Renewal Fund which was created in early '90s. It
was created precisely with the idea of providing retraining, and redeployment facilities to all those people who are
rendered surplus. But nothing had happened. In the governmental system we have got examples. In the early '50s
when food was de-controlled and rationing was abolished, those of you who were alive at that time must be
remembering that there were many thousand people employed all over the country who were employed in the Food
Department all over the country. But at that time we had a very courageous Minister, Shri Rafi Ahmad Kidwai who
took the risk to close it down. But he provided new jobs to everybody by sending them to other Departments. There
are still many Departments which are without sufficient manpower. So, why can we not say that nobody will lose his
job? A simple announcement could be made that reconstruction or disinvestment does not mean some one losing
his job. It could also be said that everybody will be given appropriate opportunities for retraining and redeployment.
We should also say that proper Golden Handshake will be given. Otherwise, they can sit at home and draw the
salary and allowances until they retire. Sir, the Hindustan Lever closed down their factory in Mumbai a couple of
years ago. The Indian Aluminium Company was also closed down a couple of years ago. But there were no
murmurs because the management sat with the workers and settled the problem. The Chairman of the Indian
Aluminium Company told me what he was asked by a person. A person told him that when some one asked him
what does he do? He used to say that he is working in the Indian Aluminium Company. Now, what should he say?
There were identity crisis. Then the Chairman said that there will be a room for you with newspapers and whenever
he wishes to come there, he can come and spend time as long as he can. The problem was solved. Even in a city
like Mumbai, no trade union raised the question that two major companies have been closed down. There is a
lesson for the public sector to learn. | am sure if workers are taken into confidence and the matter is settled not on
"we" and "you" basis but on "us" basis saying that it is a collective problem and a collective decision is taken by
involving the trade unions, certainly it can be solved.

Last point that | wanted to make is that uncertainty should be avoided. There is a lot of uncertainty now. For
instance, what is the exact position of Air India and Indian Airlines? It was decided some time ago that they will be
merged. | think that should have been a very rationale step. It is because the position of Air India is coming down
every day for unknown reasons.

In all the public sector enterprises even in those profitable ones, the Government shareholding must be brought
down to 49 per cent. \ery often we talk about things which we do not understand. Shri Mani Shankar Aiyar told me
that people like us confuse with figures of 74, 26 and 51. If it is 51 per cent then it continues to be a Government
company. If Air India has to buy a plane it has to go to the Ministry of Finance and then to the Planning Commission.
If the Planning Commission has to arbitrate among let us say transport sector and rural employment sector,
naturally it will give first priority to the rural development. The, if it is the transport sector, first priority will go to urban
transportation rather than civil aviation which in popular mind is still associated with luxury-oriented activity. You
take it out of the Government and reduce the Government shareholding to 49 per cent, the Government will have
total control. You can have the rest of the share well spread out. The Government will have complete control but it
will not be a Government company. To that extent it can go to the market and | can assure you that for buying a
plane money is no problem in the world market. Today, the sellers will themselves come and link you up with
financial organisations which will give you soft loans very easily.

(95/2110/kvj/mkg)



But, so long as Air India and Indian Airlines continue to be the Government companies, they suffer from this
problem.

To sum up, | should say that we should not have any kind of strong inhibitions about it. We should be pragmatic.
We should not try to keep the loss making units. Their assets have to be revalued. If we calculate the assets on the
basis of the balance sheets, then | am afraid, there will be enough of resources to pay a good compensation
package to the workers who may like to go away. Sell it as a property and not as a company. Sell the assets. There
is no question of disinvestment there.

As regards the profit making companies, well, in those monopolistic ones, perhaps it may be better to keep the
Government shareholding at 51 per cent. But, in all others the Government shareholding should be progressively
brought down to at least 49 per cent. There is no harm in this. Ideally | would prefer that it should be widely spread
among the investing public. That will give it a lot, that will boost up the capital share market, give a lot of floating
stock in the market and give a lot of money to the Indian shareholding also. There also preference should be given
to the employees. This is how Mrs. Margaret Thatcher succeeded in her efforts.

Thank you very much.
(ends)
2112 hours

SHRI G.M. BANATWALLA (PONNANI): Mr. Deputy-Speaker Sir, | do not rise in any spirit of confrontation on the
question of disinvestment. | rise to emphasize and to stress on the need to exercise due caution in implementing
any policy of disinvestment.

Sometimes | begin to wonder whether a transient majority here should have the power to demolish and dismantle
the public sector. Whatever may be their fondness for demolitions, | wonder whether this transient majority should
have the power to demolish and dismantle structures built up in the past fifty years or whether disinvestment in any
particular public enterprise should have the sanction of two-thirds majority of this House. That is a matter of caution.
However, apart from that, as | said, caution has to be exercised rather than a mad rush in our policy of
disinvestment.

In our fondness for disinvestment, privatisation, liberalisation, globalisation, etc. the paramount considerations of
the security of the country and the welfare of the people cannot be compromised. Look at the emerging scenario. |
am afraid, it is a little frightening scenario. With privatisation of functions in seaports and airports and the
globalisation of our national carriers, where are we leading ourselves to? Allah forbids, if there is a calamity or even
a war, these strategic places in the hands of private people or even foreign interests and the Government left with
only 26 per cent of holding, | am afraid, it may create a serious situation. We will have to be extremely careful and
cautious to see that the welfare of the people is not compromised.

(r5/2115/ru-jr)

Mr. Deputy-Speaker Sir, we all know that the public sector enterprises have contributed generously towards the
social sector. During 1997-98, their expenditure on township, maintenance, educational, medical and other facilities
amounted to Rs.3147 crores. When you go to the private enterprises, you may find that the main consideration is
profitability. Competition would increase. Competition may bring efficiency. It may bring in greater profits. But what
about social justice? What about the very concept of a welfare state? We have to take care of that particular point.

We have to learn from other nations, from the experiences of other countries. We find that there are countries who
went in for disinvestment have suffered. Time does not permit me to catalogue the happenings and developments
in all such countries. For example, in Great Britain, the policy of dismantling the public sector enterprises some
years ago was commonly referred to as Thatcherism'. It was widely criticised as monumental error, blunder and
disaster. What did it lead to in Great Britain? It led to skyrocketing of tariffs. For example, there was skyrocketing of
telecom tariffs and lastly, water supply was privatised over there.

There was a reference about British Airways. But only one part of the whole thing was presented. Today, British
Airways is in difficulties. It is in search of some partner to have necessary finances. Here, | am not in any spirit of
confrontation with your policy. | only say to exercise due caution. Our public sector enterprises are performing great
social service. What a fine network of the oil companies as regards the supply of petroleum products in every nook
and corner of our country! The private enterprises will be governed by considerations of profitability and not with
that of social justice, which is to make provision of petroleum products in every nook and corner of the country
irrespective of whether that is going to be profitable or not. So, | emphasise due caution in this entire exercise of
disinvestment.



Sir, we need a positive attitude towards disinvestment process and this positive attitude lies in treating the entire
question of disinvestment as an instrument for restructuring and reforming our public enterprises. Now, this concept
would require certain elucidations for which there is no time. But the entire disinvestment should be considered in a
positive manner, for restructuring and reforming our public sector enterprises. But then that will need a look at the
utilisation of the disinvestment funds. If the disinvestment funds are utilised for your fiscal deficit, then Allah forbid,
disaster awaits us. The Disinvestment Commission itself has said that there must be a disinvestment fund and it
has laid down in various reports that the receipts from this fund should not go to meet the fiscal deficit but it should
go in order to restructure and reform our own public sector enterprises.

(s5/2120/brv-asa)

In their 12t Report dated August 1999, the Disinvestment Commission says like this at page 2 and | quote:

"The disinvestment should be a part of a well-thought-out strategy of public sector reform and not made
to serve merely as a means of raising revenues for the Budget."

The question that | raise is what happens to the suggestion of the Disinvestment Commission with respect to the
Disinvestment Fund as also utilising the Disinvestment Fund for restructuring and reforming our public sector
undertakings. If | am not mistaken, in the year 1996, the Government had taken a decision to have the
Disinvestment Fund. But | do not think it is operational. | said earlier that | am not here for confrontation. If it is not,
please do it immediately. Please do not fritter away the funds for meeting the fiscal deficit alone but utilise it in a
proper manner.

The creation of a Disinvestment Fund, and the concept of proper utilisation of the disinvestment receipts, will also
guard us against another danger, the danger of disinvestment process degenerating into distress sale. The Budget
puts a certain target of Rs.10,000 crore. To meet the target, there would be distress sale; the fiscal deficit would be
met and the Budget is not upset. If we have the Disinvestment Fund and if the process of disinvestment does not go
for helping the Budget, then, in that case, we will also be in a position to meet this danger properly - the danger of
the disinvestment policy degenerating into distress sale. |

am afraid that in the case of Air India, this is the position that is coming up. But, Sir, | see you getting restless.
Therefore, | am not getting into the question of Air India. We will, | think, have more opportunities.

There is another aspect where caution is needed and that is proper valuation of the assets of the public
enterprises. The Ministry concerned will be able to do it. There has to be some independent agency for that
purpose. Proper valuation of the share value must be done. Here also, there was a reference to the Modern Food
Industries. It is a widely known thing. Let us have transparency. Mr. Minister, in your own interest, please see that
the suspicions in the minds of the public are put at rest. It is said that the value of the prime land in various
metropolitan cities is nearly Rs.2000 crore. | do not know about it. | am no expert in that. But that is how the story
goes. It is said that Rs.2000 crore worth of property was sold for just Rs.105 crore, a pittance! So, it is necessary
that some transparent way must be found out in which there should be certain valuations.

In this connection, | would like to cite one example. | remember how the Income-Tax people are doing it. If | sell
away my property at any amount, the Income-Tax people will not agree to it. They will say that they will have their
own valuation of my property. They would say like this: "You have said that you have sold it for just this much
amount. But we will have our own valuation because we feel that you would have pocketed much more.

Coming to the main point, certain national properties are being sold away. Here is a disinvestment process. There
has to be a responsible, independent valuation and a transparent process. That is absolutely necessary.

(t5/2125/ksp/hng)

Sir, on the question of employees, you must not ring the bell. The interests of the employees cannot be sacrificed. A
lot has been said about that and | will not repeat all that has been said. But then this is a factor that has to be
considered.

Sir, there are various other things like the search for, what is called, strategic partners. What does it mean? | have
very little knowledge of these things. But | tried to find out. It meant some big giants in the same industry. If that is
so, they are going into cartels and monopolists. Whatever the hon. Minister, Shri Arun Jaitley may say with loud
voice, with sound and fury, it is without any argument. So, these cartels and these monopolists will then create such
distortions in our policy with very disastrous consequences on the economy of the country.

Therefore, with this note of caution and emphasising the need for a positive policy of disinvestment, which can be a



real, effective instrument for reforming and restructuring of our public enterprises, | take leave of you.
(ends)
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SHRI RUPCHAND PAL (HOOGLY): Sir, | shall be very brief and | would not repeat it. It is being said that the public
sector is inefficient. My first question to the hon. Minister is this. How many from the management side of the public
sector undertakings through the process of poaching and other methods have joined the foreign companies and the
Indian companies to make them efficient? In the form of R&D, how much has been the contribution of the public
sector undertakings to the private sector?

Lastly, the most important argument is that we are badly in need of more resources. We do not have them. What is
the FDI inflow? The complaint of Cll and FICCI through a representation to the Prime Minister about a month back
was that the national savings were being monopolised through the share market and through the portfolio
management by the foreign investors, that is, national savings, our money, our technology, our research, our
management and through that only, they are going to have the managerial control. What is that? According to the
Indian Company Law, by 26 per cent control, they will have the veto power. With the autonomy and the freedom of
the public sector undertaking, in which you have divested 26 per cent to a foreign company, they, with our national
savings, our management, and our R&D, will have the veto power to control the management, be it in the case of
Air India or be it in the case of any other undertaking — insurance and other sectors — where you are just divesting
26 per cent and more.

(w5/2135/rs/har)

Secondly, even after foregoing the equity stake of 26 per cent for foreign equity, it is being interpreted in a different
way. It has happened in the case of IRDA. You know what is the interpretation? They interpreted that for the foreign
equity in an Indian company, who will be the Indian partner in the insurance industry, this 26 per cent cap will not be
applicable. That was the interpretation. | raised it again and again and there was protest all around. | do not know
but the hon. Minister will reply as to how such an interpretation is made. This is an insult to this House. This House
decided for only 26 per cent of foreign equity and they are interpreting that 26 per cent foreign equity cap will not be
applicable for those foreign stakes in the Indian partner of the company. The hon. Minister owes an explanation to
this House.

Regarding the willful defaulters, | would like to say that they owe large sums of money to the financial institutions.
Will the Government assure that these companies, these individuals will never be allowed to have any stake in the



disinvestment? It so happened that when the Cll had said that United Commercial Bank should be commercialised
or should be sold out, the employees had said that these were the people who owe to the bank. Ultimately, they
had to back out.

Sir, these public sector undertakings have paid in the forms of dividend, corporate taxes, excise duty, customs duty
and other duties in 1998-99 to the tune of Rs.46,924 crore. | would like to know will this be compensated through
the taxes paid by the Indian companies. | am referring to three companies only. The number one Indian company
whose name is there in the Fortune List. They have been enjoying the zero tax privileges. Of late they have been
paying the minimum alternate tax. That is ITC. What is due to them in terms of excise duty? It is Rs.800 crore. What
were the dues that were paid by the multinational banks to the Income Tax? No payment was made by them and
they are being allowed to buy the shares. Will the Government assure that these people, who have not paid their
due taxes to the Government and who are defaulters, will never be allowed to buy the Government stake if it is
disinvested?

Regarding transparency, | would like to tell what goes by the name of insider trading in the share market. If | had
time, | would have given umpteen number of instances. Through insider knowledge they are manipulating the share
market, bringing down the share prices of public sector undertakings so that when divested they will buy them at
cheaper prices. These manipulation stories are there, but | will not go into the details.

Regarding level playing field, | would like to say that this should be ensured. | am giving only one example of
Hindustan Cables Ltd. That was the deemed subsidiary of DoT. They had been making profit, but DoT
discontinued to place the orders to them. Ultimately, the Government have decided that this should be in the
disinvestment list.

Sir, from State monopoly, the private monopoly is coming. | am giving one concrete example. For IPCL there are two
bidders now. One is IPL Chatterjee Sorros and the other is Reliance. If Reliance is given then in the Indian market
Reliance will have the monopoly control. From the State monopoly you are going to the private monopoly. How
monopoly can be contained?

(X5/2140/Ih-skb)

Lastly, the Indian situation is a paradoxical one. There is no private sector. The private sector is heavily dependent
on the public financial institutions.

| am just recalling one incident. When Swaraj Paul had come to India in connection with Escorts, while going back
he made an historic statement at that point of time that the Indian private sector with their contribution of Rs. 260
crore only had been controlling a corpus of Rs.27,000 crore. Now, it is lakhs of crores of rupees. There is no private
sector. It is only dependent on the public sector.

The reverse story is this. Look at the management of public sector. Ratan Tata is on the Board of Reliance. All the
big guys in the private sector are in key position of the public sector. ...(Interruptions) | will just make an appeal to
Shri Vaiko and others, who are partners in the NDA Government that there are Ministers in the Government who
have serious reservations about disinvestment. | find, Shri Ram Naik is laughing. He should stand up and oppose.
...(Interruptions)

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI RAM NAIK): Mr. Deputy-Speaker, Sir, | am not
laughing, | am smiling. ...(Interruptions)

SHRI RUPCHAND PAL (HOOGLY): Okay. That means, you have corraborated. ...(Interruptions)
MR. DEPUTY-SPEAKER: Shri Rupchand Pal, there is a difference between laughing and smiling.
SHRI RUPCHAND PAL (HOOGLY): Sir, | am concluding now. They should stand up and oppose.
Thank you.

(ends)

MR. DEPUTY-SPEAKER: Now, the hon. Minister.
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MR. DEPUTY-SPEAKER: After the Minister's Reply, you can seek a clarification.
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"Whether the Court should not interfere with the Government's policy even if healthy and profit-making
PSUs were handed on a platter to a private party. "

T At forar & si 818 PIE A Harel gol &

"Government is within its right to try various experiments so long as those experiments are not arbitrary
and mala fide. "

T EER FEHT R orfi? AR wgarft i wiom 1 M gamn ok & wdH & ax § diewm gwd g Swi g9
ar......(Interruptions)

MR. DEPUTY-SPEAKER: Shri Mohan Rawale, he has spoken about it in detail.

Now, the hon. Minister. There should be no interruptions till he concludes his speech.

2143 hours

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING, MINISTER OF STATE IN THE MINISTRY OF
STATISTICS AND PROGRAMME IMPLEMENTATION, MINISTER OF STATE IN THE DEPARTMENT OF
ADMINISTRATIVE REFORMS AND PUBLIC GRIEVANCES OF THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS, AND MINISTER OF STATE IN THE DEPARTMENT OF DISINVESTMENT

(SHRI ARUN SHOURIE): Sir, we have had the most incisive debate, many incisive contributions from my dear
college friend, Shri Mani Shankar Aiyar, Shri Banatwalla's wise counsel for caution, and Shri Kirit Somaiya's figures
and understanding of UTI and other things are not to be dismissed as those of a person who does some dhandha
or controls it but of a person who has great knowledge in these matters. Similarly, there have been constructive
suggestions from several quarters, especially, Dr. Nitish Sengupta and others. | shall ensure that they are kept in
mind.

Sir, | have pleaded many a time in public and in the other House, where | have had an opportunity to speak on
these matters, that | sincerely believe that there is a continuity in Government policy. | am not entering that as a
defence that we are only doing things which others did. That is not the purpose but | regard this as one of the signs
of maturity of the Indian political class, and those who happen to come into Government from time to time. Since
early 1990s, this is the fifth or sixth Government today, the main direction of the Economic Policy has continued in
one way. It is not to say that the same policies have continued. On the contrary, the policies have been modified
and built upon on the basis of the experience that has gone on, as we proceeded along those policies.

(y5/2145/mmn-bks)

It has always distressed me that we came to create differences where there are none. The proof of this is that
whether you say it of this side or of that side, when people are in power&a€”now power is a big word, so let me use
the word 'office'a€”or where we are in office, we, all of us, say one thing and where we are not in office, we say
something else. As Shri Arun Jaitley and Shri Kirit Somaiya pointed out, if you see the State Governments today,
speaking in general, they are all following the same direction of policies. Yes, there are minor modifications. Well, |
do not want to go into individual States so as not to create a controversy. So, that is my point.

| feel that we disable all ourselves; we disable our ability to compete with the rest of the world when we try to nit-
pick and find artificial differences when our roles change. | will give you an instance. Shri Arun Jaitley mentioned
that the first time this course of disinvestment was proposed in a Budget when Shri Chandra Shekhar was the
Prime Minister. It was continued and built upon. It was not a perfidy of any kind. It was a realisation. | will come to
why that realisation came about. It was a realisation of one change that had to be brought about in the direction of
economic policy. Shri Mani Shankar Aiyar and many other friends mentioned that when you set a target of
Rs.10,000 crore, you hand over, you announce your compulsion and, therefore, you can be beaten down in prices
and other things.

| will just mention to you that the target fixed in 1991-92 Budget was Rs.2,500 crore. It was given. In 1992-93, the
target was given of Rs.2,500 crore. In 1993-94, the target given was of Rs.3,500 crore. In 1994-95, the target given



was of Rs.4,000 crore. In 1995-96, the target given was of Rs.7,000 crore and so on. | have the figures right up to
now. If we say that that was right but if anybody at the same time gives the target this year or last year, which is a
distress sale, then we are scoring a debating point.

In 1993, a Committee was set up with one of the most respectable person in India as its head, an economist, the
former Governor of Reserve Bank, Shri Rangarajan. The name of that Committee was "The Committee on the
Disinvestment of Shares in Public Sector Enterprises". It was set up in 1993. The United Front Government
announced it not only in its programme but also it is the Government which set up the Disinvestment Commission. It
referred 72 Public Sector Enterprises to that Disinvestment Commission. The ones that are being considered today
are the ones on which the Disinvestment Commission gave its recommendation. | will come to a few of those
examples which have been mentioned like Air India, BHEL and others.

The second bunch of Public Sector Enterprises which are before me which | have to process and consider are the
ones that have been referred to the Disinvestment Department by none other than the Ministry that you keep
quoting as having great differences on disinvestment, that is, the Ministry for Heavy Industries.

SHRI TARIT BARAN TOPDAR (BARRACKPORE): The Minister is not present here.

SHRI ARUN SHOURIE: The Minister is not here. | am just mentioning the fact that those are the cases that are
before me. There are other cases on disinvestment which have been referred by the BIFR. Well, | do not want to
elaborate on the process. But none of those persons were perverts. They were doing things as the circumstances
induce them and compel them to do.

(z5/2150/dva/hcb)

Secondly, | would mention it, Shri Ramaiah has also just now mentioned it and some other friends have also
mentioned it, Shri Mani Shankar Aiyar pointed out, he made a very telling point, that the term of the Disinvestment
Commission had expired in November, 1999. It has not been re-constituted all this while and Shri Arun Jaitley gave
an answer to that, that the work of implementing the recommendations of the Disinvestment Commission is still
going on and that it is not necessary to start a new Commission just now when there is such a backlog of the work
done by the old Commission.

But | am glad to inform Shri Mani Shankar Aiyar and other friends who have mentioned this fact — other speakers
mentioned it — that in fact, the process of re-constituting the Disinvestment Commission has begun and we are
already considering the types of persons who should be most honourable, whose integrity should be of the highest
order, who should have a particular acumen in these matters from any side for re-constituting the Disinvestment
Commission. | have myself personally = | do not mind disclosing this -- talked to the Prime Minister on this. He has
given me the go ahead. Names will be proposed and considered within the Government. It is not the province of
one Minister at all and | will mention that later. The process has started.

Again, Shri Nitish Kumar pointed it out, many of the other friends also pointed it out, very senior elders pointed it
out, that consultations with labour and trade unions should be there. It just happens that the trade union leaders are
meeting the Prime Minister day after tomorrow on this matter in the morning. | have been told that | must be there
also.

In my own case | have said earlier in the other House and reported to this House earlier | have sought about with
the most distinguished Leader of the Opposition in the Rajya Sabha, whom | have known for 30 years who has
been

a hallmark of integrity, innovation of economic policies. | have sought his time to learn from him on these matters.

| have sought the time of the distinguished Leader of the Opposition in the Lok Sabha and | was to meet her one
day, but because this House was deliberating the Bill, | think the first Bill on Jharkhand or one of the States
Reorganisation Bills, 2000, she was so kind as to send me messages twice during the evening that she would meet
me later.

The next day we were to meet but the next Bill was being considered. The third day she, for very good reasons,
had to go to Kashmir and | will await her convenience. It is not a matter of prestige. | sincerely believe, as very
distinguished senior speakers have pointed out, that these are matters that are of most concern to the country and
it is the duty of persons who have been handed charge of a particular matter on which still so much
misunderstanding persists, to reach out everywhere.

Shri Basu Deb Acharia is here. | can report to him. Just yesterday | had a long and instructive session with Shri
Dipankar Mukherjee on National Fertiliser itself. He is very knowledgeable on that. He has directed me to two other



experts. | myself met them and we will certainly seek their guidance. So, | make sure that whatever is needed will be
done on this point. But hon. Members should take what | say in that spirit. On many matters | find that we are just
misinformed and | would mention one or two things.

Shri Banatwalla said it, Shri Nitish Kumar said it and Shri Selvaganapathi said it, and the expression that was used
was "The pride of the Nation" and that is Air India. It is true that so many of us have known Air India as a symbol of
India. But please see the facts, not as reported by me but by the Disinvestment Commission whose
recommendations.

For instance, Shri Banatwalla just read out a passage from it. And he emphasised a very important recommendation
on the disinvestment fund.

This was what he said. It was headed by Shri G.V. Ramakrishna. They say, "Air India's share of traffic" - this is in
the second set of Reports on page 279 - "only from to and from India, forget from everywhere else, has consistently
fallen from almost 50 per cent to about 30 years ago to about 33 per cent in mid-80s to 22 per cent."

(a6/2155/tkd-rpm)

They go on to say that this is because of the inability of the Air India to attract the high yielding first class and
business class passengers. There is an increasing competition from international airlines and deterioration of Air
India's product over the years. The main causes for the deterioration are the pathetic on-time performance (about
55 per cent) till financial year, 1996, low service quality and limited network on offer. They go on like this.
...(Interruptions) Please just let me continue. We are already very late. ...(Interruptions)The utilisation of the
unutilised routes that the airline had fallen on such bad times that its percentage of utilisation had fallen now on the
air routes it was operating to 47 per cent of what it had. It is this Commission which then went on to make several
recommendations. Please see the sentence. He said that it is a pride of India. But just see where the pride had
fallen, while we were looking elsewhere. At the current level of financial performance, Air India's network will be
wiped out within the next two years and is likely to turn into a sick company to be referred to BIFR. Our pride would
have been to ensure that an important enterprise like that would not reach that condition.

Sir, so many good friends have mentioned about BHEL. ...(Interruptions)

SHRI P.H. PANDIYAN (TIRUNELVELI): | would like to say something regarding Air India because you passed that
item. ...(Interruptions) What is the purpose behind the privatisation or disinvestment of airports in Calcutta, Delhi
and Mumbai, etc? The air traffic may be little there and so also the Telecom sector. The employees of the
Department of Telcom are on strike. ...(/nterruptions)

MR. DEPUTY-SPEAKER: Shri Pandiyan, | told you that after his speech, if any minor clarification is required, | will
give you a chance, otherwise there will be no end. He will not be in a position to conclude the debate.
...(Interruptions)

SHRI ARUN SHOURIE: Shri Pandiyan, | will certainly attend to each one of these things. You can ask for an
explanation from the House through all means. You were such a distinguished Speaker earlier. You can always
haul up persons like me. ...(Interruptions)

Sir, we are old co-conspirators. After noting the importance of the BHEL in India and the good work that my friends
had pointed out in the case of BHEL, this Commission concluded:

"BHEL depends on foreign technology for almost its entire product profile. Though the company has been
successful in assimilating and adapting the technologies to Indian conditions, it would face significant
difficulties in terms of developing and commercialising new technology on account of small size of its R&D

expenditurea€)

It is not something that has happened only in one or two years, not in the last ten years.

There are structural problems. It goes on to say what small capacity BHEL has. Hence, Commission recommends
that those be classified as a non-core unit. Further, it says:

"Hence the Commission recommends induction of Financial Institutions (Fls) as strategic partners through
a disinvestment of 20 per cent of BHEL's equity in their favour. In order to ensure enhanced funding
capability in Rupee as well as Foreign Currency to enhance its competitiveness, it is recommended that
domestic Fls may be offered equity stake of 10 per cent and foreign private equity funds/Fls including



multilateral institutions (foreign funds) be offered a further equity stake of ten per cent in the company
with appropriate role in management to both Indian and foreign partiesa€;"

(b6/2200/pb-rjs)
| am not saying that you have to follow it lavishly.

Shri Basu Deb Acharia pointed to six PSUs in Bengal. Again, | am not saying that a decision has been taken, but |
will just report to the House, through you, Sir, that | have the names of the six companies. These are: Mining and
Allied Machinery Corporation, National Bicycle Corporation, Tannery and Footwear Corporation, Rehabilitation
Industries Corporation, Wayboard India and Bharat Process and Mechanical Engineers. These are the six
companies. You will be astonished to know that the total sales of all these six companies in the year ending 31 &t
March, 2000 are Rs.9.66 crore, that is, less than Rs.10 crore...(/nterruptions)

SHRI BASU DEB ACHARIA (BANKURA): It is because their working capital was not adequate and the work force
had been reduced. As a result, there was no production for the last one year. So, how could there be better
results?...(Interruptions)

SHRI ARUN SHOURIE: Please, let me complete.

SHRI BASU DEB ACHARIA (BANKURA): For the last one year there is no production. How could there be any
sales?

SHRI ARUN SHOURIE: Okay. In the previous year it was Rs.10.77 crore — not a great improvement! The loss of
these six companies last year on a sale of less than Rs.10 crore is Rs.357 crore and their accumulated losses are
Rs.2,240 crore! We just do not want to look at the figures at all. Again - please do not take it that | am saying that
one firm should be closed; | know that when important Members talk of a firm, they have the first-hand knowledge of
their constituencies and of the persons who would be affected by them; So, | am not saying it in a matter of quarrel
- Hindustan Photo Films was mentioned by four or five friends. Shri Mani Shankar Aiyar supported Shri
Selvaganpathi's forceful intervention for Hindustan Photo Films. Its paid up capital is Rs.196 crore and its loss in
1998-99 - in one year — was Rs.310 crore. In the year before that, it was Rs.176 crore. Shri Selvaganpathi said, it
is doing very important work. If the multinationals will make X-Ray film, its prices will be jacked up and everybody
will have to pay Rs.200 for an X-Ray film. Do we know what the share of Hindustan Photo Films' X-Ray filmis in the
country, in the market? It is around ten per cent. lts main job today is to import, what are called, jumbo rolls and to
slip them into films. It does not even have colour film technology. This is what we have done to what we regard as
the temples of India. Not today, over the years, its accumulated losses have become Rs.800 crore. | could go
through each one of these items....(Interruptions)

SHRI VAIKO (SIVAKASI): Sir, Hindustan Photo Films is the only prestigious public sector unit in Nilgiri district where
four thousand employees, mostly belonging to Scheduled Castes, Scheduled Tribes and Backward Classes are
working. So, this unit should be protected.

SHRI ARUN SHOURIE: That is a very important point and it must be kept foremost in our mind. | am completely with
you. Therefore, | will be making a proposal to the House on which we should all work together. One of the very
important facts which all of us have missed is just as what Shri Banatwalla was pointing to the Disinvestment Fund.
The National Renewal Fund was set up and approved by you. | was quite surprised to learn - | will be completely
candid with you — from a study that till 1997, only ten per cent of its funds have been used for re-training.

(c6/2205/krr/nsh)

The rest of the funds have been used for VRS. You are completely right. if we work together and energise the
nation like in National Renewal Fund, make sure that our workers are trained and re-trained all the time, this kind of
calamitous situation would not have arisen.

At least five hon. Members, including Dr. Raghuvansh Prasad Singh and Shri G.M. Banatwalla, have mentioned
just now about Modern Foods. This is another example of how we - if | may use the word, please do not think it is a
harsh word, - derailed public discourse by just imaginary figures. Hon. Shri Chandra Shekhar is a person whom |
have known since the Emergency days. He says the land value of Modern Foods is Rs. 2,000 crore. He made such
telling points from the Public Enterprises Survey of 1998-99. Do you know what is the value that has been put as
the net worth of Modern Foods in the same survey of 1996-977

SHRI MANI SHANKAR AIYAR (MAYILADUTURAI): It is Rs. 28 crore.
SHRI ARUN SHOURIE : Yes. It was Rs. 28 crore as against Rs. 2,000 crore imagined by Shri Chandra Shekhar.



SHRI MANI SHANKAR AIYAR (MAYILADUTURAI): Please do not compare it. a€\(Interruptions)
SHRI TARIT BARAN TOPDAR (BARRACKPORE): This is their asset value. a€l(Interruptions)

SHRI ARUN SHOURIE : Please give me just one second. | am coming to that. Sir, he is talking of land. | am going
to talk on that. Please believe me, | am coming to that point. The gross value of the assets according to the
accounts as on 31.3.1999, as per the printed figure, is Rs. 39 crore. a€\(Interruptions) | will go through the entire
process. Please give me two minutes.

The net assets are Rs. 19 crore. The market value of the land, with unrestricted use, as valued by the Government
valuer is put at Rs. 109 crore. Please note that it is with unrestricted use. Hon. Minister Shri Ram Naik, sitting here,
knows it and all of you who are from Maharashtra know it. The textile mills in Mumbai can fetch the money for VRS
and for many other things and for modernisation and restructuring of the public sector, as Shri G.M. Banatwalla was
urging. But it is only when you allow the unrestricted use. If the restrictions continue - like one-third will be done like
this, another one-third will be done like that — you will not be able to recover the money that you think you may
attribute by looking at the adjacent private plot which already does not require a change in the land use. With this
unrestricted use, the Government valuer had put the land cost at Rs. 109 crore and not Rs.2,000 crore or Rs.
1,0000 crore. The valuation of 100 per cent of the equity sales by different methods by the advisers was between
Rs. 30 crore and Rs. 70 crore.

Seventy four per cent of the shares were sold for Rs. 105 crore. The partners, M/s. Hindustan Lever Limited, who
came in, put in Rs. 20 crore and not only that but the jobs of the employees are safe. The capacity utilisation has
increased in these months by 40 per cent and the interim relief — which could not be given by the Government
under the existing provisions of law because it was a loss-making unit and hence the Government could not give
interim relief — was paid by these people to the same workers.

We can go on through these specific cases. | only plead with you. Please bear with us and look at the facts in each
instance. Shri Banatwalla and many other friends have urged and cautioned on the matter of valuation. | absolutely
assure the House that there are several, four to five, recognised ways of valuing the companies, of their assets and
building of books and others. All of them will be used whenever and whichever one is appropriate.

| will mention one example. It is not always good to go only by land and other assets and so on. Hon. Member Shri
Mani Shankar Aiyar and myself have appeared together many times on New Delhi Television. Probably, they do not
own any land or assets at all. It is just the talent of the team that Shri Prannoy Roy and Shrimati Radhika Roy have
assembled.

(d6/2210/san-mkg)

They have a presence in India. If you go only by assets, you will get no value, but if you go by the business
assessment, the business evaluation of that firm, you will get a lot. The market capitalisation of all the software
companies in India is so high.

SHRI TARIT BARAN TOPDAR (BARRACKPORE): You should take into account whatever value is higher.
SHRI ARUN SHOURIE: It could be done. In the case of Modern Foods that is exactly what was done.

In the case of all the software companies, they hardly own anything in terms of assets, but by talent, by goodwill, by
brand and by network, you can see their market capitalisation. Where appropriate and whichever method of
valuation will yield the highest thing is the one thing that the Government would pursue.

A very peculiar point was made. Shri Mani Shankar Aiyar saw in this thing the heart of the Government's reform
policy. It was said by Shri Basu Deb Acharia and others whether a Minister will decide how to disinvest. A learned
speaker said that the Minister in charge of the Ministry of Disinvestment, which has been created recently, is not
short of the Prime Minister. Nothing of that kind is there at all. Every single decision is taken by the Cabinet
Committee on Disinvestment. It is presided over by the Prime Minister himself. It has Shri Ram Naik as its member.
It has Shri Manohar Joshi, in whom many people seem to see great hope, as its member. It has Shri Jaswant Singh
as its member. It has Shri Yashwant Sinha as its member. In every single meeting, apart from these distinguished
Ministers, the Minister in whose portfolio that particular firm falls is also a member and attends. Everything is done
by discussion and one of the pleasant surprises that | have had, as a newcomer to the Government, is that
everything is discussed freely and in mid-meeting, people change their views because they are persuaded and they
are persuading others. Then, there are three other levels at which it is processed and after it has been processed,
the whole thing goes back to the Cabinet as a whole. No decision on disinvestment by valuation or other criterion is
approved, or the strategic partners are selected, till it goes back to the Cabinet.



Sir, | would like to clear up one confusion. As | mentioned, Shri Arun Jaitley has also given many examples of how
everybody is building on the policy according to the experience that has been gained in that. There has been one
great change and | think, it is not properly appreciated because of the contention which goes on. The Disinvestment
Commission, whose recommendations they want us to follow, recommended - as in the Rangarajan Committee -
that do not go in for minority sales like 5 per cent or 2 per cent because by doing so, you will not be getting correct
value for the assets of the firms. The Disinvestment Commission recommended strategic sales in 37 cases and
minority sales in 5 cases. Please remember this. But what has happened in practice is that strategic sale has taken
place only in one case and in 39 cases, they have sold minority shares. | am saying this without casting anything on
any Government at all. What has been the result? May | make a very important point on the losses that have been
inflicted on the financial institutions in India? The extent of the loss is unimaginable. The average price at which the
shares of BEL were pumped into the financial institutions was Rs. 142.50 and its present value is Rs. 72.20. The
shares of BPCL were pumped into the financial institutions at an average price of Rs. 662.30 and its present value
is Rs. 224. The shares of BRPL were pumped into the financial institutions at an average price of Rs. 42 and its
present value is Rs. 7.60. The shares of EIL were pumped into the financial institutions at an average price of Rs.
626 and its present value is Rs. 160. The shares of HMT were pumped into the financial institutions at an average
price of Rs. 55.30 and its present value is Rs. 7.55.

SHRI RUPCHAND PAL (HOOGLY): Does he know the position in regard to Indian companies in the share market,
except the ICE companies?

SHRI ARUN SHOURIE: These are the earlier figures. This is at the highest.

The shares of HPCL were pumped into the financial institutions at an average price of Rs. 824.60 and its present
value is Rs. 130.

(e6/2215/sh-mkg)
| can go through the list of 30 such shares.
SHRI MANI SHANKAR AIYAR (MAYILADUTURAI): Which year are you referring to?

SHRI ARUN SHOURIE: It was as on 12/07/2000. Shri Mani Shankar Aiyar, | could get the latest figures for you. It
was in July, before this particular thing started. The point | was making is, dramatically, from 626, it came down to
75. On whom are you inflicting this loss? This is precisely what the Disinvestment Commission had warned against
that 'if you do this, nobody will believe that management will change. You will offload it to other public sector units or
to financial institutions, and you will be inflicting a great loss on them." That is exactly what has happened.

Now, Sir, five to six elements of the current policy have been spelt out many times, and | do not want to go through
them. If you want me to spell them out, | will just mention one point because of the shortage of time. Shri Banatwalla
and Dr. Nitish Sengupta have said, "You must look upon the funds as funds that are available for restructuring as
an important matter." The fact of the matter today is that at that time as we are talking, 14 public sector enterprises
are availing of this restructuring package. Twelve of these happen to be precisely in the Ministry that you think is
opposing disinvestment, it is part of the whole restructuring process, that is, the Ministry for Heavy Industries. The
total outlay on themis Rs. 3,324 crore, and it is not a small amount.

Coming to SAIL, it was mentioned just now that it used to have so much profit and so much loss. Shri Mani Shankar
Aiyar made a telling comparison between two years. Sir, it had come to such a distressing condition, that is what we
should be worried about, that a package had to be devised for it of Rs. 8,500 crore.

SHRI BASU DEB ACHARIA (BANKURA): The money was given from the Steel Development Fund and not from the
Disinvestment Fund; it is their own Fund.

SHRI ARUN SHOURIE: In the case of HMT, Rs. 1,000 crore package is being implemented now. So, among the
various things, these kinds of packages are there. Restructuring is very much in the Government's mind. It is
attending to those cases which have been assessed from various points of view, and if there is any prospect of
seeing it go through, that is being attempted.

Sir, Shri Kirit Somaiya and others have explained about things that look profitable today, and how those profits
could erode very quickly. The correct figure, if you take way the units which are earning profits because of their
monopoly position in India, | do not say so by way of contention, is minus 3.9 per cent. This has to be contrasted
with the fact that the Government borrows money at 12 per cent to 14 per cent.

SHRI MANI SHANKAR AIYAR (MAYILADUTURAI): But it does not come to the public sector, and you only give 2.5
per cent.



SHRIARUN SHOURIE: For minus 3.9 per cent return, to give loans and restructuring packages to these very units,
you are borrowing at 12 per cent to 14 per cent.

Many friends have said that we should not use this to fill up the fiscal gap. You are right, Sir. The one time when it
was used to do nothing but to fill up this type of fiscal gap was when those Rs. 2,500 crore or Rs. 4,000 crore was
targeted. It yielded no results.

SHRI MANI SHANKAR AIYAR (MAYILADUTURAI): Did we say so?

SHRI VAIKO (SIVAKASI): Mr. Minister, you may kindly explain as to why it was done.

SHRI ARUN SHOURIE: | am referring to 1991-96.

SHRI VAIKO (SIVAKASI): When was it utilised? The Minister is making a very valid point....(Interruptions)
MR. DEPUTY-SPEAKER: Shri Vaiko, that is what | am saying. Why are you interrupting him?

SHRI VAIKO (SIVAKASI): | have not interrupted him.

SHRI MANI SHANKAR AIYAR (MAYILADUTURAI): He is a very brilliant fellow. He does not need your help to
explain it.

MR. DEPUTY-SPEAKER: | seek your cooperation because we are coming to an end.

SHRIARUN SHOURIE: | will make two or three more points and then | will conclude because we are getting late. |
do not want to underestimate anything. We all keep saying that fiscal deficit is not important.

(f6/2215/snb-asa)

It was said that no money should be used. | know how carefully the hon. Finance Minister and others speak. It is
because whatever they say has great consequences but whatever a person like me says, | hope, does not have
that consequence and so, | would be more candid with you.

Sir, the fiscal situation, both of the Centre and the States, is such that you have to use all the devices — as one of
my friends here mentioned about the Non-Performing Assets and many other friends spoke about the taxes that are
due - including disinvestment for dealing with this fiscal situation. | would like to give you just two figures.

Sir, you take the condition of the States. In the Ninth Five Year Plan, the States' Outlay was supposed to be Rs.
3,50,000/-. Just keep that figure in mind. The States were to give only Rs. 3,800 crore from their own contributions -
- it was just about one per cent - in the first three years. Do you know, how much contribution did the States make?
As against Rs. 3,800 crore, they made a contribution of minus Rs. 80,000 crore. This is their condition.

SHRI RUPCHAND PAL (HOOGLY): You are putting it in a different perspective...(Interruptions)
SHRI ARUN SHOURIE: Yes, you are right. | am putting it in a different perspective...(Interruptions)
SHRI RUPCHAND PAL (HOOGLY): It is not very relevant here...(Interruptions)

SHRI ARUN SHOURIE: All | am suggesting here is that the aspect of fiscal deficit is not to be brushed aside. The
Central finances are in such a condition that half of the total revenue of the Central Government goes in just paying
the interest. If you take the interest and the principal together, then it is more than the total revenue of the
Government. That is why, raising resources through disinvestment ...(Interruptions)

SHRI MANI SHANKAR AIYAR (MAYILADUTURAI): What has it to do with disinvestment?...(Interruptions)
MR. DEPUTY-SPEAKER: Shri Aiyar, you can seek clarifications later on
...(Interruptions)
SHRI ARUN SHOURIE: Shri Aiyar, | am telling you, it has something to do with disinvestment...(/nterruptions)

SHRI PRAKASH PARANJPE (THANE): These people are responsible for this situation...(Interruptions) == i
el
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SHRI RUPCHAND PAL (HOOGLY): He is only corroborating...(/nterruptions)
SHRI ARUN SHOURIE: Sir, there are about 30 figures to give. But | would just give one more figure.

Sir, in response to Shri Banatwalla's and Dr. Nitish Sengupta's submission, who said that we should have a positive
approach and should remember disinvestment as a part of re-structuring or look at it as an instrument of re-
structuring, | would like to submit that 14 firms are being revived at this very time at that enormous cost and with
that enormous Outlay. Funds have been borrowed at 12 to 14 per cent interest ... (Interruptions) wgdaw <ft, # =t &
IETET & gl

...(Interruptions) Sir, please look at the history of these packages that have been given from time to time. You
cannot say that everybody who attempted to revive the firms was a profiteer. The sixth revival package is being
implemented in the Heavy Engineering Corporation in Ranchi. The net worth of this Corporation, as a result of all
these packages, is Rs. — 638 crore. lts accumulated loss as against its paid up capital of Rs. 439 crore is Rs. 1039
crore. | can give you the list of all these companies...(/Interruptions) In the last week | have been able to work on 23
of these packages and they have cost the successive Governments a sum of Rs. 34,000 crore and not a single firm
was revived. Not even a single firm was revived.

SHRI RUPCHAND PAL (HOOGLY): It is because of the management.

SHRI ARUN SHOURIE: Many friends said that we should leave the management to the brilliant IAS
officers...(Interruptions)

SHRI RUPCHAND PAL (HOOGLY): It is because of the Government policy ...(Interruptions)
SHRI ARUN SHOURIE: All successive Governments have done ...(Interruptions)
(g6/2225/kmr/hng)
MR. DEPUTY-SPEAKER: Let the Minister complete his speech.

...(Interruptions)
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...(Interruptions)

SHRI BASU DEB ACHARIA (BANKURA): Sir, the Minister has not spoken about how the evaluation is being done.
He has not referred to IPCL. In protest of the disinvestment policy being pursued by the Government, we walk out of
the House.

2226 hours
(At this stage, Shri Basu Deb Acharia, and
some other hon. Members left the House.)
...(Interruptions)

SHRI MANI SHANKAR AIYAR (MAYILADUTURAI): Mr. Deputy-Speaker, Sir, the Minister has come to the end of his
speech but there has been no reference to the White Paper. He has made no reference to the absence of a policy.
He has made available a completely selective collection of figures. He is repeating ad nauseam what he has said in
the Rajya Sabha without taking any account of what any of us has had to say. | am afraid if the Minister wishes to
close his ears to the Opposition in this manner, we have no alternative to walk out.

2227 hours
(At this stage, Shri Mani Shankar Aiyar and some other
hon. Members left the House.)



...(Interruptions)
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...(Interruptions)

SHRI P.H. PANDIYAN (TIRUNELVELI): Mr. Deputy-Speaker, Sir, the Minister was answering in a way which is not
desirable.

MR. DEPUTY-SPEAKER: He has not completed his speech yet and you are commenting on it.
...(Interruptions)

SHRI P.H. PANDIYAN (TIRUNELVELI): The wealth of the nation is being converted into corporate wealth and the
Minister has to answer whether the employees of the telecom sector, of the Airport Authority of India and of other
organisations, would be thrown out of their jobs or would be absorbed.

SHRI ARUN SHOURIE: | am coming to that, Sir. Let the hon. Member please wait till | complete my
speech....(Interruptions)

SHRI P.H. PANDIYAN (TIRUNELVELI): The Minister has said that air traffic is not fetching profits. | put it to the
Minister through you, Sir, that the Airports Authority of India is being privatised. Airports at Chennai, Mumbai, Delhi
and Calcutta are being disinvested, so also the telecom sector.

SHRI VAIKO (SIVAKASI): Sir, if they are not interested in the Minister's speech, let them walk out.

SHRI P.H. PANDIYAN (TIRUNELVELLI): I am not going to walk out. | am going to challenge the Minister.

SHRI ARUN SHOURIE: Sir, I am not yielding.

MR. DEPUTY-SPEAKER: Shri Pandiyan, he is not yielding the floor to you.

SHRI P.H. PANDIYAN (TIRUNELVELI): The Minister has not answered about the Hindustan Photo Films also.
Suntaar Amret 3l ATl fawr wsft (st wiar ) @ e e W St @ g, R g gfdul 4€)( aaum)

SHRI PRAKASH PARANJPE (THANE): Sir, if the Minister is interrupted like this, how can he complete his reply?
MR. DEPUTY-SPEAKER: Shri Pandiyan, the Minister is not yielding. Let him complete his speech.

SHRI P.H. PANDIYAN (TIRUNELVELI): Mr. Minister, if you are interested in the welfare of the nation, kindly yield to
me.

#t wiar AR © STee Aelqy, A€ Ted AT 2l

SHRI ARUN SHOURIE: No, | am not yielding.

SHRI P.H. PANDIYAN (TIRUNELVELI): ...(Expunged as ordered by the Chair)

You are interested in divesting all the public sector undertakings.

H Tiar AR © S HEIGY, Y8l 73l Sff DI U &Td He i

SHRI ARUN SHOURIE: Sir, look at the kind of insinuations the hon. Member is making.

MR. DEPUTY-SPEAKER: This is too much. Shri Pandiyan, | am just telling you to resume your seat.

SHRI P.H. PANDIYAN (TIRUNELVELLD): Is it a crime to put a question to the Minister for the sake of the country?



MR. DEPUTY-SPEAKER: The Minister is not yielding. If you are not satisfied you can go out but do not defy the
Chair.

(h6/2230/kkd/sb)

...(Interruptions)
SHRI P.H. PANDIYAN (TIRUNELVELI): Are you not yielding?
SHRI ARUN SHOURIE: Yes, | am not yielding.

SHRI P.H. PANDIYAN (TIRUNELVELI): i you are not yieldng to a Member, you are yielding to
multinationals....(Interruptions)a€; You are yielding to disinvestment policy....(Interruptions)

MR. DEPUTY-SPEAKER: Shri Pandiyan, if he is not yielding, you cannot accuse him like this.
...(Interruptions)

SHRI P.H. PANDIYAN (TIRUNELVELI): | will convey the feelings of myself and my party Anna DMK to the
Government...(Interruptions)

MR. DEPUTY-SPEAKER: Shri Pandiyan, please take your seat. | am on my legs.
...(Interruptions)

SHRI P.H. PANDIYAN (TIRUNELVELI): If | am not permitted to put my question to the hon. Minister here, where is
the forum to put it?

MR. DEPUTY-SPEAKER: You please allow me to speak. You seem to be even not allowing me to speak.
...(Interruptions)

SHRI PRAKASH PARANJPE (THANE): That is his nature....(/nterruptions)

MR. DEPUTY-SPEAKER: What is your nature, | know.
...(Interruptions)

MR. DEPUTY-SPEAKER: Mr. Minister, | think, now you are coming to the end of your speech. | will allow you to
conclude your speech first. Then, if Shri Pandiyan has got any question or clarification, | will allow him to put it
before you. You may answer it.

SHRI ARUN SHOURIE: Right, Sir.

MR. DEPUTY-SPEAKER: May | request Shri Pandiyan to resume his seat? After he concludes his speech, you
may ask your clarification and he will reply to it.

SHRI P.H. PANDIYAN (TIRUNELVELI): Thank you, Sir.
SHRI ARUN SHOURIE: Sir, | do hope that the insinuation which has been made...(Interruptions)

MR. DEPUTY-SPEAKER: Whatever it may be, if it is objectionable, | will remove it from the records. Now, you
conclude.

SHRI ARUN SHOURIE: Sir, his reference during my not yielding that | am, therefore in the hands of multinationals is
an unfair insinuation. | hope, you will remove those words from the records.

MR. DEPUTY-SPEAKER: | will examine it and whatever objectionable remarks are there, | will expunge them. Now,
you come to your speech, please.

SHRI ARUN SHOURIE: Sir, the point | was making was on the rehabilitation exercises. Since 1992-93, Rs. 34,000
having been spent, you please contrast this with how much has been spent on urban drinking water. You can see
how much passion is there for urban drinking water. Shri G.M. Banatwalla had said, "why do you not spend it for
such things?' For urban drinking water, Sir, we are spending less than Rs. 100 crore. To go through the pretence of
reviving those units, Rs. 34,000 crore have been spent in these years. Now, for drinking water, it is Rs. 100 crore;
for rural drinking water, it is Rs.2,200 crore; for primary education, it is Rs. 3,000 crore; for health, it is Rs. 4,5000



crore this year. Why do we not see that if there is enormous drain then haemorrhaging of public funds is stopped.
You use them to restructure and make combative and competitive the best of our enterprises, and thereby, use the
money for other things.

There are several elements purely stated in the Government's current policy. Shri Mani Shankar Aiyar wanted a
White Paper. It is not necessary. They have been spelt out in the Budget speeches on successive things. | can
spell them out now also only if you direct. Otherwise, it is already 10.30 p.m., and we should now conclude.

MR. DEPUTY-SPEAKER: Okay, thanks.

SHRI ARUN SHOURIE: Sir, the policy will be transparent. We will implement the recommendations of experts
selected impartially and we will consult a wide range of opinion including the union leaders, the Opposition leaders
and the persons who are knowledgeable on these matters. We will do our utmost to protect the interests of the
workers through VRS and other retraining programmes.

Thank you very much.
(ends)

MR. DEPUTY-SPEAKER: Mr. Minister, you may take down whatever clarifications are made. Then, at the end, you
may answer them.

MR. DEPUTY-SPEAKER: Now, Shri Pandiyan.
SHRI G.M. BANATWALLA (PONNANI): Sir, | also want to ask a clarification.
MR. DEPUTY-SPEAKER: Yes, | will allow you also.

SHRI P.H. PANDIYAN (TIRUNELVELI): Mr. Deputy-Speaker, Sir, we expected the reply from the hon. Minister

regarding the absorption of employees of Telcom sector and also the absorption of employees of Airport Authority
of India in major airports, namely Delhi, Mumbai, Calcutta and Chennai airports. There is a move to disinvest these
major airports and because of that, these employees are on strike.

(16/2235/rsg-har)

They have been agitating that it should not be privatised. So is the case with the telecom sector. Our people are
working in the public sector undertakings. When they are being disinvested, what is the position of these
employees? What is the safeguard that you are going to grant to our employees?

There is also the case of Hindustan Photo Films, where about 4,000 to 5,000 employees are working. It is a
question of their livelihood. Is there any guarantee that this Government is going to give to those employees? Then,
there is also the Salem Steel Plant, about which a reference has already been made.

| could see from the hon. Minister's reply that corporate governance is Central governance but corporate wealth is
not the nation's wealth. Instead, the nation's wealth is corporate wealth. Thus a profit-making public sector
undertaking by name NMDC is sought to be privatised whereby Nippon Denro and Essar would acquire 26 per cent
of the shares and 49 per cent would be the public participation. It has been challenged in the Supreme Court and
the Supreme Court has issued a show cause notice asking, 'Though it is a policy, if it is a profit-making company
why should it be privatised?' When there is a notice issued by the Supreme Court, how can you disinvest? Can you
hereafter disinvest in any profit-making company? ...(Interruptions)

SHRI ARUN SHOURIE: There is no stay.

SHRI P.H. PANDIYAN (TIRUNELVELI): But it is a judicial notice.

SHRI ARUN SHOURIE: They have only asked a question.

MR. DEPUTY-SPEAKER: Mr. Minister, you may please note down the points and give your reply at the end.

SHRI P.H. PANDIYAN (TIRUNELVELI): There is a legal problem. When the Executive failed the people the
Judiciary has entered into the arena. The Executive has totally failed. The Central Government has totally failed to
protect the employees of the Airports Authority of India and the telecom sector also. They did not stop the
privatisation of the Salem Steel Plant and the Hindustan Photo Films Limited. Will the hon. Minister answer my
questions? If his reply is acceptable to us, we are ready to hear him.



SHRI G.M. BANATWALLA (PONNANI): Mr. Deputy-Speaker, Sir, | may not have walked out but there are large
areas of dissatisfaction and that sense continues. Inshah Allah | will also walk out when you adjourn the House and
walk out! But that is a different thing.

There are large areas of dissatisfaction. There is not only the question of not going in for privatisation of the
profitable concerns but also among the unprofitable concerns there are those of strategic importance. | need not
elaborate upon them.

Secondly, among those unprofitable concerns are those that are almost turning a corner. Just to give one example,
there was a reference to Air India. This is only for the purpose of giving an example. Let us see how Air India has
turned a corner. We must appreciate if some hard work is going on in some corner. The financial results themselves
show that they are on the verge of turing a corner. The 1996-97 financial results show a loss of Rs.297 crore. But
they improved it in 1997-98 to a loss of Rs.181 crore. In 1998-99, it was Rs.175 crore and in 1999-2000, the loss
was only Rs.75 crore. The losses have been declining.

We must therefore recognise that we should not go in for privatisation of profit-making concerns. Among the loss-
making, unprofitable concerns also those of strategic status that | had referred to in my speech have to be
exempted. We also have to take care of those that are almost on the verge of turning a corner. Therefore in view of
all these, will the Government consider due modifications in its Disinvestment Policy?

#1 #AieT wad (s gfdvT "ew): Suee AEIey, U8 W Nfened € fb o @ @ ufers Haey sisvefhta # g9+ T8 e, 9
FRHR & U Jd9 & ol o wHd 21 o7R RYuegadede $ © a8 I9d! A9, Wfase Bs 78l e a1 {39 33 gueliie e SY WRER
I W T Dgrel dee areft 82 § v a3, e & ar # garen arear €

IUTEE HEIRA  AUH| FY IAM a1, FANhHIT qo1 & 3R 0ep! wiia T2 <1 2|

#t Alg A (prag <MRieT #eA): Suems off, gAR mereiiy W At wiviy gar @ o f6 arR ufeie daew # i w3 1 a8 ad gl
g A i 8 a8 & d Bust Fered F AR I e ot 39 g € 9! U SR @ A1 W € A1 IRGR B HaRN §,
IR J He A . frd & Fuer ol a1 98 a9 gadl 21 7 a1 gard 18 € 6 #9 gfim S & an 9 U Hard Jo[ o, S9d R H
1S S T | apf wifas Sh 3 e o

IuTenE Helqd 3 oEE o @ ol 33 €
st e Ea (pad afwor ww): sme o, vfE dee d T R afers dee il €.

SUTEE TR 3T AR 7 A |

st e Eaa (Fag <@ Jem): § 78 S areal g 6 @R @ fiere offt e afers d9ew o g e J yeraw e

SHRI PRAKASH PARANJPE (THANE): Sir, | want him to defer the decision to disinvest HOC. Will he please defer
that decision by three months?

SHRI ARUN SHOURIE: There are four questions which have been asked. | will try to be very specific on those. It
would be depending on the firms or the organisations, which have been mentioned by Shri Pandiyan and others,
like Telecom, HOC, etc. It will be pretence for me to say that X' or "Y' is going to be done. | will enquire into the
record and | will report it to you, on each one of those matters. You can be sure on the general policy that every firm
that can be revived, could be revived; and it is the endeavour of the Government to do that.

Secondly, we must also see whether it is making profits today and whether it can be revived or not and what would
be its position five years from now. | can explain some cases, but it would take your time to go through each one of
those, including the firms in the oil sector, the aviation sector, Hindustan Organics and other companies.

But the general policy is to safeguard the interests of the workers. It is the first charge. Today the proposals of the
NTC are being considered because the Supreme Court has actually given an order, saying that unless we go there
by the 10t of August with a plan, they would direct the BIFR to close the units. In that case, the workers will have
nothing except the severance pay under the Industrial Disputes Act. So, the effort is being made. Shri Manohar
Joshi and Shri Rana, the Textiles Minister are to go to the Maharashtra Government to see how land can be
unfrozen so that resources can be used; and the first charge of those resources will be the workers interests and
dues.

Several proposals for making workers, parties in all these things are also being considered, including what Shri
Arun Jaitley mentioned for the first time, that substantial portion of stocks should be sold to employees. In the case
of Air India, that is one of the elements that has already been announced.



| assure you that the best way to safeguard jobs is to have vigorous competitive firms. It is our endeavour and
disinvestment is exactly a part of that.

The next point is what Shri Banatwalla said. He said that there are many loss making units, but they are strategic
units. Again, on that there is a consistent line of policy on identifying strategic industries that is developed since the
Rangarajan Committee in 1993. The position today is exactly word to word, as was recommended by the
Disinvestment Commission in its report in Volume-I, at page 17.

(16/2245/rc/bks)

They had listed four areas as areas of strategic industries in which Government should not at this time disinvest.
Those are exactly the areas with one modification. That was that an item of atomic energy and minerals they had
listed as one of the items that should be taken as strategic sector. It was on the recommendations of the Atomic
Energy Department and the industries department that phraseology was changed because they said that you have
already opened beach sand work to foreign investment up to 74 per cent. So, it is not necessary to do it that way.
But | can give you the definition of strategic industries. They are arms and ammunition, Defence aircraft, warships,
allied items of Defence equipment as one category. Second is atomic energy except generation of nuclear power
application of radiation and radioisotopes to agriculture, medicine and non-strategic industries and third is the
Railways.

In the other cases also of non-strategic units, it has been decided and it has been the announced policy of
Government that disinvestment up to 26 per cent or less will not be automatic. Two considerations will be borne in
mind. One of them is that whether countervailing presence of the public sector is necessary in that sector to protect
consumer interest and to prevent market domination as is the case of IPCL and others that were mentioned.
Second consideration is whether there should be a proper regulatory mechanism before the public sector withdraws
from it....(Interruptions) Sir, as you know corporatisation of various procedures are going through in
consultation...(Interruptions)

SHRI P.H. PANDIYAN (TIRUNELVELI): The departure time of Indian Airlines flight is 7 o'clock and the departure
time of private airlines is also 7 o'clock. So, there is a wrongful loss caused to the Indian Airlines
daily...(Interruptions)

SHRI ARUN SHOURIE: Sir, if we now go into the timings of the aircraft, it will be impossible to
conclude...(Interruptions)

SHRI P.H. PANDIYAN (TIRUNELVELI): Sir, wrongful loss is caused to the Indian Airlines to promote their
disinvestment policy. So on behalf of AADMK Party we condemn the disinvestment policy of the Government. Sir,
at the wrongful loss to the Government and wrongful gain to the corporate, we walk out.
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(At this stage, Shri P.H. Pandiyan and some other
hon. Members left the House.)
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SHRI ARUN SHOURIE: Sir, this will depend on different institutions. We are imagining so many things. In the one
case, it has been done and every worker is in the job. He was in a situation where he was in a sick company and
he is now the employee of a vigorous marketing and food production company. We do not see that at all.
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It will depend upon case to case.



SHRI MOHAN RAWALE (MUMBAI SOUTH CENTRAL): How are you going to protect the interest of the workers?
Will there by any binding?

MR. DEPUTY-SPEAKER: This is not allowed. | will not allow this now.

SHRIARUN SHOURIE: Sir, we are not realising the situation prevailing in the country. The wages are being paid to
workers of factories that are closed in the public sector. Sir, do you know the amount of that? It is rupee one
thousand crore a year. Is that the way to create jobs or to protect jobs? Every effort is being made in National
Textile Company.

Sir, the last question was on the Supreme Court. When the notice is received certainly it will be considered with
great respect.

(ends)
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